AN

CHE %1 x )} x UXx
Uy P¥%A KX U

OFFICIAL JOURNAL

OF
THE PATENT OFFICE

P N A xEQi80/2015 Upu 61 Ny 24/7/2015
ISSUE NO. 30/2015 FRIDAY DATE: 24/07/2015

OFFE %) x J %)W 3T %) UN
PUBLICATION OF THE PATENT OFFICE

The Patent Office Journal 24/07/2015 45526



INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by the Patents (Amendment) Act, 2
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on every Friday covering the various proceedi
on Patents as required according to the provisfoBection 145 of the Patents Act 1970. All the enquiries on
this Official Journal and other information as required by the public should be addressed to the Control
General of Patents, Designs & Trade Marks. Suggestions and comments are requesiaéd)franers so that

the content can be enriched.

(Rajiv Aggarwal )
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

24" JULY, 2015
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THE PATENT OFFICE
KOLKATA, 24/072015
Address of the Patent Offices/Jurisdictions
The following are addresgs of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Offi ce,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 2808 1928 25
Fax: (91)11) 2808 192@ 2808 1940
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may eitbr be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition tothe Controller of Patents at appropriate office on the ground and in a manner specified und
section 25(1) of th&’atents (Amendment) Act, 2008ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, the photocopy of the same can be supplied by the Patent Offic
per the jurisdiction on ganent of prescribed fees of Ré-&er page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Rajiv Aggarwal )
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2(
and Rulesthere under, Publication of the matter relating to Patents in the Official Gazette of India Part I
Section 2 has been discontinued and instead The Official Journal of the Patent Office is being publist
containing all the activities of The Patent Offisuch as publication of all the patent applications aft&r 18
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basisydrriehay .

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effot is being taken to publish all the patent applications under section 11(A) of the Patents Ac
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection fguplicant and Patent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been publised under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the paterin the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application No.2657/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :14/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : A SYSTEM AND METHOD FOR MANAGEMENT OF PAYMENT PROTOCOLS BY CHECKS I}
AN ELECTRONIC MANNER

(51) International classification :GOGF| (71)Name of Applicant -
17/00| 1)NARESH LAXMINARAYAN GROVER
(31) Priority Document No ‘NA Address of Applicant :245H, Raj Laxmi Marg, Civil Lines,
(32) Priority Date :NA [Nagpur Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)NARESH LAXMINARAYAN GROVER
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Additioto Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses about a system and method for making payment protocols or architectures by managitag cl
electronic manner wherein the said checks are authenticated by face detection or Voice recognition or Finger print matshin
The facial image or the voice to be detected provides a platform for biometric digital signature. The first facial irnagedmtecte
by the detection device may be compared by the second facial image/s or voice/s present in the user desgécecor e presen
invention may be a software or an application which may be executed on a mobile or computer or the like. The payentgill g
and send the check to the payeeEs user devicevicee The pay:«

No. of Pages : zNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2658/MUM/2015 A
(19) INDIA

(22) Date of filing of Application :14/07/2015 (43) Publication Date : 24/07/2015
(54) Title of the invention : A SYSTEM FOR PROVI DI NG FI
. e :HO4L | (71)Name of Applicant :
(51) International classification 20/06| 1)Naresh Laxminarayan Grover
(31) Priority Document No :NA Address of Applicant :245 H, Raj Laxmi Marg, Civil Lines,
(32) Priority Date :NA [Nagpur Maharashtra, India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Naresh Laxminarayan Grover
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relatesateystem and method which enabling transfer of data to user device over a digital network
characterized in that a cost is not attributed for the transfer of such data packet to the user. The application atbe tiarsfeith
high bandwidth without ggying charge in case of roaming. The charges of downloading will not be applicable to a receiver i
data is transferred from user who use the application for downloading.

No. of Pages : zNo. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3923/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :07/12/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A LIQUID SEAL FOR DIVERTING FLARED GAS

. e :CO8F|(71)Name of Applicant :

(51) International classification 2/01 1)Yogesh Karnik
(31) Priority Document No :NA Address of Applicant :A04, Aditya Park, Chatrapati Shiva
(32) Priority Date :NA |Road, Dahisar (E), Mumbai 40006Bjaharashtra India
(33) Name of priority country ‘NA 2)Padam Singh
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Yogesh Karnik
(87) International Publication No NA | 2)Padam Singh
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A liquid seal for diverting flared gas according to this invention consists of a U shaped flare line pipe having, ortkeatyrsbfipe
as an outside/upstream arm connected to the flare line pipe collecting all the gas from various points in the atethexrarm of
the said U shaped flare line pipe opening inside the flare stack as inside/downstream arm. The inside arm/downstrdaaarn
shaped flare line pipe extends above the level of the liquid present inside the flare stack. The coffitieetidistvaped flare line
pi peEs outside /upstream and inside/ downst The mside/downstreanagn
of the U shaped flare line pipe consists of a hozzle provided with openings directing the flow awélgriedip of the flare stack.
This ensures that the liquid discharged out of these openings is directed away from flare tip of the flare stack and tveafjaire
burning at the top of the stack, in order to prevent extinguishing of flare.

No. of Pages : 1No. of Claims : .
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2572/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :04/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : COOLING PIPE ARRANGEMENT FOR OPENWEELL SUBMERSIBLE PUMP

. e :FOA4L|(71)Name of Applicant :

(51) International classification 20/08|  1)Shakti Pumps (1) Ltd
(31) Priority Document No :NA Address of Applicant :Shakti Pumps (I) Ltd. Plot No. 401,
(32) Priority Date :NA |Sector- 3, Pithampur 454774, Dist- Dhar,Madhya Pradesh
(33) Name of priority country :NA |India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)DINESH PATIDAR
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Flexible Coolhg pipe system use to transfer pressurized water from pump housing to over the motor in the form of water jet
strike over the motor & increase the flow of water around the motor, high flow rate of water increase the heat beatingfdapar
water & increase the rate of heat transfer from motor to water & reduce the temperature of the motor. Assembly consists of
connector welded in pump housing having threads in outer surface. Female connector fixed with flexible hose pipe having |
threads which is screwed over the male connector, Flexible hose pipe cover throughout length of the motor. Clampinglstip
Pump Base & Upper Housing use to hold, protect & guide the hose pipe.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2709/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :25/08/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : KAl WIPER

. e :B60L|(71)Name of Applicant :

(51) International classification 11/18| 1)DEVILAL LILHARE
(31) Priority Document No :NA Address of Applicant :WARD NO.16, NEAR TELEPHONE
(32) Priority Date :NA |EXCHANGE, BHARWELI, TAH & DISTT. BALAGHAT
(33) Name of priority country :NA |(M.P.) 481102 Madhya Pradesh India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)DEVILAL LILHARE
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The Kai Wiper is invented as per requirement of work of removal the Green Kai which are not possible to removed by ipthaia
to taking unnecessary more time and labour as well as difficulty in rubbing the surface by sitting with different pakséiayiean
causes so many difficulties appears in body either adults or senior.In practice, it becomes a more difficult job tonséeah, the
moistured and muddy, fine sleeping dust everyday. This device is very simple to handling by everybody wilhble atahywher
on reasonable cost. At present, in all localities, new decorative fancy floor and courtyard in small and smallest asteuatedco
and the problems will be created simultaneously to protect the properly and these finishing, iaiky matwired the fixture or
devices as well as the saving of time, labour and most important factor is avoiding the injury of health

No. of Pages : No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2237/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :10/06/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : 'A METHOD OF WWITRO MATURATION OF SPERMATID, MEDIA THEREOF AND METHOD
OF PREPARATION OF MEDIA"

. . :C12N|(71)Name of Applicant :

(51) International classification 5076 | 1)Patel Nayna Hiteshbhai
(31) Priority Document No :NA Address of Applicant :Sat Kaival Hospital Pvt. Ltd. Naya
(32) Priority Date :NA |Padkar Lane, Station Road, Anan@B88001 Gujarat, India
(33) Name of priority country ‘NA 2)Bhadarka Harsha Karshan
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Patel Nayna Hiteshbhai
(87) International Publication No :NA 2)Bhadarka Harsha Karshan
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method of invitro maturation of spermatid, media thereof and method of preparation ofsm&d@&present invention describes
method of invitro maturation of spermatid, media thereof and method of preparation of media. It particularly relateture sheul
spermati d. The culture media compri s e s-eBantlalamicoaddfstal bovirki
serum (FBS) and penicilligtreptomycin as antibiotics. The testicular biopsy is incubated in culture medium at requiredttemp
for 24-65 hours. This method provides the viable result forolostructive azoospermia patients and overcome the infertility in r

No. of Pages : zNo. of Claims : ¢

The Patent Office Journal 24/07/2015 45538



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/07/2014

(21) Application N0.2238/MUM/2014 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : DEVELOPMENT OF GREEN INSULATION BOARD USING PULVERIZED PLANT LEAVES

(51) International classification

:C10L
5/40

(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(71)Name of Applicant :

1)AKASH B. PANDEY

Address of Applicant :&57, VRUND RESIDENCY, B/H

KUNJVILLA TOWNSHIP, NR. C. K. PRAJAPATI SCHOOL,
LAXMIPURA -ANKODIA ROAD, GORWA, VADODARA-
390016, GUJARAT, INDIA.

2)KHUSHAL Y. MAHALE

3)JIMIL M. SHAH
(72)Name of Inventor :

1)AKASH B. PANDEY

2)KHUSHAL Y. MAHALE

3)JIMIL M. SHAH

(57) Abstract :

This work tests a way to better utilize renewable agricultural products that, will increase revenue for agriculturalspaetrease
the amount and cost of disposal of frenewale products, and decrease the amount ofnemewable products that need to be
produced. In this patent the insulating ability of dry banana leaf powder using polyester resin as binder is exploeedo lnserd
banana leaf as the main constituent matdoir the insulation, seasoning/drying is essential to prepare the powder raw materia
pulverized raw material is pressed at varying loads and with varying proportion of banana leaf powder content in bingeat tam
produce single layered plaihdrmal insulating board. It can be concluded that this insulation boards from banana leaf pulveri
powder are presenting a good opportunity for use as insulating material for energy saving while also being environiaedhglly
Additionally, these isulation boards could be used to produce furniture with an advantage to get rid of weeds.

No. of Pages : 1No. of Claims :
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2588/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :07/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : SOLAR POWERED STUDY LAMP

. e :B60C|(71)Name of Applicant :
(51) International classification 114 1)E. S. BALASUBRAMANIAN
(31) Priority Document No :NA Address of Applicant :KHANNA ESTATE, LBS MARG,
(32) Priority Date :NA |VIKHROLI (WEST), MUMBAI - 400 079. Maharashtra India
(33) Name of priority country ‘NA 2)SHIVAKUMAR SARAVANAN
(86) International Application No ‘NA 3)MOHAN V. KAMAT
Filing Date :NA 4)ANIL M. KAMAT
(87) International Publication No *NA 5)SUDHA M. KAMAT
(61) Patent of Addition to Application Number ‘NA 6)MARKS ALELI (I) PVT. LTD.,PARTNERS TRADING
Filing Date ‘NA |AS M/S. MG SOLAR POWERTRONICS LLP
(62) Divisional to Application Number :NA |(72)Name of Inventor :
Filing Date :NA 1)E. S. BALASUBRAMANIAN
(57) Abstract :

The invention consists of Solar PV Panel, Light source encased in a ABS plastiy; E6Gito DG converter, Storage device,
Integrated circuit having features to control the charging/discharging of the storage device, Push button to put tredight so
ON/OFF, Tri color LED to indicate the state of the storage device, such that solrip@menverted into DC power using Solar P
Panel and stored in storage device whose charging or discharging is controlled by integrated circuit and when push button
depressed, integrated circuit delivers the power to the light source and lightesmitc#ght. In another aspect, this invention
consists of a goose neck connection. In yet another aspect, this invention consistdXfecB@verter that ensures low output ripj
In yet another aspect, this invention consists a high frequency chiatignisures that the electronic components in the PCB hav
smaller size. In yet another aspect, this invention consist of a low standby current. In yet another aspect, this ongstithre I ri
color LED which shows orange indicator when the storagyéce is charging and green indicator when the storage device is 10
charged and red indicator when the storage device is 100% discharged;

No. of Pages : No. of Claims : {
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1279/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :31/03/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : MAGNETIC ARRANGEMENT FOR MOLDED CASE CIRCUIT BREAKER

. e :HO1H|(71)Name of Applicant :

(51) International classification 23/00 | 1)Larsen & Toubro Limited
(31) Priority Document No :NA Address of Applicant :L & T House, Ballard Estate, P.O. E
(32) Priority Date :NA [No. 278, Mumbai 400 00Maharashtra, India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)RAMASAMY, Veerasamy

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to sfuintuit protection magnetic stgh of a thermemagnetic release of molded case circuit
breakers/circuit breakers The present disclosure provides a magnetic release that can be adjusted for low shortrlisowithout
need of reducing air gap between the moving and fixed caneacceptably small values thus enabling use of existing circuit br
for low short circuit currents that were not feasible earlier. In an embodiment, a coil is used to increase amperxag e §o
as to increase the magnetic force even atdbart circuit currents. In an aspect, the coil isywoeind and inserted over a cylindrice
core and two ends of the cylindrical core are riveted to two limbs of the theagaoetic release. In another aspect;vpoeind coil
prevents effect on productiyifas it can be prepared separately and has to be merely inserted over the cylindrical core.

No. of Pages : zNo. of Claims : °
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2251/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :10/07/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : SYNTHESIS OF BIOCOMPATIBLE NANOFLUIDS BASED ON NI0.5ZN0.5FE204
NANOPARTICLES FOR CANCER HYPERTHERMIA THERAPY

(51) International classification /AG1K| (71)Name of Applicant :
49/18 | 1)D.Y. PATIL UNIVERSITY, KOLHAPUR

(31) Priority Document No :NA Address of Applicant :869, E, D.Y. PATIL VIDYANAGAR,
(32) Priority Date :NA |KASABA BAWADA, KOLHAPUR -416006, MAHARASHTRA
(33) Name of priority country :NA [INDIA.
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)DR. S. H. PAWAR
(87) International Publication No :NA 2)DR. MANISHA R. PHADATARE
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a simple and costife preparation of Ni0.5Zn0.5Fe2@énofluid for hyperthermia therapy usi
a simple combustion method using nickel nitrate (Ni (N03)2.6H20), zinc nitrate (Zn (NO3)2.6H20), and ferric nitrate (Fe
(NO3)3.9H20) and glycine (CH2NH2COOH) at the stoichioinetondition wherein glycine is used as a fuel and nitrates of me
(Ni, Zn and Fe) as oxidants. Further, the present invention discloses the preparation of stable suspension of nanteaeiicltee
biocompatible nanofluid are prepared using the. BED0.5Fe204 nanoparticles and Acrypol 934 which acts a-tnbesl
polyacrylic acid. Further the present invention as discloses induction heating of Ni0.5Zn0.5Fe204 nanoparticles fomtigpertt
application.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2252/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :10/07/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : PREPARATION OF NANOFLUID BASED ON COfSHELL FERRIMAGNETIC NANG
PARTICLES

(51) International classification :CO1E|(71)Name of Applicant -
31/04| 1)D.Y. PATIL UNIVERSITY, KOLHAPUR

(31) Priority Document No :NA Address of Applicant :869, E, D. Y. PATIL VIDYANAGAR
(32) Priority Date :NA [KASABA BAWADA, KOLHAPUR -416006 Maharashtra, Indic
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)DR. S. H. PAWAR

Filing Date ‘NA 2)DR. VISHWAJEET MAHIPAT KHOT
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses a composition of-sbil ferrimagnetic nanoparticles and a method of preparingstreiée
ferrimagnetic nanoparticles with broad size distribution exhibiting highhsglfing temperature rise and applimas thereof. It
further relates to the care of comoosite particles consisting of ferrites with trivalent ferric and bivalent magneshgi, sl t
portion coated with polyethylene glycol, polyvinyl alcohol and, dextran. It further relates to thehediréerrimagnetic nanoparticle
having an average diameter of20 nm. It further relates to the application of these-stial ferrimagnetic nanoparticles asvino
cancer hyperthermia agents.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/07/2014

(21) Application N0.2253/MUM/2014 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : PREPARATION OFANO-POLYMER FOR THE TREATMENT OF NOMNHEALING AND
DIABETIC WOUNDS AND TISSUE ENGINEERING APPLICATION

:CO7K

(51) International classification 16/00

(71)Name of Applicant :
1)D.Y. PATIL UNIVERSITY, KOLHAPUR

(31) Priority Document No :NA Address of Applicant :869, E, D.Y. PATIL VIDYANAGAR,
(32) Priority Date :NA |KASABA BAWADA, KOLHAPUR -416006 Maharashtra, Indic
(33) Name of priority country ‘NA 2)STEMPLUS BIOTECH PVT. LTD.
(86) International Application No :NA | (72)Name of Inventor :
Filing Date ‘NA 1)DR. MEGHNAD G. JOSHI
(87) International Publication No :NA 2)MRS. YOGITA K. VELANKAR
(61) Patent of Addition to Application Number ‘NA 3)ALLAUDDIN H. MUJAWAR
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the preparation of a wound healing composition of nanopolymer comprising PEG, PVAean
growth factors which gives complete healing to the clwlamrrhealing, diabetic and burn wounds with minimum or nearly scar
healing and its application on the affected site provide healing of the chronic or diabetic wounds completely.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2492/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :30/06/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : A SHELL LEAF TYPE AUTOMATIC RADIAL GATE SYSTEM FOR BARRAGES AND WEIRS

(51) International classification :B01D21/2:|(71)Name of Applicant :
(31) Priority Document No :NA 1)GODBOLE PRASHANT PRABHAKAR
(32) Priority Date :NA Address of Applicant :2/B, BUTY PLOTS, DHARAMPETF
(33) Name of priority country ‘NA NAGPUR440 010, MAHARASHTRA STATE, INDIA
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)GODBOLE PRASHANT PRABHAKAR
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A shell leaf type automatic radial gate system 100 for barrages and weirs, said gate system comprising: A set of amthdi 8
each set of said anchor supports having components projecting out in the opening at one end and embedded in RCObaAed
weir body wall at other end; A shell type movable gate leaf 120 for regulating outflow through the said opening, wiesriei rg &t
leaf disposed in opening in an operative configuration attaire closed position to prevent flow of waterevhupstream water lev
is below a first pradetermined levey a fully open position to permit full flow of water, when upstream water level is above a tl
pre-determined level and below a second predetermined atlleast one partially open positi between the said closed and ful
open positions to permit partial flow of water, when upstream water level ranges from the said-fieseprened level to said thirc
predetermined level; and comprises curved upstream and downstream skin pldatgs&flabttom skin plates, a plurality of vertici
& horizontal stiffeners, a pair of end girders and end arms, a pair of trunnion hubs with bush bearings, a pair ofdubssb &
inclined supports, an upper and a lower gate hoisting bracket]irmgssaangement 140 for enabling the said gate leaf to store \
in closed position; a pair of trunnion assemblies 150a and 150b to support and facilitate rotational movement ofesfid uyitig |
opening and closing operations; a pair of-émithing cum unidirectional self locking devices 160a and 160b to prevent flow inc
oscillations and allowing ufdirectional opening movement of the said gate leaf during its opening and closing opeaatidren
emergency mechanical hoisting system fi@(facilitating manual opening and closing operations of the said gate leaf when ug
water level is below the first prgetermined level wherein the said shell type gate leaf opens out in response to rise in upstre
level and retains its fullopen position even after getting fully submerged during heavy floods when installed on weirs and be
wherein pair of uniirectional locking devices is adapted to enable unidirectional movement of said gate leaf from closed to
open to fuly open position, thus preventing its oscillations under action of flow disturbances; and wherein the said emergen
mechanical hoisting system is adapted to move the said gate leaf from closed to partially open position and furtiogeto fully
positionwhen upstream water level is lower than the firstgetermined level.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1481/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :28/04/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROGRAMMABLE MICROWAVE OVEN WITH INGREDIENTS AND RECIPE CONTROL

. e :GO6F|(71)Name of Applicant :

(51) International classification 17/00|  1)KU. ANURADHA DILIP INGOLE
(31) Priority Document No :NA Address of Applicant :57, RATHI NAGAR, NEAR VISION
(32) Priority Date :NA |COMPUTER CENTER, AMRAVAT#444603, (M.S.), INDIA.
(33) Name of priority country ‘NA 2)MIR SADIQ ALI
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)KU. ANURADHA DILIP INGOLE
(87) International Publication No *NA 2)MIR SADIQ ALI
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The commercially available domestic electric microwave ovens allow users to set time/temperature as per the instrgttidest
ines provided by the manufacturers. In some cases, dipeseare prelefined and user needs not to set the temperature/time. Tt
no such microwave oven available in the market that can suggest the ingredients of recipe. The present invention relates t
development of the microcontroller based smart eteotren system that suggests the ingredients and recipe control based on
number of persons. The invention is described with the help of block diagram. Figure 1 show various components used in t
programmable microwave oven system.

No. of Pages : No. of Claims : :

The Patent Office Journal 24/07/2015 45546



(12) PATENT APPLICATION PUBLICATION (21) Application No.2292/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :14/07/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : EDIBE GULAL/EDIBLE CELEBRATION GULAL

. e :A23G|(71)Name of Applicant :

(51) International classification 1/00 1)UMANG GOYAL
(31) Priority Document No :NA Address of Applicant :SARDAR PATEL, TIMBER
(32) Priority Date :NA [MARKET, BHANPURI, RAIPUR, (C.G.) Chattisgarh India
(33) Name of priority country ‘NA 2)ABHAY GOYAL
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)UMANG GOYAL
(87) International Publication No *NA 2)ABHAY GOYAL
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to Edible Guadible Celebration Gulal prepared in powder form which is complety safe for all ¢
group for external or any type of use and most importantly it is edible also. Being edible it provides a sense of céehpletecda
is readily acceptable and it dogst harm skin or any part of body. All the ingredients which are used in preparation Of the pre
invention are very common, naiural and are very readily available, milk being the main ingredient and certified ediblarmblou
natural edible flavoursding the other ingredient. Most importantly, present invention does not affect our body in any way.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2293/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :14/07/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A NOVEL MOBILE CHARGER IN MOTOR BIKE

. e :HO4B|(71)Name of Applicant :

(51) International classification 5/00 1)OWN ALl
(31) Priority Document No :NA Address of Applicant :186/187, RAJ PALACE, FLAT
(32) Priority Date :NA [NO.204, KHATIWALA TANK, INDORE, Madhya Pradesh Inc
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)OWN ALI

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates a novel mobile charger in motor bike attached with the DC battery component of the metarbié
way which involves understanding of the mechanical and electronic process of the mobile charger deitécadjigtment with the
DC motor component of the motor bike designed such that it can take power from any source having terminal voltage b¥tw
DC to 40 V DC, and can charge almost all smart phone currently available in the market.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2643/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :13/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : MULTHPURPOSE FRYING MACHINE

. e :B260|(71)Name of Applicant :

(51) International classification 2106 1)Jitesh Vasantrao Deshmukh
(31) Priority Document No :NA Address of Applicant :171, Ambedkar ward no 4, At Po.
(32) Priority Date :NA |Kosara Kondha Ta. Pauni Dist. Bhandara 441908 Maharasht
(33) Name of priority country :NA |India
(86) International Application No ‘NA 2)Dr. Rashmi V. Uddanwadiker

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)Jitesh Vasantrao Deshmukh
(61) Patent of Addition to Application Number ‘NA 2)Dr. Rashmi V. Uddanwadiker

Filing Date ‘NA 3)Vanchanpal Charagndasji Bhujade
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This invention has been started with identification of problems ditibaal frying station viz. problems of handling hot frying
skimmer, handling oil with various pots, filtration of oil (which they rarely do), maintaining temperature of oil for $earigefns
and changing the sides of fried items continuously withthtip of frying skimmer or spoons one by oA#.these problems
ultimately lead to fatigue to cook if they operate continuously. In this invention, these problems have been clearlydefined
appropriate mechanisms have been proposed. Then design andrfalgsis of components of mechanisms has been worked o
Then fabrication is done to validate the claims. Experiments show that this new frying machine will be a milestonefiyitglian
methods because of its advanced technique. Following investaascribed in detail with the help of Figure 1 of sheet 1 showir
schematic diagram of multipurpose frying machine.

No. of Pages : 1No. of Claims : !

The Patent Office Journal 24/07/2015 45549



(12) PATENT APPLICATION PUBLICATION (21) Application No0.1990/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :21/05/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : CONFECTIONERY HAVING POPPING AND COOLING CHARACTERISTICS AND
MANUFACTURING METHODS THEREOF

(51) International classification /A23G| (71)Name of Applicant :
9/34 1)GUJARAT CO-OPERATIVE MILK MARKETING

(31) Priority Document No :NA |[FEDERATION LIMITED
(32) Priority Date :NA Address of Applicant :AMUL DAIRY ROAD, ANAND 388
(33) Name of priority country :NA [001, GUJARAT, INDIA
(86) International Application No :NA [(72)Name of Inventor :

Filing Date :NA 1)MR. SAMEER SAXENA
(87) International Publication No :NA 2)DR. K. RATHNAM
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Confectionery having popping and cooling characteristics and manufacturing methods thereofoseddiBhe confectionery has
1% to 25%, preferably, 14% to 16% carbonated crystals by weight and 0.2% to 1%, preferably, 0.3% to 0.5% cooling flavol
weight. The carbonated crystals comprise carbon dioxide, cane sugar, lactose, corn syrup solidgosvdared sugar encapsula
within cocoa butter. Manufacturing methods for manufacturing milk chocolate, plain chocolate, and vegetable oil based coc
confection in accordance with the present invention are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2304/MUM/2014 A
(19) INDIA
(22) Date of filing of Application :15/07/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMPOSITE BRAKE PAD WITH BAGASSE FIBER.

(51) International classification :CO8F(71)Name of Applicant :
8/00 1)DESHMUKH NAVJEEVAN BABASAHEB

(31) Priority Document No :NA Address of Applicant :A/P: JAWALE KADLAG, TAL.:
(32) Priority Date :NA [SANGAMNER, DIST. : AHMEDNAGAR,-422605 Maharashtr
(33) Name of priority country :NA |India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)DESHMUKH NAVJEEVAN BABASAHEB
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Composite brake pad material is manufactured using calcium carbonate as lubricant, silicon powder as additive, bagasse ¢
reinforcing fiber, and epoxy resin as a binder. Best result obtains at 40% bagasse, 40% epoxy resin, 10% calcium chi@$ba
silicon powder. The purpose of this study is to characterize bagasse fibers as potential replacement for asbestos ifmheake p
bagasse fibers has high strength, also it is readily available and economical. This strength of bagasse fibers witimdeitaateb:
effectively used to manufacture the brake pads. This will be a great innovation which may lead to growth of agricdltuaral fiel
industrial development as well as it may help to earn foreign exchange. During the test, result obtaifeaterga#dso it
overcomes the disadvantages of composite material like metallichsetalliic and ceramic like noise generation during the brak
wear of rotor etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5857/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :22/11/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : SYSTEM AND METHOD FOR INITIATING A CONFERENCE CALL

(51) International classification :HO4M|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Lalith Patwa
(32) Priority Date :NA Address of Applicant :86/2 Tana Street, Purasaiwalkkam,
(33) Name of priority country :NA [Chennai 600007, Tamil Nadu India
(86) International Application No :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)Lalith Patwa
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is a systentdanethod for initiating and establishing a one touch conference call along with administrat
facilities provided to the conferees. The administrator or the host controls the initiating device comprising the cdaédieioe
for accomplishing tb conference session with enhanced group calling features talatprenined group of connected portfolio at
single touch of a button or a single click of the mouse. The conference session provides features such as allowing dewiazd|
to partidgpate in the existing conference call at any period and duration, establishing a record of the information shared in th
conference session and requisite details as a track history for further requirements, conveying the group informatiandroaung
video tracks during the egoing session, engaging the members of thgang conference call session during idle mode by initie
a music audio file. The administrator or the host further provides enhanced services such as determining the mimaximnmamd
number of conferees in the conference session and providing a conference locking mechanism upon the maximum numbe
conferees is reached. The administrator initiates and sends through the said conferencing interface incorporatedity thfe plul
calling devices or the initiating device an invitation call to all the devices selected from the stored contact, callpgatderees
prior conference sessions stored in the history and by typing the contact details through the key phavicktfer participating in
the conference session through a single voice call wherein one touch of the accept call by the participant devicelsenvolves
conferees in the said conference session. The system provides the enhanced services likehwtfting,tinactive and silent
conferees through multiple variant colour representations in the touch screen of the application, providing live temglatofos
translating the speech of the conferees to desiredgheeted language, displaying tgcoming and scheduled conferences along
with its agenda in collaboration with the global calendars, hot swap the existing communication line to a secoretzisgguesl line
upon enduring with inconsistencies and chipping in the duration of any cesifeyeany other desired conferees by extending the
validity period upon satisfying the requisite conditions etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3507/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :08/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : FRUIT EXTRACTS FOR INCREASED SOFTNESS AND PROLONGED SHELF LIFE IN BAKEF
PRODUCTS AND METHOD THEREOF

(51) International classification :A21D|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VELLANKI KALYAN CHAKRAVARTHY
(32) Priority Date :NA Address of Applicant :FLAT NO. 837, OLD MIG, BHEL,
(33) Name of priority country :NA |[MEDAK DISTRICT, TELANGANA 500017 India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date :NA 1)VELLANKI KALYAN CHAKRAVARTHY
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to fruit extracts for improving softness and increased shelf life of bakery products and a method there
comprising a liquid and/or semi solid mass obtaibggrocessing freshly available fruits, and incorporating said processed frui
into the flour of a bakery items and manufacturing of said bakery item. Wherein a semi solid mass processed from fiadgbly ¢
ripe fruits maintains the softness oéthread and holds the moisture content inside the bakery product such that there is no ft
growth over the surface and shelf life of the product is thus increased. In yet another aspect of the invention wlieeeiariti¢he
enzyme content of the tumal fruit entraps the moisture and help maintain softness of the bakery product for the longer time t
distribution of the moisture by the fibers and enzymes in the product
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1454/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :23/03/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : SENSOR BASED ARTIFICIAL LEG

(51) International classification :GO1N|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA [600 073. Tel : 0422290742 Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Dr. Bobliee James
(87) International Publication No " NA 2)Dr.Vijayaraghavan
(61) Patent of Addition to Application Number ‘NA 3)Dr.X.Charles
Filing Date ‘NA 4)Dr.Hameed Hussain
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to the field of Bimechanical devices and more particularly to the development of sensor based leg.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2689/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :28/05/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : ANTTUBERCULAR DRUG NANGCONJUGATES

(51) International classification :A61K31/0( (711))gflrgzrc\>lfaAmpapr|]IC:|r: I:Dhur'eti
(31) Priority Document No :NA ' ge . J . .
(32) Priority Date ‘NA Address of Applicant :Plot no. 308, Visalakshinagar,
(33) Nameyof priority country :NA Visakhapatnanb30043, Andhra Pradesh India
(86) International Application No :NA 2)Dr. Sathyanarayana Murthy Upadhyayula
Filing Date :NA 3)Nagasejitha Pulakunta
(87) International Publication No NA (7;))B;nl;eso:‘|rllrll\</aesntor .
(61) Patent of Addition to Application Number  :NA ' -
Filing Date ‘NA 1)Dr. Sarvamangala Dhurjeti
(62) Divisional to Application Number ‘NA 2)Dr. Sathyanarayana Murthy Upadhyayula
Filing Date :NA 3)Nagasejitha Pulakunta
9 ’ 4)Dr. L. Srinivas
(57) Abstract :

The present invention relates to afutbercular nano conjugates having therapeutic efficacy against multidrug resistant strains
tuberculosis bacilli and pharmaceutical compositions comprising the same. The invention further discloses a processfpthar
antitubercular nano conjugates.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3428/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :04/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : SYSTEM FOR PLUIBI TYPE DETACHABLE CONSTANT CURRENT DRIVER ADAPTOR FOR
LED TUBE LIGHTS FOR DIFFERENT TYPES OF FIXING OR INSTALLATION

(51) International classification :F21V|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)KRISHNA RAVI
(32) Priority Date :NA Address of Applicant :C/o. Reckon Green Innovations Pri
(33) Name of priority country :NA |Limited, Villa #45, THE TRIALS, Beside Harivillu, Pokkalwad
(86) International Application No :NA |Village, Manikonda, Hyderaba®00089, Telangana, India.
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)KRISHNA RAVI
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisioral to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a systemifotygegietachable constant current drivel
adaptor for LED tube lights for different types of fixing. The system includes, a first driver embodiment and a second driver
embodiment, whereby the first driver embodiment secured to at least one end cap for retrofitting the light emitting Djods€LE
light of a conventional fixture and whereby the second driver embodiment secured to the end caps and fixed to thdighD tut
with the plurality of G13 pins for converting into to wall mounting; and hanging configuration.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/07/2015

(21) Application No0.3522/CHE/2015 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : DYNAMIC OPTIMIZATION OF BYTECODES

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Syscom Corporation Pvt. Ltd.
(32) Priority Date :NA Address of Applicant :Station HQ, Fort St George, CHEN|
(33) Name of priority country :NA |- 600 009, Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Pulkit Jain
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In order to avoid static nature of conventional techniques, embodiments of the present disclosure provide a methodcfor dyn
optimization of bytecodes and a device and a computer implemented system thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3533/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :10/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : A SYSTEM & METHOD FOR GETTING MULTITUDE OF CONTROLS FROM A SINGLE
CONTROL IN THE USER INTERFACE FOR TOUCH SCREEN CHARACTERIZED DEVICES

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)K.T.GANDHI KARUNA
(32) Priority Date :NA Address of Applicant :WATSINIT TECHNOLOGIES PVT
(33) Name of priority country :NA |LTD, VEL TECH TBI, #42, AVADI VEL TECH ROAD,
(86) International Application No :NA |AVADI, CHENNAI - 600 062, Tamil Nadu India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)K.T.GANDHI KARUNA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisioral to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method to provide multitude of controls from a single control is presented for touch scresmusevioterface. Sinc
touch screen devices are becoming more and more compact the available area for the user interface gets reducedfdget the
requires minimum area for providing all the required functions for the user. Owing to the more coemizetike smart watches o
internet of things gadgets, the requirement for reducing the screen size is getting more and more prominent. At the same ti
meaningful info has to be conveyed to the user within the available area. A methodology for g¢hisviprovided in the

invention. Only one control is provided in the touch screen, which when touched by the user activates the most used or req
controls gets displayed. Till the moment the touch screen provides info for user requirement, witdchave been compromised
more settings or other control icons. Current user interface suffers from this disadvantage. With this invention margetsntrol
available once the user activates the single control, now the user has to drag to thegetymigsdr control of their interest. By tf
method, the user interface becomes simpler without the need for displaying unnecessarily more settings option. Theemthye -
used settings are displayed during activation of the single control onlyugésdas the flexibility to choose what settings have t
displayed. Even if the screen is bigger, user doesnt want their screen size to be filled with many unnecessary comtrel icons
presented invention thus facilitates the max utilization of thees size for any touch screen device like mobile phones, tablets
watches etc. The invention improves the speed with which the user will use the touch screen as it reduces the due diligenc
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/07/2015

(21) Application No.3503/CHE/2015 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : A NOVEL POLYMORPHIC FORM OF RIFAXIMIN

(51) International classification :C07D
(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA

(61) Patent of Addition to Application Number:2651/CHE/201

(71)Name of Applicant :

1)SeQuent Scientific Limited

Address of Applican:120 A & B, Industrial Area,

Baikampady, Mangalor675011, Karnataka, India.
(72)Name of Inventor :

1)GAUTAM, Kumar Das

2)SUMANGALA, Venkatramana

3)RESHMA, Kayarmar

4)PRASAD, Narasimha Patgar

Filed on :01/01/1900 ;
(62) Divisional to Application Number ‘NA 5)RAKESH, Kotian Rama
Filing Date ‘NA 6)NAVEEN, Rama_yya Ambekallu
7)VASUDEVA, Pejakala Kakrannaya
(57) Abstract :

The present invention discloses a stable crystalline form of Rifaximin characterised by hasiyngowder diffraction pattern as
given in figure 1, having a 2 peaks at 7.2 and a broad optadecentred at 2 value 20.0, further characterized by a scanning el
microscope image as given in figure 2, further characterized by a polarising microscope image as given in figure f8rainek still

characterized by morphology data as givenguife 4.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3603/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :15/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : BESIGN AND DEVELOPMENT OF COOLING MODULE FOR MILK

(71)Name of Applicant :
. e . 1)GIRIYAPURA BASAVARAJAPPA DARSHAN
83 :;‘rti%rrri‘tat'[‘)’gi%if'{\'l‘;at'o” jQ2A3C Address of Applicant :M.TECH SCHOLAR, DAIRY
(32) Priority Date :NA ENGINEERING SECTION, SRS OF ICARDRI, ADUGODI,
(33) Nameyof priority country :NA BENGALURU - 560 030, Karnataka India
(86) International Application No ‘NA (72)Name of Inventor -
Filing Date ‘NA 1)GIRIYAPURA BASAVARAJAPPA DARSHAN
(87) International Publication No :NA g;gﬂgﬁgﬁ&ﬁ%&?@&@ﬁUNATHA
(61) Patent of Addition to Application Number ‘NA
Fiing Date NA | SBATTULA SURENDRANATH o
(62) Ei'l‘i’r']s"g‘e":‘t' ° Application Number fm 6)BACHAHALLI VENKATAGIRI
9 ‘ BALASUBRAMANYAM
7)MENON REKHA RAVINDRA
(57) Abstract :

The bacterial load is a reflection of the hygienic quality of milk. At the time of milking, temperature of raw milk wilbbe37°C,
which is ideal for microbial growth. It is crucial to contain the bacterial growth at the initial stages by coolirdjateiyefter
milking. Cooling of milk to less than 10°C immediately after milking atdperative society level reduce the microbial growth ar
the microbial count significantly before pasteurization. Milk cooling is practiced through cooling ringsestotders, iceones.
Modern methods include ldeank cooling, Direct Expansion cooling and Bulk Milk Coolers (BMC). Indian milk production is &
of millions of small farmers who contribute to milk production and at milk collection centres havirigdaskOOL of milk .Due to
economic reasons the existing cooling methods are unsuitable to cool the milk under small holder production system. Exist
methods of cooling which are mostly suitable for large quantity of milk and become uneconomicabtosusalfholder dairy farm:
and small procurement collection centres, the proposed system of cooling is supposed to be well suited with afforttatiie cos
context of the unsuitable technology for small scale milk producers, economic constraines @tatithe inefficiency of present
systems, the development of cooling module to suit requirements for quality maintenance in small scale productiorf ignesls i
interest to Indian dairy farmers. Our efforts resulted in the development of the patiibless steel cooling module comprising ¢
secondary refrigerants inside the module for cooling of milk and liquids after prior freezing to enhance shelf life areddoadity.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3441/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :06/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : WATER PURIFYING APPARATUS FOR FERROUS AND NBERROUS IMPURITIES MEANT
FOR WASHING MACHINE

(51) International classification :BO7B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)K.NAGESHWAR
(32) Priority Date :NA Address of Applicant :1303, G.2, | BLOCK, 31ST STREFE
(33) Name of priority country :NA |KAMBAR COLONY, ANNA NAGAR WEST, CHENNAI - 40,
(86) International Application No :NA [Tamil Nadu India
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No NA 1)K.NAGESHWAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus for filteringnd removing the visible ferrous and r@nrous impurities from the water through the creation of a
magnetic field with required intensity inside the hollow and removably sealed cylindrical filtering body is disclosegharatuap
comprises an inlet ppand a diagonally placed opposite outlet port attached to the top end and the bottom end of the said hc
removably sealed cylindrical body for inletting the impure water andettirig the purified water. A curved concave plate fixedly
attached tdahe inner lower region of the said cylindrical body for receiving the in-let impure water over the concave surface.
Magnetic bars of prdetermined numbers fixedly attached to the bottom surface of the said curved concave plate with the m
field extending to the entire concave plate. Mesh filtering arrangement for filtering the visible non ferrous impurities fixedly
positioned below the said curved concave plate: A cup or cone shaped funnel attached at the side or top of the appaatus ¢
passag for detergent or washing powder Fig.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2774/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :02/06/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : (§2-CHLOROQUINOLIN-3-YL) OXIRAN -2-YL)(PHENYL) METHANONE DERIVATIVES AND
MEDICINAL USE THEREOF

(51) International classification :CO7C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DR.GOPALPUR NAGENDRAPPA
(32) Priority Date :NA Address of Applicant :PROFESSOR & HEAD (CHEMISTI
(33) Name of priority country :NA [DEPARTMENT), JAIN UNIVERSITY, # 52, BELLARY ROAL
(86) International Application No ‘:NA |HEBBAL, BANGALORE - 560 024, Karnataka India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)NARASIMHA MURTHY PREVEENA
(61) Patent of Addition to Application Number ‘NA 2)AMIT KUMAR TIWARI
Filing Date ‘NA 3)DR. GOPALPUR NAGENDRAPPA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention pro vides novel quinolinyl epoxy ketones and their derivatives of general formula (1) by Darzemsfr2a
chloroquinoline3-carbaldehydes and itssubstituted derivatives of the general formula (5) with phenacyl bromides andéitd 2
mono and 2,4isubstituted derivatives of the general formula (6) in a very mild base at room temperature in ahieigieal @urity,
greater yield, mild conditions in shorter reaction time and in an efficient eco friendly manner. The reghi@d@uinoline3-
carbaldehydes and itsshibstituted derivatives of the general formula (5) were prepared from acetanilide 4adbstituted
derivatives using Vilsmeigrdaack procedure. The compounds prepared according to the present invention are useful pharm
produc and intermediates in the preparation of pharmaceutical products. Wherein, R = Hydrogen or AlxydrGxikoxy Group
or.Halogen Group Rj = Hydrogen or Alkyl Group or Alkoxy Group or Halogen Group R2 = Hydrogen or Alkyl Group or Alko
Group or Halogen Group
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3551/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :10/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : A DEVICE TO DETECT AND NOTIFY UNDRESS EVENT OF THE USER

(51) International classification :A41D|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Sahani Mrinal
(32) Priority Date :NA Address of Applicant :#407, C Block, Aashish JK Apartme
(33) Name of priority country :NA [Thubarahalli, Bangalore. Karnataka India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Sahani Mrinal
(87) International Publication No *NA 2)Shrivastava Amit
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A wearable device to detect the undressing of the user wearing it and to send the undress notification along withltvati@vice
information to the other party configured on the device. There is a substantial rise in the rape and molestatidndiasaedast few
years. In most of the cases victims dont even get a chance to notify their loved ones that they are in trouble. Thisd$etfiee s

undress notification of the user automatically to the party configured on the device without anyintanwaition. The notification
receiving party can monitor the device environment remotely and arrange for the rescue immediately if needed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6702/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :30/12/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A SYSTEM AND METHOD TO MAKE ONE PIECE THIN WALLED METAL CONTAINERS

(51) International classification :B210|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MORTHALA SRINIVASA REDDY
(32) Priority Date :NA Address of Applicant :VILLA NO. 311, INDU FORTUR
(33) Name of priority country :NA [FIELDS, KPHB COLONY, PHASE13, HYDERABAD
(86) International Application No :NA |Telangana India
Filing Date ‘NA 2)MORTHALA MALLA REDDY
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)MORTHALA SRINIVASA REDDY
Filing Date ‘NA 2)MORTHALA MALLA REDDY
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses an improved method to prepare aafléd vintegral bottom and cylindrical body copper contain
a single impact extrusion operation or a cold forging operation, followed by drawing the body to desired length and ¢bacavi
bottom, and then necking the upper portion in a series of sthjch gradually reduce the diameter of the open end of the body
simultaneously thickening the neck walls without wrinkling the smooth contour of the container is disclosed. The inwention i
produce, by a commercially economical method, seambzysthin walled container capable of resisting pressures for their inte
purposes, from slugs which contain a volume of metal utilized in other dished containers.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3102/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :26/06/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : AUTOMATIC CEILING SWING CRADLE

(51) International classification :A47D (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA 600 073.Tamil Nadu India
(86) International Application No :PCT/I (72)Name of Inventor :

Filing Date :01/01/1901 1)Dr. X.Charles
(87) International Publication No :NA 2)Dr.J.Hameed Hussain
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An automatic ceiling swing baby cradle is disclosed hEne.cradle facilitates the sleeping of the baby without continuous hum
monitoring.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/07/2015

(21) Application No.3560/CHE/2015 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : ON ROAD DUST EXTRACTION SYSTEM

(51) International classification

(31) Priority Document No :NA

‘EO01C

(71)Name of Applicant :
1)THE REGISTRAR

(32) Priority Date :NA Address of Applicant :VELS UNIVERSITY,
(33) Name of priority country :NA |P.V.VAITHIYALINGAM ROAD, VELAN NAGAR,
(86) International Application No :NA |PALLAVARAM, CHENNAI - 117, Tamil Nadu India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)MR.HARIHARAN VENKATESAN
(61) Patent of Addition to Application Number ‘NA 2)MR.ROOBAN ABRAHAM
Filing Date ‘NA 3)DR.CHANDRASEKARAN MANOHARAN
(62) Divisional to Application Number ‘NA 4)DR.ARUN SAHAYADHAS
Filing Date ‘NA 5)MR.SIBI NAVANEETHA KRISHNAN
(57) Abstract :

The present invention relates to a system that extracts sand and dust from roads and dust formed from the wheels e$ avtide
driving. The present invention is an attachment rather than a dustt@drvehicle and it can be attached in any automobile for ¢

extraction from road during driving.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/07/2015

(21) Application No.3561/CHE/2015 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : TANGENTIAL SUSPENSION SYSTEM FOR TWO WHEELER AUTOMOILES

(51) International classification :B60C

(71)Name of Applicant :
1)THE REGISTRAR

g;g E:gmy Bgﬁ:me”t No fm Address of Applicant :VELS UNIVERSITY,
(33) Nameyof riority countr :NA P.V.VAITHIYALINGAM ROAD, VELAN NAGAR,
(&6) nforeational Auolication No ‘NA | PALLAVARAM, CHENNAI - 117, Tamil Nadu India
Filing Date PP :NA (72)Name of Inventor :
87) Inte%ational Publication No . NA 1)MR.THIMARAJAPURAM KALIMUTHU SENTHUR
(61) Patent of Addition to Application Number ‘NA PANDIAN SATHISH PANDIAN
Filing Date ‘NA 2)DR.CHANDRASEKARAN MANOHARAN
(62) Divisioral to Application Number ‘NA 3)MR.GANESH KOLAPPAPILLAI
Filing Date ‘NA 4)MR.SIBI NAVANEETHA KRISHNAN
‘ 5)MR.RAJEEV GANDHI BALA KRISHNAN
(57) Abstract :

The present invention relates to a suspension system which provides suspension to two wheeler automobiles by proedtia)
suspension by modifying the design of the alloy wheel present in two wheeler automobiles. The present invention relates tc
tangential suspension system that replaces the current suspension system in two wheeler automobiles.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3472/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :07/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : ENERGY HARNESS OPERATING SYSTEM

(51) International classification :B60L|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)VANDAVASI HARANADH

(32) Priority Date :NA Address of Applicant :VEMPARALA, ADDANKI,

(33) Name of priority country :NA |PRAKASAM, 523 201, Andhra Pradesh India

(86) International Application No ‘NA 2)ADUSUMALLI VENKATA SUDHEER KUMAR
Filing Date :NA | (72)Name of Inventor :

(87) International Publication No *NA 1)VANDAVAS|I HARANADH

(61) Patent of Addition to Application Number ‘NA 2)ADUSUMALLI VENKATA SUDHEER KUMAR
Filing Date ‘NA 3)OM KUMAR SHUKLA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

An energy harness operating system (EHOS) is a regenerative braking consisting of spiral springs stores the energt sioich
will dissipated in the form of heat produthby friction brakes. When brakes are applied the regenerative braking gets activate
of conventional friction brakes. This makes the drive train rotate the arbor on which spiral springs are mounted aaldsthréngpir
starts winding around thetzor. This winding of the spring stores the energy. When required the energy is released by operal
lever provided for this purpose. Then the spring starts unwinding and releases the energy in the form of mechanicaidbrque
through the help of dretrain rotates the drive shaft of the vehicle. This torque provided reduces the load on the engine and i
at the time of idling and power range. Thus reduces fuel intake by the engine and increases its efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3474/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :07/07/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : NANO CATALYTIC INSTANT WATER CONVERSION DEVICE

(51) International classification :CO1E|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MOLUGU BHARRATH
(32) Priority Date :NA Address of Applicant :Divyashakthy Technologies, H.Nb-’
(33) Name of priority country :NA [621/103/104, Flat No.304, Swastik Plaza, Above Himalaya B
(86) International Application No :NA [World, S.R.Nagar, Hyderab&0038 Telangana India
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No NA 1)MOLUGU BHARRATH
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is a nano catalytic instant water conversion setup which is used to remove the hardness withlancena
cost and easy to maintain device. It comprises a water inlet pipe, a pressure switch, a nano catalgticwsesérn device, a
regulated power supply, an LED indicator, two terminals which are provided on the shell of the conversion device to f&ovid
power supply; a water outlet pipe, wherein the nano catalytic instant water conversion device confiitessaisteel (SS) gradet
threaded or flanged ends of specific length to create artificial obstruction thereby allowing the water to pass thrdsmh and a
hammering takes place as the passage is linear and diametrical where molecule of the compolwedsiseowater are broken
from 600 microns to-% mi-crons.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.741/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :16/02/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : PEDAL OPERATED FLOUR MILL

(51) International classification :B02C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)YALLAPPA D.
(32) Priority Date :NA Address of Applicant :S/O DENGERU NAGAPPA, 4TH
(33) Name of priority country :NA |WARD, TELUGARA HONI, ADONI ROAD, RARAVI(P),
(86) International Application No ‘NA [SIRUGUPPA TALUK, BELLARY DISTRICT, PIN583121
Filing Date :NA |Karnataka India
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)YALLAPPA D.
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

The pedal operated flour mill unit basically consists of a hopper along with a feeding tube at the top, a pair of gnredirzgdtthe
hemi spherical collector at the bottom, a seat for the operator and power transmission system. The grindietestedezs light ir
weight to avoid the early fatigue of the operator. The clearance between the two stones can be adjusted by. changjiog dffie [
the top stone in the vertical direction. The pedal operated flourmill is suitable for grinding alheeséals and pulses to produce
Rawa, Atta (Flour) and Dhal for human consumption and also producing poultry and fish feed by grindingpagoubts and
wastes.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.380/CAL/1995 A
(19) INDIA
(22) Date of filing of Application :05/04/1995 (43) Publication Date : 24/07/2015

(54) Title of the invention : A NATURAL GAS LIQUEFACTION PROCESS AND APPARATUS FOR T&EME

. e :F25.|(71)Name of Applicant :

(51) International classification 5/00 | 1)BHP PETROLEUM PTY. LTD.
(31) Priority Document No :NA Address of ApplicantBHP PETROLEUM PLAZA, 120
(32) Priority Date :NA |COLLINS STREET, MELBOURNE, VICTORIA Australia
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA | 1)CHPISTOPHER ALFRED DUBAR

Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A process for producing a liquefied natural product such at LNG is described where a single phase nitiggramtréfrused in suc
a way that the refrigerant stream is divided into at least two separate portions which are passed through sepaxpsntiets
before being admitted to separate heat exchangers so that the warming curve of the refrigerédehyoneatches the cooling cur
of the product being liquefied so as to minimise thermodynamic inefficiencies and hence power requirements involvemmajj
the method.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.171/KOL/2010 A
(19) INDIA
(22) Date of filing of Application :23/02/2010 (43) Publication Date : 24/07/2015

(54) Title of the invention : A WATERBASED LUBRICANT COMPOSITION FOR METAL WORKING OPERATIONS SUCH
AS COLD ROLLING AND HOT ROLLING OF STEEL

(51) International classification :C10M105/1:[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TATA STEEL LIMITED
(32) Priority Date :NA Address of Applicant :RESEARCH AND DEVELOPMENT
(33) Name of priority country ‘NA DIVISION, JAMSHEDPUR 831001, INDIA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)RITA GHOSH
(87) International Publication No NA 2)NIKHILESH BANDYOPADHYAY
(61) Patent of Addition to Application Number :NA 3)SUNITESH DAS
Filing Date ‘NA 4)DEBASHISH BHATTACHARJEE
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A waterbased lubricant composition for metal working operations comprising: clarialaif Ju particle size; deflocculating ager
additives and water to make a dispersed solution.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.570/CAL/1995 A
(19) INDIA
(22) Date of filing of Application :22/05/1995 (43) Publication Date : 24/07/2015

(54) Title of the invention : AN ULTRASOUND IMAGING APPARATUS

. e :A61B|(71)Name of Applicant :

(51) International classification 8/00 | 1)SIEMENS MEDICAL SYSTEMS, INC.
(31) Priority Document No :NA Address of Applicant :186 WOOD AVENUE SOUTH
(32) Priority Date :NA [ISELIN, NJ 08830 U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)BANJANIN, ZORAN B.

Filing Date :NA 2)SHAHMIRIAN, VARAZ
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

An ultrasoundmaging apparatus for providing a blood flow velocity distribution display of blood in a blood vessel comprising
means for transmitting at least one acoustic beam to a region of interest in the blood vessel as herein describedducara trar
array, andsaid means for receiving at least two echo beams, a first echo beam from the region of interest at thagedsalarra
which first echo beam is generated by the acoustic beam, and a second echo from the region of interest at aasgedncsuby
which second echo beam is generated by the acoustic beam; means for estimating at least one mean-[Qoppley, feefirst mear
Doppler frequency from the first echo beam substantially in parallel with means for estimating
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7/CAL/1995 A
(19) INDIA
(22) Date of filing of Application :03/01/1995 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR THE PREPARATION OF HIGHLY PROCESSABLE POLYMERIC COMPOSIT
BASED ON LINEAR LOW DENSITY POLYETHYLENE

(51) International classification :CO8F |(71)Name of Applicant
210/0: 1)MONTELL TECHNOLOGY COMPANY BV

(31) Priority Document No :NA Address of Applicant :HOEKSTEEN 66, 2132 MS
(32) Priority Date :NA |HOOFDDORP Netherlands
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)SPHERILENE SPA

Filing Date :NA 2)GABRIELE GOVONI
(87) International Publication No i NA 3)MASSIMO COVEZZI
(61) Patent of Addition to Application Number ‘NA 4)CLAUDIO COMETTO

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a heat exchanger utilising an improved rod baffle. The improved rod baffle has at |é#estrioige
and a plurality of baffle support members comprised of a first strip and a sedprehsh attached to the baffle ring and extendin
across said ring such that each strip will support an adjacent tube row. Support struts are attached to and extend bett\aeoh
second strip. The improved rod baffle provides for a reduced tahigétflow, shellside pressure drop over a solid support mem
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft
the patentin the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application No.1035/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TITANIUM OXIDE SPACING BY SIP

(51) International classification :C0o7C (71)Name of Applicant :
(31) Priority Document No :13/095,3011 1)BEHR PROCESS CORPORATION
(32) Priority Date :27/04/201 Address of Applicant :3400 W. SEGERSTROM AVENUE
(33) Name of priority country :U.S.A. SANTA ANA, CALIFORNIA 92704 U.S.A.
(86) International Application No :NA 2)NORTHWESTERN UNIVERSITY
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)FAN, XIAOWN
(61) Patent of Addition to Application Number ‘NA 2)SHI, JINZHEN
Filing Date ‘NA 3)TARNG, MING -REN
(62) Divisional to Apgication Number ‘NA 4)LEE, DONG-KEUN
Filing Date ‘NA 5)MESSERSMITH, PHILLIP B.
(57) Abstract :

A method of making a titanium oxiemntaining coating composition comprises attaching an initiator to a gestrianium oxide t
form an initiator/pretreated titanium oxide complex. The pretreated titanium oxide includes a plurality of pretreateddititau
particles which are titanium oxide particles that are pretreated with at least one metal oxidéialtwgretreated titanium oxide
complex is contacted with a polymerizable unsaturated monomer such that a polymeric encapsulate forms on the initigedr/f
titanium oxide particles to form polymeric encapsulated titanium oxide particles.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.168/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :21/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : AEROMATIC DROP HAMMER HEAD GEAR

(51) International classification :B21.[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Kulwant Singh
(32) Priority Date :NA Address of Applicant :NKH Building, Plot No.1, Industrial
(33) Name of priority country :NA [Area A, Link Road, Ludhiana Punjab India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Kulwant Singh
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Be it known that weForging Machinery Manufacturing Company, in the State of Punjab located at NKH Building, Plot No.1,
Industrial Area A, Link Road, Ludhiana 141003. India, have invented new Aeromatic driven pneumatic control headgear m«
for friction Drop Hammers, ofvhich the following is a specification. This invention is for the purpose of making Improvements
conventional technology used for lifting, releasing and lowering the hammer ram or tup of a drop hammer by frictionasmel¢|
relates to the siniffication of mechanism, use of electronically pneumatic controlled clutch and brake system on the main sh
the movement and control of falling ram or tup. In the conventional hammers adapted and applied for such purpose angl to
drop hammer$o be actuated by in closed guideways. It also has for an object to obviate the necessity of adjusting the lengt
of a drop hammer by manual labor or operator through logical unit in control panel. Another object is to dispense with the
transmis®n gears along with its mounting shaft, cooling water system for gear transmission shaft, removal of friction drum,
carrier levers, arms, and brake liners/band. Another object is to transmit the power from both the sides of the maia duhftefid
electrical energy.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1891/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHODS AND KITS FOR CELL RELEASE

(51) International classification :C12N 5/02 (71)Name of Applicant :
(31) Priority Document No :12/570,032 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :30/09/2009 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country :U.S.A. NEW YORK 12345, U.S.A.
(86) International Application No :PCT/SE2010/0510:|(72)Name of Inventor :
Filing Date :27/09/2010 1)SLAWOMIR RUBINSZTAJN
(87) International Publication No ‘WO 2011/040867 2)REGINALD D SMITH
(61) Patent of Addition to Application ‘NA 3)EVELINA R LOGHIN
Number :NA 4)PRAMEELA SUSARLA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and kits of releasing cells are provided. The method comprises the steps of providing cultured cells on a clppaliti
comprising a multi layer polyelectrolyte coating immobilized on a substrate, and releasing the cultured cells frbruihaee
support by a releasing solution comprising DMSO. The kit comprises a cell culture support and a releasing solutiornsimbe re
solution comprises DMSO.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1892/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : SEAT CUSHION INCLINATION ADJUSTMENT SYSTEM

(51) International classification :B60ON 2/44 (71)Name of Applicant :
(31) Priority Document No :10 2009 052 111.9 | 1)JOHNSON CONTROLS GMBH
(32) Priority Date :05/11/2009 Address of Applicant :INDUSTRIESTR. 280, 51399
(33) Name of priority country :Germany BURSCHEID,GERMANY
(86) International Application No :PCT/EP2010/0057¢|(72)Name of Inventor :

Filing Date :22/09/2010 1)JURGEN ARRENBERG
(87) International Publication No ‘WO 2011/054416
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a seat part of a motor vehicle seat, comprising a base part having a transverse supporting @ement
adjustable part.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1893/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : LED LAMPS WITH PACKAGING AS A KIT

(51) International classification :B65D 85/42 (71)Name of Applicant :
(31) Priority Document No :61/237,686 1)ONCE INNOVATIONS, INC.
(32) Priority Date :28/08/2009 Address of Applicant :5455 HIGHWAY 169 NORTH,
(33) Name of priority country :U.S.A. PLYMOUTH, MN 55442, U.S.A.
(86) International Application No :PCT/US2010/0471¢|(72)Name of Inventor :

Filing Date :30/08/2010 1)ZDENKO GRAJCAR
(87) International Publication No ‘WO 2011/026052 2)BRIAN BABB
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Apparatus and methods forusable packaging of a lighting product include providing a container body to receive an electric
and a cover that can be peated sealed and unsealed to the container. In an illustra-tive example, the lamp may h& Brigkdp
substan-tially located within the container body by a lamp locating feature on a bottom interior surface of the conyailmesdioe
embodiments, an interior surface of the lid may provide a projecting feature configured to positivelyediimatin the lamp

locating feature when the lid is in—stalled on the container body. In various embodiments, the . container, body aathtrdidon
may advantageously provide a protective package that may be sold as a lot, and may further guoafile and reusable general
pur-'pose container system that may, for example, substantially reduce an environmental footprint associated with lamp pau
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.1024/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMPONENT FOR A TURBOMACHINE AND METHOD FOR MANUFACTURING SUCH A
COMPONENT

(51) International classification :FO1D (71)Name of Applicant :
(31) Priority Document No :00604/11 | 1)ALSTOM TECHNOLOGY LTD.
(32) Priority Date :04/04/2011 Address of Applicant :BROWN BOVERI STRASSE 7, 54(
(33) Name of priority country :Switzerlan(| BADEN, SWITZERLAND
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DUVAL SOPHIE BETTY CLAIRE
(87) International Publication No ‘NA 2)BECKEL DANIEL
(61) Patent of Addition to Application Number  :NA 3)GRASSO PIERRO-DANIELE
Filing Date ‘NA 4)STANKOWSKI ALEXANDER
(62) Divisional to Application Number ‘NA 5)SZWEDOWICZ JAROSLAW LESZEK
Filing Date ‘NA
(57) Abstract :

The invention relates to a component for a turbomachine, in particular a gas turbine, or another engine containing @nleot,col
which component (14) is prone to crack formation and propagation by being subjected to high temperatures and/or araon:
oxidising atmosphere and/or a high mechanical load and/or cyclic thermal load and/or transient conditions, whereby saidt ct
(14) contains at least one base material (15). A substantial extension of the component lifetime is achievedrayqaiovatileast
one base material (15) with a self healing system in form of an added active phase (16), whereby said active phases@$acc
melting point depressant and/or a substance or substances with a softening or melting point belowtbe watigie of the operatir
temperature of the component (14).

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal 24/07/2015 45580



(12) PATENT APPLICATION PUBLICATION (21) Application No.190/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :21/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : FACILITATING SOCIAL INTERACTIONS USING COMMUNICATION DEVICES

(51) International classification :G06Q10/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ALCATEL LUCENT
(32) Priority Date :NA Address of Applicant :3, AVENUE OCTAVE GREARD
(33) Name of priority country :NA 75007 PARISFRANCE
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)THYAGARAJA, SOMASHEKAR
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present subject matter relates to systems and methods for facilitating social interactions using communication devices
implementation, inputs pertaining to the motion of the communication devicel{lfodm the one or more motion sensors (12@)
received. In response to receiving the inputs, another communication devie®) (hGbpredetermined range of the communicatis
device (10851) is identified. Further, it is ascertained whether a social interaction event has occurred with a asdenfitied
communication device (163), based on detection rules. When it is ascertained that the social interaction event has occurrec
of personal information corresponding to a user of the communication devicé ¥ the identified commmication device (105
2) is facilitated. Further, the personal information is shared based on an information sharing mode of the communicat{@9%le
1).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1900/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND SYSTEM FOR BYPASSING CALLED INTELLIGENCE

(51) International classification :HO4W 76/00 (71)Name of Applicant :
(31) Priority Document No :200910171890.1 1)ZTE CORPORATION
(32) Priority Date :16/09/2009 Address of Applicant :ZTE PLAZA, KEJI ROAD SOUTH,
(33) Name of priority country :China HI-TECH INDUSTRIAL PARK, NANSHAN DISTRICT,
(86) International Application No :PCT/CN2010/07304|SHENZHEN CITY, GUANGDONG PROVINCE 518057,
Filing Date :21/05/2010 P.R.CHINA
(87) International Publication No ‘WO 2011/032295 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)CHEN, JIANHONG
Number :NA 2)CAO, XIAOFEI
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a method for bypassing intelligent services of a called user, applied in the case thahd &MS
VMSC are not the same MSC. The method comprises: the GMSC sending information to the VMSC as to whether the intel
services of the called user are bypassed in the GMSC; the VMSC determining whether the intelligent services of the called
bypassed in the GMSC based on the information as to whether the intelligent services of the called user are bypadel&tin tr
and determining whether the intelligent services of the called user are bypassed in the VMSC; and when the VMSC detern
the intelligent services of the called user are bypassed in the GMSC and that the intelligent services of the calledtusgramse:
in the VMSC, the VMSC not triggering the intelligent services of the called user; when the VMSC determines that thatintelli
services of the called user are not bypassed in the GMSC and that the intelligent services of the called uasseaterbipe VMS(
the VMSC sending a call release message to the GMSC. The present invention further provides a system and VMSC for b
intelligent services of a called user. The present invention effectively solves the problem of call failutentearsthe GMSC and

the VMSC are not the same MSC in a simple and easy manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1021/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : EXTRACTION PROCESS FOR REMOVAL OF IMPURITIES FROM AN AQUEOUS MIXTURE

(51) International classification :Co7C (71)Name of Applicant :
(31) Priority Document No :10/455,017 1)GRUPO PETROTEMEX, S.A. DE C.V.
(32) Priority Date :05/06/2003 Address of Applicant :RICARDO MARGAIN NO. 444,
(33) Name of priority country ‘U.S.A. TORRE SUR, PISO 16 COL VALLE DEL CAMPESTRE 662t
(86) International Application No ‘NA SAN PEDRO GARZA GARCIA, NUEVO LEAON (81) 8748
Filing Date :NA 1500,MEXICO
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number:NA 1)ROBERT LIN
Filing Date ‘NA 2)MARCEL DE VREEDE
(62) Divisional to Application Number :1032/DEL/200.
Filed on :04/06/2004
(57) Abstract :

A process to produce an aqueous mixture or a purified agueous mixture said process comprising the following stepsat{ay) &
mother liquor comprising a carboxylic acid, a metal catalyst, impurities, water and a solvent in a first evaporatqrodoeda
vapor stream and a concentrated mother liquor stream; (b) evaporating said concentrated mother liquor stream in a Gextonc
zone to form a solvent rich stream arid a super concentrated mother liquor stream; (c) mixing in a mixingstersoé/ent
solution with said super concentrated mother liquor stream to form said aqueous mixture; (d) optionally separating pugitieic
from said aqueous mixture in a seliguid separation zone to form said purified aqueous mixture.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.175/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :21/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : THE PROCESS OF FABRICATION OF POLYMERIC MEMBRANE USING SILVER
NANOPARTICLES DECORATED FUNCTIONALIZED CARBON NANOTUBE FOR WAER PURIFICATION

(51) International classification BO1LC|(71)Name of Applicant :
67/00 | 1)DIRECTOR GENERAL, DEFENCE RESEARCH &
(31) Priority Document No :NA [DEVELOPMENT ORGANISATION
(32) Priority Date :NA Address of Applicant :MINSTRY OF DEFENCE,
(33) Name of priority country ‘NA |GOVERNMENT OF INDIA, ROOM NO. 348, BNVING, DRDO
(86) International Application No :NA [BHAWAN, RAJAJI MARG, NEW DELHI 110011, INDIA.
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)ROY, DEBMALYA
(61) Patent of Addition to Application Number ‘NA 2)TIWARI, NEERU
Filing Date :NA 3)MUKHOPADHYAY, KINGSUK
(62) Divisioral to Application Number ‘NA 4)SAXENA, ARVIND, KUMAR
Filing Date ‘NA
(57) Abstract :

A process for the fabrication of the polymeric membrane by using silver nanoparticles decorated functionalized carbon nan
present invention relates to an economical and efficient process of fabricating porous polymer membrane by using siiitete®
decorated functionalized carbon nanotube without the use of surfactants for antibacterial and heavy metal removalseithflimec
rate from contaminated water.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1896/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : NOMCONTACT OBJECT INSPECTION

(51) International classification :G01B 11/00 (71)Name of Applicant :
(31) Priority Document No :0915904.7 1)RENISHAW PLC
(32) Priority Date :11/09/2009 Address of Applicant :NEW MILLS, WOTTONINDER-
(33) Name of priority country UK. EDGE, GLOUCESTERSHIRE GL 12 8JRNITED KINGDOM
(86) International Application No :PCT/GB2010/00167|(72)Name of Inventor :

Filing Date :06/09/2010 1)NICHOLAS JOHN WESTON
(87) International Publication No ‘WO 2011/030090 2)YVONNE RUTH HUDDART
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A non-contact method of inspecting the topography of an area of an object via analysis of the phase of a pattern projected
object. The method comprises taking a first image of the object, obtained from a first perspective, on which an optidal patte
projected, and taking a second image of the object, obtained from a second perspective, on which an optical pat-teed ilsyr
in which the optical pattern, as it falls on the object, in the second image differs to that in the first imagethbidefarther
comprises determining data describing the topography of at least a region of the object based on phase data relgthasg tofté
least a region of the optical partem as imaged in the first image. Phase data obtained from a dogesgamof the object as
imaged in the second image is used to resolve any ambiguity in the phase or topography data obtained from the first image
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1897/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMMUNICATION SYSTEM, COMMUNICATION APPARATUS, COMMUNICATION METHOL
AND COMPUTER PROGRAM

(51) International classification :HO4L 9/32 (71)Name of Applicant :
(31) Priority Document No 2009208687 1)SONY CORPORATION
(32) Priority Date :09/09/2009 Address of Applicant /-1 KONAN, MINATO-KU,
(33) Name of priority country :Japan TOKYO 1080075JAPAN
(86) International Application No :PCT/IP2010/0053:|(72)Name of Inventor :
Filing Date :30/08/2010 1)TAKEHIKO NAKANO
(87) International Publication No ‘WO 2011/030520
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A source apparatus and a cdiafial access apparatus are disclosed. The source apparatus may transmit a command to the
access apparatus. The conditional access apparatus may transmit a response to the command to the source apparates. W
elapsed between transmigsiof the command by the source apparatus and reception of the response by the source apparatt
exceed a predetermined round trip time (RTT), a first authorization signal to permit the conditional access apparafois to dec
encrypted content mayelgenerated. Additionally, whenever a fRNT condition is met, a second authorization signal to permit
conditional access apparatus to decrypt the content may be generated.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1898/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHODS OF REDUCING VIRICIDAL ACTIVITY IN PGZ COMPGCBITIONS AND PCV2
COMPOSITIONS WITH AN IMPROVED IMMUNOGENICITY

(51) International classification :A61K 39/12 (71)Name of Applicant :
(31) Priority Document No :61/239,192 1)BOEHRINGER INGEHEIM VETMEDICA, INC.
(32) Priority Date :02/09/2009 Address of Applicant :2621 NORTH BELT HIGHWAY, ST
(33) Name of priority country :U.S.A. JOSEPH, MISSOURI 645068002,USA
(86) International Application No :PCT/US2010/0476%|(72)Name of Inventor :
Filing Date :02/09/2010 1)CAROLINE ANN KOHLER
(87) International Publication No ‘WO 2011/028888 2)GUOSONG ZHAO
(61) Patent of Addition to Application . 3)ALI KHAZRAEINAZMPOUR
Number :NA 4)BERND COLIN EICHENMUELLER
Filing Date ' 5)MARC EICHMEYER
(62) Divisional to Application Number  :NA 6)GREGORY HAIWICK
Filing Date :NA 7)MERRILL SCHAEFFER

(57) Abstract :

The present invention provides methods of reducing the vircidal activity of a composition comprisingZaalRt@én as well as
antigenic preparations and immunogenic compositions comprising a&2R@Ygen, wherein the viricidal activity has been reduct
In addition, the present invention also relates to a method of increasing the immunogenicity of an immunogenic compositio
comprising a PC\2 antigen as well as immunogenic composition with an increased immunogenicity.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1014/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : INJECTION MOLD

(51) International classification :F16K (71)Name of Applicant :
. 12012 1)SUZUKI MOTOR CORPORATION

(31) Priority Document No 093362 Address of Applicant :300, TAKATSUKACHO, MINAMI -
(32) Priority Date :19/04/201 |KU, HAMAMATSU -SHI, SHIZUOKA 4328611 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)KIKUCHI, KAYO

Filing Date ‘NA
(87) International Publication No ‘NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A cavity of an injection mold has a ring shape in a plane view, anddrasssectional shape having an upper surface forming a
design surface of an Injectionolded product, both side surfaces Continuing from the upper surface, and a bottom surface. v
molten resin is injected from a side gate, flows in opposite directi@generated in the cavity and the molten resin meets at a
position opposite the side gate in a diameter direction of the cavity, but at this position, the molten resin partlyfltesis in
reservoirs disposed on both sides. Consequently, since flanz®htal to the upper surface are generated, a luminous material |
these flows is also oriented substantially in parallel to the design surface, which can alleviate the disorder of tlun ari¢héa
luminous material.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1037/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : SYSTEMS AND METHODS FOR USE IN CORRECTING INTERMITTENT UTILITY SERVICE
OUTAGES

(51) International classification :G06C (71)Name of Applicant :
(31) Priority Document No :13/086,10:| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :13/04/201 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country U.S.A NEW YORK 12345USA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)THOPPAY, RAJESHBABU KB
(87) International Publication No ‘NA 2)TRACEY, JAMES S.
(61) Patent of Addition to Application Number ~ :NA 3)SOUVANNARATH, MANYPHAY
Filing Date ‘NA
(62) Divisional to Application Numér ‘NA
Filing Date ‘NA
(57) Abstract :

A system (100) for use in correcting an intermittent utility service @utge system includes a memory device (110), a proces:
(115) coupled to the memory device, and a communication interface (135) coupled to the processor. The memory device @
to store a plurality of service interruptions, wherein each semvieguption is associated with at least one site of a plurality of si
The processor is programmed to determine (320) an interruption occurrence rate corresponding to a first site of tlud pitaslit:
based on service interruptions associated thighfirst site. The communication interface is configured to transmit (330) an
intermittent outage notification to a remote device when the determined interruption occurrence rate exceeds a predetermit
maximum interruption occurrence rate.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1229/DEL/2002 A
(19) INDIA
(22) Date of filing of Application :09/12/2002 (43) Publication Date : 24/07/2015

(54) Title of the invention : APROCESSOR THE PREPARATION OF ZHLORO-1,1,1,2TETRA FLUORO ETHANE BASED
SUPERHEATED EMULSION

(51) International classification :C07C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DIRECTOR GENERAL
(32) Priority Date :NA Address of Applicant :B841, SENA BHAWAN DHQ P.O.
(33) Name of priority country :NA [NEW DELHI-110011. India
(86) International Application No :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)SHYAM GOVIND VAIJAPURKAR
(87) International Publication No NA 2)KANA RAM SENWAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process for preparatiogldbgo-1,1,1,2tera fluoreethane (HCF€124) based superheated
emulsion suspended in host matrix as droplet material. The host matrix is specially prepared elastic polyactylamidg gel hav
viscosity of 15 to 25 lakh cp at a temperature of 2@%C. The superheated emulsion of the present invention is stable at am
temperature. The size of the droplet is about 10 um and the size of the bubbles formed on detection of neutron is abdut28
highly sensitibe neutron detector and responds to neutrons even at 5°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1906/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : GREASE COMPOSITION

(51) International classification :C10M 125/00 (71)Name of Applicant :
(31) Priority Document No :0904326 1)TOTAL RAFFINAGE MARKETING
(32) Priority Date :10/09/2009 Address of Applicant :24, COURS MICHELET;92800
(33) Name of priority country :France PUTEAUX, FRANCE
(86) International Application No :PCT/IB2010/0540¢|(72)Name of Inventor :

Filing Date :10/09/2010 1)BARDIN, FRANCK
(87) International Publication No ‘WO 2011/030315
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Grease composition comprisingone or more mineral, synthetic or natural base odshickener; at least one solid lubricant
constituted by one or more transition metal chalcogenides with an inorganic fullerene strutaret more organophosphorus
and/or organophosphorgsiiphur antiwear and/or extreme pressure additives. &fssegrease composition as defined above in tr
constant velocity joints of the transmissions of motor vehicles. Constant velocity joints containing a grease as dedined abov
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1907/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND APPARATUS FOR LOCATION FINGERPRINTING

(51) International classification :HO4W 64/00 (71)Name of Applicant :
(31) Priority Document No :12/558,931 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :14/09/2009 Address of Applicant :SH64 83 STOCKHOLM (SE)
(33) Name of priority country :U.S.A. Sweden
(86) International Application No :PCT/SE2010/0508¢|(72)Name of Inventor :

Filing Date :18/08/2010 1)KAZMI, MUHAMMAD
(87) International Publication No ‘WO 2011/031206
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Methods and apparatus taught herein facilitate accurate estimation of a mobile terminal's location via location firggerprintin
Specifically, the methods and apparatus obtain a radio fingerprint of the mobile terminal's location based on signalemsasur:
(e.g., signal strength, signal quality, or path loss) performed at a radio frequency distinct from that used to oldexientte nadio
fingerprints. The methods and apparatus transform the radio fingerprint, or the reference radio fingerprihtshasdabon that
distinction, such as by offsetting signal measurements of the radio fingerprint by an amount determined based ondheoretic
experimental models of the dependency of the signal measurements on the radio frequency at which theyreee. @dré radio
fingerprint of the mobile terminal’'s location may then be compared to the reference radio fingerprints, to accurat@yttestimat
mobile terminal’'s location despite the radio fingerprint and the reference radio fingerprints havingthieed oising different
frequencies.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1015/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : INTEGRATED ELECTRIC METER AND ELECTRIC VEHICLE CHARGING STATION (EVCS)

(51) International classification :HO4N (71)Name of Applicant :
(31) Priority Document No :13/086,93| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :14/04/201 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country US.A NEW YORK 12345USA
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)SFAELOS, JIMMY
(87) International Publication No ‘NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the invention described herein comprise an integrated electric meter and electric vehicle charging §&t&)ion |
(206) and methods of using embodiments of the integrated electric meter and EVCS (206) for charging an electric vehicle (
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1036/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD OF ESTABLISHING FILLER METAL CHEMISTRY FOR A FILLER ROD FOR JOININ
COMPONENTS

(51) International classification :Co7C (71)Name of Applicant :
(31) Priority Document No :13/083181| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :08/04/201 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country U.S.A NEW YORK 12345USA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)CUIL,YAN
(87) International Publication No ‘NA 2)DORRIETY, DANIEL JAMES
(61) Patent of Addition to Application Number ‘NA 3)KOTTILINGAM, SRIKANTH CHANDRUDU
Filing Date ‘NA 4)LIN, DECHAO
(62) Divisional to Application Numdr ‘NA 5)SAM, HAI BUU
Filing Date :NA 6)TOLLISON, BRIAN LEE
(57) Abstract :

A method of establishing filler metal composition for joining components (40, 42) includes determining an initial déesineetil
chemistry, adjoining a first filler rod (16, 102, 122, 152, 162) having a first portion of the desired filler metatoheuith a seconc
filler rod (18, 104, 124, 154, 164) having a second portion of the desired filler metal chemistry to form a test fillér 160,(120,
150, 160), joining a first component (40) formed from a first material to a second compondatr(#?) from a second material at
weld joint (50) with the test filler rod (14, 100, 120, 150, 160) providing a filler metal portion of the weld joint (8@sting the
weld joint (50) for desired mechanical, chemical, and weldability propertiesaiolish a desired filler metal composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1901/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/02015

(54) Title of the invention : ROUTE DETERMINATION METHOD AND DEVICE

(51) International classification :H04Q 11/00 (71)Name of Applicant :
(31) Priority Document No :200910161960.5 1)ZTE CORPORATION
(32) Priority Date :07/09/2009 Address of Applicant :ZTE PLAZA, KEJI ROAD SOUTH,
(33) Name of priority country :China HI-TECH INDUSTRIAL PARK, NANSHAN DISTRICT,
(86) International Application No :PCT/CN2010/07472|SHENZHEN CITY, GUANGDONG PROVINCE 518057, P. R
Filing Date :29/06/2010 CHINA
(87) International Publication No ‘WO 2011/026374 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)FENG, WEI
Number :NA 2)WANG, ZHIHONG
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses the present invention provides a method and device for determining a route comprisingher
number N of routes, performing a K shortest paths algorithm after a route query request is received, calculating thegroupes
according to the number N of the routes, whenever N routes are calculated, outputting the N calculated routqs, @nd gro
assigning resources to the group of routes; and stopping calculating the routes if a route on which resource matobssfuissur
obtained from the group of routes, and using the route on which the resource matching is successful asities detdem
otherwise, performing the resource matching on the next group of output routes to determine a route; where N is dquEsitarg
1<N
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(12) PATENT APPLICATION PUBLICATION (21) Application No.902/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : A WATER CONTAINER

(51) International classification :CO2F 1/00 (71)Name of Applicant :
(31) Priority Document No :0915539.1 1)PRITCHARD, MICHAEL
(32) Priority Date :07/09/2009 Address of Applicant :THE OLD BAKERY, 7
(33) Name of priority country UK. TUDDENHAM AVENUE, IPSWICH, SUFFOLK IP4 2HE,
(86) International Application No :PCT/GB2010/00167|UNITED KINGDOM

Filing Date :03/09/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/027125 1)PRITCHARD, MICHAEL
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A jerry can (10) comprises a container housing (11) having four sidewal$%},2a base (16) and a top (17). The jerrycan (10)
includes a manual pump unit (18) and a water filter cartridge disposed within the housing (11), together with an extermteaty r
tap 0) coupled to the water filter cartridge. A carrying handle (21 ) is integrally formed with the top (17). When consteuctec
jerrycan (10) is sealed and is both waterd airtight. The container housing (1 1) includes at least one internal brace m@dpe
consisting of a hollow tube (31 ) integral with the sidewalls (13,15).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1903/DELNP/2012 A
(19) INDIA
(22) Date of fling of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ISLANDED POWER SYSTEM WITH DISTRIBUTED POWER SUPPLY

(51) International classification :H02J 3/38 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHIMIZU CORPORATION
(32) Priority Date - Address of Applicant :3, SHIBAURA 1-CHOME,
(33) Name of priority country : MINATO-KU, TOKYO 1058007,JAPAN
(86) International Application No :PCT/JP2009/0038!|(72)Name of Inventor :
Filing Date :07/08/2009 1)YAMANE, TOSHIHIRO
(87) International Publication No ‘WO 2011/016092 | 2)NUMATA, SHIGEO
(61) Patent of Addition to Application ‘NA 3)MORINO, KIMIO
Number :NA 4)SHIMODA, EISUKE
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An islanded power system with a distributed power supply includes: a system abnormality detection unit which outputs an
abnormality detection signal when an abnormality in a commercial system is detected; a breaker which interrupts a sugply
from the commercial system when the abnormality detection signal is input from the system abnormality detection usit; a st
detection unit which outputs a breaker status signal when the breaker's open state is detected; and an electricaicsgtovhgd de
compensates a fluctuation in load until a rotating machine generator switches to an islanded operation after thecwppliyam
the commercial system is interrupted by the breaker by starting the supply of power when the breaker status signal is input
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/04/2012

(21) Application No.1012/DEL/2012 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : SEGMENTED RECEIVING HOUSING HOLE, SLIDING CORE, TENSIONING DEVICE AND

TRACTION MECHANISM DRIVE

(51) International classification :F16K (71)Name of Applicant :
(31) Priority Document No :102011077740| 1)SCHAEFFLER TECHNOLOGIES AG & CO. KG
(32) Priority Date :17/06/2011 Address of Applicant :INDUSTRIESTRASSE3], 91074
(33) Name of priority country :Germany HERZOGENAURACH,GERMANY
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MICHAEL KASTNER
(87) International Publication No ‘NA
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a receiving housing (1) of a hydraulic tensioning device for a traction mechanism drive iraain intern
combustion engine, having an opening (2) that extends along a longitudinal axis (6) for receiving a piston that is imgtement
deflecting a tensioning rail of the traction mechanism drive, wherein the receiving housing (1) that surrounds the djenicggt
component, wherein moreover the opening (2) comprises an inner contour having an inner surface that comptisiestat lea

segments (8) and inclines for removing the workpiece from the mould are provided in the opening (2), wherein second®eg!
comprise surfaces that are directed into the inside of the opening and are aligned in parallel with the longituGhal be
invention also relates to a sliding core that comprises an outer contour that is complementary to the inner contoenofgh{g)oq
the receiving housing (1) and fits into the opening (2). A tensioning device having a receiving hbtlEmtype is also included, t
said tensioning device comprising a piston that fits into the opening. A traction mechanism drive having a tensioniofjtkisvice
type is also included, the said tensioning device being supported on a tensionintheatraction mechanism drive.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.155/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :20/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : HUSKING APPARATUS AND A METHOD OF OPERATION THEREOF

(51) International classification :A23N (711))23312 o(;glsxhcant :
(31) Priority Document No NA Address of Applicant :26 UIT COLONY, DHOLA BHATA
(32) Priority Date NA [ e e os001 B '9a”th' v ! !
(33) Name of priority country :NA 2NITIN KUMAR ajasthan India
(86) International Application No ‘NA

Filing Date ‘NA 3)SANJAY SHARMA
(87) International Publication No *NA (é))ﬁgnAqg'nglm(e)mﬁ:\/_lMED KHAYER
(61) Patent of Addition to Application Number ‘NA 1)ALOK GORA '

Filing Date ‘NA 2NITIN KUMAR
(62) Divisional to Application Number ‘NA

Filing Date ‘NA 3)SANJAY SHARMA

4)SHADAD MOHAMMED KHAYER

(57) Abstract :

The present invention provides a manual husking apparatus (100) and a method of husking thereof. More particulaslypitirel
husking apparatud 00) for removing the husk from a fruit with a shell, particularly coconuts and the like. The apparatus of tf
present invention eliminates the hand contact of the operator with the coconut at the time of husking and reduces the energ
consumption duringperation.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1912/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : A WATER GENERATION UNIT AND SYSTEM AND METHOD OF WATER SUPPLY
PRODUCTION AND MANAGEMENT IN VEHICLES

(51) International classification :B60H 1/32 (71)Name of Applicant :
(31) Priority Document No :200680 1)WATER-GEN LTD.
(32) Priority Date :01/09/2009 Address of Applicant :17 ALMOG STREET, 60190 NEVE
(33) Name of priority country :Israel MONOSSON,ISRAEL
(86) International Application No :PCT/IL2010/00071 |(72)Name of Inventor :
Filing Date :30/08/2010 1)KOHAVI ARYE
(87) International Publication No ‘WO 2011/027343 | 2)PERETZ AVI
(61) Patent of Addition to Application NA 3)MAIER ELIAHU
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system of managing water production in a vehicle. The system comprises a water conducting element set to receivetand
water generated as a product of an operation of a vehicle air conditioner of the vehicle to a water container, a gaagadbher
amount of water in the water container, and a manager that receives the measurement and instructs the operation accordir
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1913/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PYRAZOLE DERIVATIVES WHICH MODULATE STEAROYCOA DESATURASE

(51) International classification :C07D 403/04 (71)Name of Applicant :
(31) Priority Document No :61/247,634 1)NOVARTIS AG
(32) Priority Date :01/08/2009 Address of Applicant :LICHTSTRASSE 35, G456
(33) Name of priority country :U.S.A. BASEL, SWITZERLAND
(86) International Application No :PCT/EP2010/0646°| 2)XENON PHARMACEUTICALS INC.
Filing Date :01/08/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/039358 1)DALES NATALIE
(61) Patent of Addition to Application ‘NA 2)FU JIANMIN
Number :NA 3)JIA QI
Filing Date ’ 4)POKROVSKAIA NATALIA
(62) Divisional to Application Number  :NA 5)SUN SHAQYI
Filing Date :NA 6)ZHANG ZAIHUI
(57) Abstract :

The present invention provides heterocyclic derivatives that modulate the activity of steafogiesaturase. Methods of using su
derivatives to modulate the activity of stear@dA desaturase and pharmaceutical compositions comprising such derigediatsc
encompassed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1914/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TOUGH COATED HARD PARTICLES CONSOLIDATED IN A TOUGH MATRIX MATERIAL

(51) International classification :C04B 35/628 (71)Name of Applicant :
(31) Priority Document No :61/231,149 1)ALLOMET CORPORATION
(32) Priority Date :04/08/2009 Address of Applicant :509 HAHNTOWNVENDEL ROAD,
(33) Name of priority coumy ‘U.S.A NORTH HUNTINGTON, PA 15642USA
(86) International Application No :PCT/US2010/0442¢|(72)Name of Inventor :

Filing Date :03/08/2010 1)KEANE JOHN M.
(87) International Publication No ‘WO 2011/017318 2)GERMAN RANDALL M.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Applicion Number ‘NA

Filing Date ‘NA
(57) Abstract :

Consolidated materials comprising a plurality of coated particles dispersed in a tough matrix material are discloseddThe co
particles include a plurality of core particles having an intermediate layer that substantially surrourdsteacbre particles. An
optional outer layer may be present on the intermediate layer. A matrix contains or substantially contains each of plaetiotede
and is formed from at least one third compound including a mixture of W, WC, and/or W2Cawiilihe amount of Co in the at le.
one third compound may range from greater than 0 to about 20 weight %. Methods for providing consolidated materiatesar
comprising such consolidated materials are also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.119/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :14/01/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : INERTIA BRAKING PAYOUT DEVICE AND PACKAGE SYSTEM

(51) International classification :b65D (71)Name of Applicant :
(31) Priority Document No :61/92854%| 1)HONEYWELL INTERNATIONAL INC.
(32) Priority Date :17/01/201. Address of Applicant :101 Columbia Road, P. O. Box 224
(33) Name of priority country US.A Morristown, N.J. 07962245, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)BRIAN MEACHUM
(87) International Publication No *NA 2)DANIEL D. DUNAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A payout device comprising a carton, an elongated rotatable member and a support assembly. The carton having a ploeddit
enclosing an interior compartment. At least one panel having an opening providing an egress for elongated flexiblearederia
within the interior compartment. The elongated member being rotatably supported in a substantially horizontal directitive wit!
carton by the support assembly. The support assembly having a slot with a generally teardrop shape. The tealdrapglaape

larger diameter end and a smaller diameter end such that a portion of the rotatable member is slidable therebetwesn. The

diameter end sized to allow the rotatable member to rotate and the smaller diameter end having a size smaltercinafettemce
of the rotatable member. The slot positioned on the ! carton with the larger diameter end being elevated and closenitgyttiean
the | smaller diameter end.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1915/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TIRE

(51) International classification :B60C 11/01 (71)Name of Applicant :
(31) Priority Document No 2009200815 1)BRIDGESTONE CORPORATION
(32) Priority Date :31/08/2009 Address of Apficant :161, KYOBASHI 1-CHOME, CHUG
(33) Name of priority country :Japan KU, TOKYO 1048340,JAPAN
(86) International Application No :PCT/JP2010/0511(|(72)Name of Inventor :

Filing Date :28/01/2010 1)KOJIMA TAKAAKI
(87) International Publication No ‘WO 2011/024492 | 2)KIWAKI YUKIHIRO
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A pneumatic tire (1) comprises a tread (50),iSide walls (60), and buttress portions (70). Insectims®f the pneumatic tire (1) in
the tread width direction (TW), if the point at which a first curved line (RI) which follows the curvature of the surtfae¢redd (50
and a second curved line (R2) which follows the curvature of the surface of abptiréon (70) intersect is defined as an imagit
point (IP) and also if the point at which a straight line (L) passing through the imaginary point (IP) and substantiaitjiqeap to
the carcass (20) intersects the surface of the pneumatic tiseeddfjned as an intersection point (NP), the pneumatic tire (1) has
recessed shoulder region (US) including the intersection point (NP) and having a predetermined width. The recessedgbiou
(US) is provided with recesses (80) recessed fromuhface of the pneumatic tire (1) and also with a surface portion (90) in wt
recess (80) is formed. The recessed shoulder region (US) extends in the tire circumference direction (TC).

No. of Pages : 4No. of Claims : 1!

The Patent Office Journal 24/07/2015 45604



(12) PATENT APPLICATION PUBLICATION (21) Application No.1916/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : HYBRID CONSTRUCTION MACHINE

(51) International classification :EO2F 9/20 (71)Name of Applicant :
(31) Priority Document No 2010120797 1)HITACHI CONSTRUCTION MACHINERY CO., LTD.
(32) Priority Date :26/05/2010 Address of Applicant :4, KORAKU 2-CHOME, BUNKYO-
(33) Name of priority country :Japan KU, TOKYO 1128563JAPAN
(86) International Application No :PCT/JP2011/0616¢|(72)Name of Inventor :

Filing Date :20/05/2011 1) YOSHIDA HAJIME
(87) International Publication No ‘WO 2011/148877 | 2) ISHII HAJIME
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided is a hybrid construction machine capable of facilitating the hybridization (conversion, redesigning, etc. iido a hyb
construction machine) even for construction machines of the minimal tail swing radius type or the minimal swing radius typ:
hybrid minishovel of the minimal tail swing radius type comprises an engine 11, a hydraulic pump 21 whose input shaft 21:
coaxially connected to the output shaft 11a of the engine 11, a generator/motor 31 whose rotating shaft 31a is conaedeut t
shaft 11a of the engine 11 and the input shaft 21a of the hydraulic pump 21 via a gear mechanism 6, and a batterycgdvesic
and supplies electric power from/to the generator/motor 31. The generator/motor 31 is placed at a vertical pasititevier en:
is situated above the shaft center of the input shaft 21a of the hydraulic pump 21, and when viewed from above atlgbsitipn
where it overlaps with the hydraulic pump 21.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1917/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CARTRIDGE ASSEMBLY FOR ELECTROSURGICAL DEVICES, ELROSURGICAL UNIT AND
METHODS OF USE THEREOF

(51) International classification :A61B 18/12 (71)Name of Applicant :
(31) Priority Document No :61/240,562 1)SALIENT SURGICAL TECHNOLOGIES, INC.
(32) Priority Date :08/09/2009 Address of Applicant :180 INTERNATIONAL DRIVE,
(33) Name of priority country ‘U.S.A PORTSMOUTH, NEW HAMPSHIRE 03801SA
(86) International Application No :PCT/US2010/04811|(72)Name of Inventor :
Filing Date :08/09/2010 1)GREELEY ROGER D.
(87) International Publication No ‘WO 2011/031748 2)CONLEY BRIAN M.
(61) Patent of Addition to Application . 3)FLANAGAN DAVID J.
Number :NA 4)GIFFORD AARON J.
Filing Date ' 5)MILLER STEVEN G.
(62) Divisional to Application Number  :NA 6)MURAKAMI BLAINE T.
Filing Date :NA 7)ROBINSON THOMAS P.
(57) Abstract :

The invention provides a cartridgesasmbly to couple a tissue treatment device with an electrosurgical unit, with the cartridge
assembly operable with a power delivery apparatus and a fluid delivery apparatus of the electrosurgical unit. The isgention
provides an electrosurgical unitroprising a power delivery apparatus and a fluid delivery apparatus operable with the cartrid
assembly and a system thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1026/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICES AND METHODS FOR INFRARED (IR) BASED QUANTITATION OF BIOMOLECULE

(51) International classification :GO6N (71)Name of Applicant :
(31) Priority Document No :61/475,43.| 1)EMD MILLIPORE CORPORATION
(32) Priority Date :14/04/201 Address of Applicant :290 CONCORD ROAD, BILLERIC/
(33) Name of priority country US.A MA 01821, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ELENA CHERNOKALSKAYA
(87) International Publication No ‘NA 2)VIVEK JOSHI
(61) Patent of Addition to Application Number ‘NA 3)PHILLIP CLARK
Filing Date ‘NA 4)CHRISTOPHER UTZAT
(62) Divisional to Application Number ‘NA 5)RYAN AMARA
Filing Date :NA 6)TIMOTHY SCOTT RIDER
(57) Abstract :

The present invention provides methods for quantitating one or more biomolecules in a sample using IR based technigues,
holder devices for use in such methods as well as methods for manufacturing such sample holder devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1923/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention RESISTOR WITH TEMPERATURE COEFFICIENT OF RESISTANCE (TCR) COMPENSATION

(51) International classification :HO1C 7/06 (71)Name of Applicant :
(31) Priority Document No :61/239,962 1)VISHAY DALE ELECTRONICS, INC.
(32) Priority Date :04/09/2009 Address of Applicant :1122 23RD STREET, COLUMBUS
(33) Name of priority country :U.S.A. NEBRASKA 68601,USA
(86) International Application No :PCT/US2010/04762|(72)Name of Inventor :
Filing Date :02/09/2010 1)SMITH, CLARK L.
(87) International Publication No ‘WO 2011/028870 2)BERTSCH, THOMAS L.
(61) Patent of Addition to Application ‘NA 3)WYATT, TODD L.
Number :NA 4)VEIK, THOMAS L.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A current sense resistor and a method of manufacturing a current sensing resistor with temperature coefficiemaef (ESIR)
compensation is disclosed The resistor has a resistive strip disposed between two conductive strips A pair of maiandranpe
of voltage sense terminals are formed in the conductive strips A pair of rough TCR calibration slo@tedebetveen the main
terminals and the voltage sense terminals, each of the rough TCR calibration slots have a depth selected to obtaistartingat
TCR value observed at the voltage sense terminals A fine TCR calibration slot is formed betwe@notheoltage sense terminals
The fine TCR calibration slot has a depth selected to obtain a TCR value observed at the voltage sense terminals ket zgnol
The resistance calibration slot has a depth selected to calibrate a resistance heluesitor.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1924/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : RECHARGEABLE ELECTROCHEMICAL CELL SYSTEM WITH A CHARGING ELECTRODE
CHARGE/DISCHARGE MODE SWITCHING IN THE CELLS

(51) International classification :HO1M 8/04 (71)Name of Applicant :
(31) Priority Document No :61/243,970 1)FLUIDIC, INC.
(32) Priority Date :18/09/2009 Address of Applicant :8455 NORTH 90TH STREET, SUI1
(33) Name of priority country :U.S.A. 4, SCOTTSDALE, AZ 85258JSA
(86) International Application No :PCT/US2010/0493¢|(72)Name of Inventor :
Filing Date :17/08/2010 1)FRIESEN, CODY, A.
(87) International Publication No ‘WO 2011/035176 2)KRISHNAN, RAMKUMAR
(61) Patent of Addition to Application NA 3)FRIESEN, GRANT
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

One aspect of the present invention provides a rechargeable electrochemical cell system (10) for generating electricsihguar
fuel and an oxidant. The cell system comprises N electrochemical cells (12) each comprising a fuel electrode (d4ditan oxi
electrode (16), a charging electrode (18), and an ionically conductive medium communicating the electrodes, whereitelyas
greater than or equal to two. Any number of cells may be used. The cell system (10) includes a plurality of sGjttttetsa2
switcheable to a discharge mode coupling the oxidant electrode (16) of each cell (12) to the fuel electrode (14) ajukeatscddbe
(12) a charge mode coupling the charging electrode (19) of each cell (12) to the fuel electrode (IsUbsktipeent cell (12), and ¢
bypass mode coupling charging electrode (18) or the oxidant electrode (16) of a previous cell (12) to the fuel electfcale (14
subsequent cell (12).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1925/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHODS, SECURE ELEMENT, SERVER, COMPUTER PROGRAMS A&IODMPUTER
PROGRAM PRODUCTS FOR IMPROVED APPLICATION MANAGEMENT

(51) International classification :HO4W 4/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83 STOCKHOLM (SE)
(33) Name of priority country :NA Sweden
(86) International Application No :PCT/SE2009/0513|(72)Name of Inventor :
Filing Date :04/12/2009 1)ARVIDSSON, PETTER
(87) International Publication No ‘WO 2011/068448 2)ELD, MATTIAS
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

It presented a method, performiach secure element, the secure element being arranged to enable user applications of the s
element to verify authenticity of incoming user application commands. The method comprises the steps of: receiving aficr
a secure element reader fouser application on the secure element, the command comprising an application identifier of the
application; determining whether there is a matching user application in the secure element; invoking the matchingasenap
and establishing, vén there is an absence of any matching user applications, a communication channel with a remote appli
manager server and sending an absent user application message to the application manager server indicating thati¢h&éarse
has been requiesl on the secure element. A corresponding secure element, method for an application manager server and
manager server are also presented.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.918/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD, DEVICE AND SYSTEM FOR MEASURING NOISE FLOOR OF BASE STATION
ANTENNA PORT

(51) International classification :HO4W 52/00 (71)Name of Applicant :
(31) Priority Document No :201010205961.8 1)ZTE CORPORATION
(32) Priority Date :21/06/2010 Address of Applicant :ZTE PLAZA, KEJI ROAD SOUTH,
(33) Name of priority country :China HI-TECH INDUSTRIAL PARK, NANSHAN DISTRICT,
(86) International Application No :PCT/CN2010/0791¢|SHENZHEN CITY, GUANGDONG PROVINCE 518057, P. R
Filing Date :26/11/2010 CHINA
(87) International Publication No ‘WO 2011/160395 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LI, JINGHAI
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a method, an apparatus and a system for measuring background noise of a base station a
interface, used to implement reaahe measurement of the signal strength of background noise of the base station antenna in
The method for measuring the background noise of the base station antenna interface includes: when confirming thafa nu
configured carriers is smaller than a maximum number of configurable carriers according to carrier frequency configuration
information of a base station transceiver, determining idle carrier frequencies that are configurable for use but are red éomnfi
use; selecting an idle carrier frequency to be measured used for measuring the background noise of the base statiberiacker
from the determined various idle carrier frequencies, and synchronizing a configuration parameter of the idle carriey feelee!
measured to a base station transceiver; taking a received signal strength indication (RSSI) value oéthieriflequency to be
measured that is measured and reported by the base station transceiver according to the configuration parameteengtkigfia
the background noise of the base station antenna interface.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1919/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention METHOD AND DEVICE FOR DETECTING SPATIAL THERMAL NOISE AT THE POSITION OF
BASE STATION ANTENNA

(51) International classification :H04B 17/00 (71)Name of Applicant :
(31) Priority Document No :201010209851.9 1)ZTE CORPORATION
(32) Priority Date :22/06/2010 Address of Applicant :ZTE PLAZA, KEJI ROAD SOUTH,
(33) Name of priority country :China HI-TECH INDUSTRIAL PARK, NANSHAN DISTRICT,
(86) International Application No :PCT/CN2010/0796€¢|SHENZHEN CITY, GUANGDONG PROVINCE 518057, P. R
Filing Date :10/12/2010 CHINA
(87) International Publication No ‘WO 2011/160399 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LI, JINGHAI
Number :NA 2)LUO, JUN
Filing Date '
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a method and a devicetectihg spatial thermal noise at a position where a base station ante
located, in which the main content includes: newly establishing a baseband processing link using a section of deteetaynbfiae:
in an idle state in the working frequencyndeof the transceiver in the base station, filtering the mixed signal including a carriel
and spatial thermal noise using the newly established baseband processing link to filter out the carrier informatiaxenh signed,
and detecting the gigl strength of the obtained spatial thermal noise, to achieve the object of detecting the signal strength ¢
spatial thermal noise in the detection frequency band irtireal
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1987/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : VALVE STEM NUT WEAR ANALYSIS APPARATUS AND METHOD

(51) International classification :G01B 5/18 (71)Name of Applicant :
(31) Priority Document No :61/235,204 1)LOOP LLC
(32) Priority Date :19/08/2009 Address of Applicant :137 NORTHPARK BOULEVARD,
(33) Name of priority country ‘U.S.A COVINGTON, LOUISIANA 70433,USA
(86) International Application No :PCT/US2010/04591| 2)SHAW INTELLECTUAL PROPERTY HOLDINGS,LLC
Filing Date :18/08/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/022496 1)CHRIS A. LABAT
(61) Patent of Addition to Application ‘NA 2)CARTER REAMES, JR.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method and apparatus for measuring stem nut wear in a valve having a threaded valve stem that is positioned to leregaige
of a stem nut. In a preferred embodiment, a tool is mounted on the stem nut, wherein the tool rotates when the stem hero
tool indicates a measurement of stem nut rotation. An indicator indicates stem movement. The stem nut is rotated and diie
percent wear is observed. Rotation continues until the stem begins to move. The tool provides a reading winelnetfieste mov
that indicates an amount of stem nut wear.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1988/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CONTROLLED DISCHARGE OSTOMY APPLIANCE AND SHIELD THEREFOR

(51) International classification :A61F 5/44 (71)Name of Applicant :
(31) Priority Document No :61/276,352 1)CONVATEC TECHNOLOGIES INC.
(32) Priority Date :11/09/2009 Address of Applicant :SUITE 250, 3993 HOWARD HUGH
(33) Name of priority country ‘U.S.A PARKWAY, LAS VEGAS, NV 89169%754, U.S.A.
(86) International Application No :PCT/US2010/04821|(72)Name of Inventor :
Filing Date :09/09/2010 1)TINH NGUYEN -DEMARY
(87) International Publication No ‘WO 2011/031822 2)JOHN CLINE
(61) Patent of Addition to Application ‘NA 3)JOHN BLUM
Number :NA 4)GARY STACEY
Filing Date ’ 5)PHILIP DAVIES
(62) Divisional to Application Number  :NA 6)TREVOR BECKETT
Filing Date ‘NA
(57) Abstract :

A controlled discharge ostomy appliance assembly comprises (i) a stoma seal thatrgirsghvith a dynamic damping
characteristic that resists changes of seal volume, (ii) a-firessipling member displaceable from an unlocked position to a loc
position as part of a predis process, and (iii) a singlese frangible portion. The assembly further includes a protector shield
removably fastened to the appliance forming a combined assembly therewith. The protector shield comprises (i) a seal disj
manipulable for displacing the stoma seal to aoparative position ready for fitting, (ii) a substantially rigid coupling member ¢
portion for protecting the state of the coupling member, and (iii) a bracing portion for bracing thausenfji@gible portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1921/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TRUSTED PAIREDEVICE INITIAL CONNECTION ASSISTANCE

(51) International classification :HO4W 48/14 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :SH64 83 STOCKHOLM (SE)
(33) Name of priority country :NA Sweden
(86) International Application No :PCT/SE2009/0512!|(72)Name of Inventor :

Filing Date :05/11/2009 1)SELEN, YNGVE
(87) International Publication No ‘WO 2011/056102 2)KRONANDER, JONAS
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a solution for wireless communication and in particular for facilitating connectioio tacaeas
network. This is provided in a number of aspects such as method, devices, and system. The solution comprises ILsiogta loc
range communication connection between two user equipments, UEs, (101, 102) for assisting each other in connecting to
access network, RAN (103). One UE is often an always on UE and one is often a sporadic use UE. The always on UHyham
active connection with the RAN and has knowledge about valid radio access technologies, RAT. The sporadic use UE may
with the always on UE with a trusted connection and negotiate for information about available RATs and use this informatic
faster connection with the RAN. The two UEs may together scan for available RATs by dividing frequency bands and each
different parts and thus reducing the scan process and reducing resource use.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1922/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICE FOR TREATING EXHAUST GAS CONTAINING SOOT PARIES

(51) International classification :BO3C 3/013 (71)Name of Applicant :
(31) Priority Document No :10 2009 041 091.0 | 1)EMITEC GESELLSCHAFT FUR
(32) Priority Date :14/09/2009 EMISSIONSTECHNOLOGIE MBH
(33) Name of priority country :Germany Address of Applicant :HAUPTSTRASSE 128, 53797
(86) International Application No :PCT/EP2010/0624 | LOHMAR(DE) Germany

Filing Date :26/08/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/029730 1)MAUS, WOLFGANG
(61) Patent of Addition to Application NA 2)HIRTH, PETER
Number ) 3)BRUCK, ROLF

. ‘NA

Filing Date
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a device (1) for treating exhaust gas containing soot particles (2), comprising at least mmedtamzit
(4) for ionizing soot particles (2) and at least one precipitation device (26) having a surface precipitator p@)sfingéonized soc
particles (2), wherein the at least one surface precipitator (6) comprises two or more at least partially electricatiyeconduc
neutralization regions (5) that are electrically insulated from each other in order to neutralizt sooizearticles (2). The inventio
further relates to a method for converting soot particles (2) of an exhaust gas, wherein different electric poteniditsdare ap
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1991/DELNP/2005 A
(19) INDIA
(22) Date of filing of Application :10/05/2005 (43) Publication Date : 24/07/2015

(54) Title of the invention : A METHOD FOR ACQUIRING DATA BY MAGENETIC RESONANCE AND AN APPARATUS
THEREOF

(51) International classification :A61B5/055 (71)Name of Applicant :

(31) Priority Document No :09/041,981 1)SKELSCAN, INC

(32) Priority Date :13/03/1998 Address of Applicant :111, BLAKE STREET, NEWTON,
(33) Name of priority country U.S.A MASSACHUSETTS 02460/JSA

(86) International Application No :PCT/US99/0553|(72)Name of Inventor :

Filing Date :13/09/2000 1)JEROME. L. ACKERMAN
(87) International Publication No *NA 2)MELVIN J. GLIMCHER
(61) Patent of Addition to Application NumbeNA 3)YAOTANG WU,

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method for acquiring data by magnetic resonance, wherein a sample material comprising a first isotope is subjected to a
magnetic field, the method further comprising: subjecting the sample material to a pulse sequence comprising: gfudietchgn:
gradient pulse having a start and an end; | a RF excitation pulse for exciting the fust isotope, the RF excitationgogésesbetec
between the start and the end of the first magnetic field gradient pulse; acquiring RF signals emitted bpdheigbisivtope after
the RF excitation pulse and before the end of the first magnetic field gradient pulse; processing the RF signals taggnerate
representative of the spatial distribution of the first isotope within the sample material.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1991/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention PROCESS FOR PRODUCING ACETIC ACID AND DIMETHYL ETHER USING A ZEOLITE
CATALYST

(51) International classification :C07C 41/09 (71)Name of Applicant :
(31) Priority Document No :09252123.6 1)BP CHEMICALS LIMITED
(32) Priority Date :03/09/2009 Address of Applicant :CHERTSEY ROAD, SUNBURY OM
(33) Name of priority country :EUROPEAN THAMES, MIDDLESEX TW16 7BPUNITED KINGDOM
UNION (72)Name of Inventor :
(86) International Application No :PCT/GB2010/00164| 1)BERIAN JOHN DANIEL
Filing Date :31/08/2010 2)DAVID JOHN LAW
(87) International Publication No ‘WO 2011/027105 3)JOHN GLENN SUNLEY
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A process for the production of acetic acid and dimethyl ether by contacting methanol and methyl acetate with a catsiljoicer
a temperature in the range 140 to 250 0C whereindtayst composition contains a zeolite havingdirBensional channel systen
comprising at least one channel which has-angtnhbered ring.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1992/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMPOSITION AND METHOD FOR IMAGING STEM CELLS

(51) International classification :C12Q 1/69 (71)Name of Applicant :
(31) Priority Document No :12/555,901 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :09/09/2009 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country :U.S.A. NEW YORK 12345, U.S.A.
(86) International Application No :PCT/EP2010/0630!|(72)Name of Inventor :
Filing Date :06/09/2010 1)SRABANI BHAUMIK
(87) International Publication No ‘WO 2011/029798 2)SANJIV SAM GAMBHIR
(61) Patent of Addition to Application ‘NA 3)SHAHRIAR YAGHOUBI
Number :NA 4)NATESH PARASHURAMA
Filing Date ’ 5)BYEONG-CHEOL AHN
(62) Divisional to Application Number  :NA 6)RAMASAMY PAULMURUGAN
Filing Date ‘NA

(57) Abstract :

An expression vector, comprising a first reporter nucleic acid sequence operably linked to a first expression contrel sequen
comprising a promoter; and a second reporter nucleic acid sequence operably linked to a second expressequeEmtmthat
comprises a response element that is activated or inactivated as one or more of the cells differentiate or dediffev st end
kits for imaging and monitoring stem cells comprising the expression vector are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.144/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :17/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR NOVEL(2 5DIMETHYL -1H-PYRAZOL-1-YL)-1-ARYLETHANONES AS DNA
PHOTOCLEAVING AGENTS

(71)Name of Applicant :
1)VINOD KUMAR
. e . . Address of Applicant :DEPARTMENT OF CHEMISTRY, |
83 g‘:ii;ﬂitg’ggbf;ﬁ‘:"a‘;at'o” o ¢|M. UNIVERSITY, MULLANA -AMBALA, HARYANA  India
(32) Priority Date ‘NA g%sngl‘ggﬁl-l\;v};ﬁUR
(33) Name of priority country ‘NA 2)GIRISH KUMAR GUPTA
(86) International Application No ‘NA
Filing Date ‘NA 5)AKHILESH KUMAR GUPTA
(87) International Publication No :NA (76.32))\N/I;\Irr%DoleL|Jq I\\//lébr\:t?or )
(61) Patent of Addition to Application Number ‘NA '
Filing Date :NA LVINOD KUMAR
(62) Divisional to Application Number ‘NA 2)KAMALNEET KAUR
Filing Date ‘NA 3)VIKAS BENIWAL
4)GIRISH KUMAR GUPTA
5)AKHILESH KUMAR GUPTA
6)VINOD KUMAR
(57) Abstract :

Process for Novel-£3,5-dimethvi1H-pvrazol1-vl)-I-arvlethanones as DNA photocleavinA gents The present invention disclo
regioselective synthetic approach to nov€B%- dimethykl H-pyrazot | -yl)- 1 -arylethanones under facile and extremelidm
solvent free conditions. Among a series of compound4;dromopheny1-P-(3,5-dimethyt1H -pyrazo} 1 -yl)ethanone and-£3,5
dimethy}t 1 H-pyrazol 1 -yl)- 1 -(4-nitrophenyl)ethanone were found to be highly active which completely degraded therbwth
of DNA (SC and OC), even at a very low 1 pg concentration only under irradiation of UV light. Compounds can be used ag
the basis of some novel efficient bioactive agents in future.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.192/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :21/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A PROCESS FOR PREPARATION OF FIBER REINFORCED CARBOQNCON CARBIDE (GSIC)
COMPOSITE

(71)Name of Applicant :

(51) International classification :C04B35/0(| 1)DIRECTOR GENERAL, DEFENCE RESEARCH &
(31) Priority Document No ‘NA DEVELOPMENT ORGANISATION
(32) Priority Date :NA Address of Applicant :Ministry of Defence, Govt. of India,
(33) Name of priority country ‘NA Room No 348, BNing, DRDO Bhawan, Rajaji Marg, New Del
(86) International Application No ‘NA 110001 Delhi India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)KUMAR, Suresh
(61) Patent of Addition to Application Number ‘NA 2)GUPTA, Rakesh Kumar

Filing Date ‘NA 3)MISHRA, Raghwesh
(62) Divisional to Application Number ‘NA 4)MISRA, Manoj Kumar

Filing Date ‘NA 5)RANJAN, Ashok

6)SAXENA, Arvind Kumar

(57) Abstract :

The present disclosure provides a process for preparation-dirantionally aligned fiber reinforced carbsilicon carbide (€SiC)
composite. The fiber reinforced carbsiticon carbide (€SiC) composite is formed by a process that includes (a) imatiegra
fibrous preform with a resin solution to obtain a resin cofibedus preform, (b) curing and pyrolysis of the resin coated fibrous
preform to obtain a carbon coated fibrous preform, (c) impregnating the carbon coated fibrous preform wittrlzopdyrearesin tc
obtain a polycarbosilane coated preform, (d) curing the polycarbosilane coated preform to obtain a dimensionally stabléjpre
pyrolyzing the dimensionally stable preform to obtain a cadilicon carbide (C/SiC) composite. Thengposite isfurther densified
with polycarbosilane by repeating the above steps (c) to (e) for one or more times to obd#iectionally aligned continuous fibe
reinforced carbosilicon carbide (€SiC) composite of density in the range of-2.9g/ccwith a bending strength up to 450 MPa.
product of the above process possesses multifunctional properties for use in various high performance applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1920/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ANTIGITR ANTIBODIES

(51) International classification :CO7K 16/28 (71)Name of Applicant :
(31) Priority Document No :61/239,667 1)SCHERING CORPORATION
(32) Priority Date :03/09/2009 Address of Applicant :2000 GALLOPING HILL ROAD,
(33) Name of priority country ‘U.S.A KENILWORTH, NEW JERSEY 07033U.S.A.
(86) International Application No :PCT/US2010/0472¢|(72)Name of Inventor :
Filing Date :31/08/2010 1)SCHEBYE, XIAO MIN
(87) International Publication No ‘WO 2011/028683 2)ERMAKOV, GRIGORY, P.
(61) Patent of Addition to Application ‘NA 3)HODGES, DOUGLAS, J.
Number :NA 4)PRESTA, LEONARD, G.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Antibodies to human GITR are provided, as well as uses thereof, e.g., in treatment of proliferative and immune disorders.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1993/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : BODY IMPLANTABLE FABRIC AND A METHOD OF IMPLANTING A FABRIC TO REPAIR A
PELVIC FLOOR

(51) International classification :A61F 2/00 (71)Name of Applicant :
(31) Priority Document No :PA 2009 70135 1)COLOPLAST A/S
(32) Priority Date :30/09/2009 Address of Applicant :HOLTEDAM 1, DK3050
(33) Name of priority country :Denmark HUMLEBAEK, DENMARK
(86) International Application No :PCT/DK2010/05024((72)Name of Inventor :
Filing Date :30/09/2010 1)SARAH J. DEITCH
(87) International Publication No ‘WO 2011/038740
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An implantable fabric includes a binert portion having a first surface and an opposing second surface, with ¢heHicdt and
second surfaces configured for tissue ingrowth and -alorbable portion attached to the-biert portion in a manner that
substantially prevents wrinkles on each of the first and second surfaces of-therbportion. And amethod afhplanting a fabric
into a body to repair a pelvic floor includes preventing wrinkle formation in the fabric with alisorbable support, and implantir
the bicabsorbable support and the fabric into the body.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1994/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention PENILE PROSTHESIS, PENILE PROSTHESIS INSERTION TOOL AND SYSTEM THEREOF

(51) International classification :A61F 2/26 (71)Name of Applicant :
(31) Priority Document No :PA 2009 70120 1)COLOPLAST A/S
(32) Priority Date :22/09/2009 Address of Applicant :HOLTEDAM 1, DB050
(33) Name of priority country :Denmark HUMLEBAEK, DENMARK
(86) International Application No :PCT/DK2010/05024((72)Name of Inventor :

Filing Date :22/09/2010 1)RANDY L. MORNINGSTAR
(87) International Publication No ‘WO 2011/035787 2)EGON TRIEL
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An implantable penile prosthesis system includes a penile prosthesis (26,28) and an insertion tool (24). The peniteipchsibs
a cylinder extending between a distal tip and a proximal tip. At least one of the distal tip and the proximalpipchas @&ccessible
by an opening, where the pocket is formed to extend laterally beyond a perimeter of the opening. The insertion toctsyeenc
distal end and a proximal end and includes an expansion mechanism coupled to the distal end. The tpehp(g) is sized to
receive the distal end of the insertion tool and the expansion mechanism is configured to expand into the pocket ®insapier
tool with the penile prosthesis. And a method of implanting a penile prosthesis intor ipatieles inserting a distal end of an
insertion tool into an opening formed in a tip of the penile prosthesis, expanding a mechanism from the distal eneérithéoiols
into a pocket formed in the tip of the penile prosthesis, and insertingriie peosthesis into a corpora cavernosum of the patier
with the insertion tool.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1932/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : IDENTIFYING VIRAL CELL TROPISM

(51) International classification :C12S (71)Name of Applicant :
(31) Priority Document No :0956045 1)UNIVERSITE MONTPELLIER 2 SCIENCES ET
(32) Priority Date :04/09/2009 TECHNIQUES
(33) Name of priority country :France Address of Applicant :PLACE EUGENE BATAILLON 340
(86) International Application No :PCT/FR2010/0518]|MONTPELLIER CEDEX 05FRANCE
Filing Date :01/09/2010 2)UNIVERSITE PARIS -DIDEROT -PARIS 7
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LECELLIER Charles-Henri
Number :NA 2)COURGNAUD Valrie
Filing Date ' 3)BOUTTIER Manuella
(62) Divisional to Application Number  :NA 4)DESCAMPS Diane
Filing Date ‘NA 5)COLLIN Gilles

(57) Abstract :

The invention relates to an in vitro method for identifying microRNAs or the target mRNAs thereof, the expression of rivigich
the infection of cells by a virus using a cell receptor and at least one -celieotor for entering the cell, is specifigahodified on
the basis of the cell egeceptor used by the virus for its entering the cells, comprising: i) determining the microRNA expressic
in a test cell expressing a receptor, a first@weptor and at least one othefreoeptor, after irdction by a first virus using the first
co-receptor and by at least one other virus using anothegaaptor, respectively; ii) identifying the microRNAs, the expression |
of which is modulated during the infection by each of the viruses in relatithe texpression level in the uninfected cells; iii)
comparing the thuglentified microRNAS; iv) selecting the microRNAs, the modification of the expression level of which is sg
to the use of a coeceptor; v) optionally identifying the target mRN#@f&the thusselected microRNAs.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2007/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : FUEL INJECTOR

(51) International classification :FO2M 63/00 (71)Name of Applicant :
(31) Priority Document No :10 2009 046 563.4 | 1)ROBERT BOSCH GMBH
(32) Priority Date :10/11/2009 Address of Applicant :POSTFACH 30 02 20, 70442
(33) Name of priority country :Germany STUTTGART,GERMANY
(86) International Application No :PCT/EP2010/0646!|(72)Name of Inventor :

Filing Date :01/10/2010 1)BISENMENGER, NADJA
(87) International Publication No ‘WO 2011/057864
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Described herein is a fuel injector (1) comprising a control valve (19) for hydraulically connecting a control chamber (13)
operationally connected to one or mydtrt injection valve element (9) with a low pressure region (8), wherein the control 1@jv
comprises a valve element (18), which is axially adjustable by an actuator and interacts with a valve seat (20) inposititosetd
which an axial guide (24) for guiding the valve element (18) in the axial adjustment movement is allocatechbodiment, a
center point (M) of an imaginary circle (26) is arranged within the axial guide length of the guide (24), and the cacls tunt
valve seat (20) or the sealing region (31) of the valve element (18) interacting with the valve sagqiqi2@,an a longitudinal
section plane of the fuel injector (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2008/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CANCER STEM CEELTLARGETED AND DRUG RESISTANT CANCER THERAPY

(51) International classification :A61K 31/285 (71)Name of Applicant :
(31) Priority Document No :61/241,180 1)KOMINOX, INC
(32) Priority Date :10/09/2009 Address of Applicant :1 CAYMAN FINANCIAL CENTRE,
(33) Name of priority country ‘U.S.A 36A DR. ROY'S DRIVE, GEORGE TOWN, GRAND CAYMA|
(86) International Application No :PCT/US2010/0483(|KY1-1104 CAYMAN ISLANDS U.S.A.

Filing Date :09/09/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/031890 1)BURGER, ANGELIKA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides methods for preventing, treating, and/or managing cancer, the method comprising adtoiaist
subject in need thereof therapeutically effective amount of sodium meta arsenite that reduces or eliminates drug mesisshenc
cell populations as well as drug resistant mature cancer cells.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2009/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : VEHICLE SEAT

(51) International classification :B60N 2/18 (71)Name of Applicant :
(31) Priority Document No 2009207850 1)TOYOTA SHATAI KABUSHIKI KAISHA
(32) Priority Date :09/09/2009 Address of Applicant :100, KANAYAMA, ICHIRIYAMA
(33) Name of priority country :Japan CHO, KARIYA-SHI, AICHI 4480002 (JP) Japan
(86) International Application No :PCT/JP2009/0712:|(72)Name of Inventor :

Filing Date :21/12/2009 1)HIBI KAZUHIRO
(87) International Publication No ‘WO 2011/030473
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

It is an object of the present inw@m to provide a vehicle seat that is constructed to tilt a seat main body such that a front sid
can be raised, in which a seating position of the seat main body can be lowered. The present invention provides & vedticse ¢
constructed tdilt a seat main body (40) such that a front side thereof can be raised, which may include a seat main body su
portion (36) that supports the seat main body (40), a connection mechanism (50) that connects the seat main bodg¢40)iail
bodysupport portion (36), so as to tilt the seat main body (40) on the seat main body support portion (36) such that aHevabi
can be raised, and a drive mechanism (60) that is disposed between a protruded end portion (61) of the seat marijooktisn
(36) protruded horizontally with respect to the seat main body (40) and an outer surface of the seat main body (4@sandtexic
to change a vertical distance between the protruded end portion (61) of the seat main body suppo@§)atidril{e outer surface
of the seat main body (40), so as to tilt the seat main body (40) such that the front side thereof can be raised.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1929/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR THE PREPARATION OF VALGANCICLOVIR HYDROCHLORIDE

(51) International classification :C07D 473/30 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)RANBAXY LABORATORIES LIMITED
(32) Priority Date :NA Address of Applicant :12TH FLOOR, DEVIKA TOWER, 6
(33) Name of priority country ‘NA NEHRU PLACE, NEW DELH#$110019, INDIA.
(86) International Application No :PCT/IB2010/0536E&|(72)Name of Inventor :
Filing Date :12/08/2010 1)MOHAMMED SALMAN HASHMI
(87) International Publication No ‘WO 2011/018771 2)MUKESH KUMAR SHARMA
(61) Patent of Addition to Application ‘NA 3)CHANDRA HAS KHANDURI
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a novel process for the preparation of pure Valganciclovir hydrochloride.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1998/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : STEEPING LIQUOR USED AS MEANS OF CONTROLLING THE RISK OF FIRE AND EXPLO¢
OF ORGANIC EXTRACTIVE MATERIALS

(51) International classification :CO9K 21/14 (71)Name of Applicant :
(31) Priority Document No :0903919 1)IEC EUROPE S.A.R.L.
(32) Priority Date :11/08/2009 Address of Applicant :44, RUBE LA VALLEE L-2661
(33) Name of priority country :France LUXEMBOURG
(86) International Application No :PCT/FR2011/0005¢| (72)Name of Inventor :
Filing Date :03/08/2010 1)DENIS TERRAZ
(87) International Publication No ‘WO 2011/018561
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention refers to the use of a concentrated steeping liquor, called corrirstegpe starch industry as a means to fighting
risks of fire caused by selfeating and the risks of dust explosions induced by the particles and microparticles contained in fl
organic materials from the extractive industry as well as thivgixp gases released during the-belating process, during their
storage, transport and/or handling. The concentrated steeping liquor, according to the invention, is diluted in wated avithrthig
material to be treated in respective proportiorepéed to allow obtaining, for a P index undersize particles to 315 um, .from an
undersized powder rate at most equal to 6%.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1999/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : SECURE KVM SWITCH

(51) International classification :GO6F 21/00 (71)Name of Applicant :
(31) Priority Document No :0915754.6 1)BAE SYSTEMS PLC
(32) Priority Date :09/09/2009 Address of Applicant :6 CARLTON GARDENS, LONDON
(33) Name of priority country UK. SW1Y 5AD,UNITED KINGDOM
(86) International Application No :PCT/GB2010/0514¢t|(72)Name of Inventor :

Filing Date :02/09/2010 1)RICHARD PATRICK TODD BEACHAM
(87) International Publication No ‘WO 2011/030126
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A secure switch assembly for controlling first and second computers using a common keyboard and a common mouse is p
The switch assembly comprises a secure controller togetttefingt and second switching elements. The secure controller com
receiving means, configured to receive a selection signal from a user, determining means configured to determine whether
selection signal represents a single, coherent selectibtramsmitting means configured to emit first and second enabling signe
The first switching element is associated with a first computer and is configured to receive a signal indicative of Estnactsmi

from a mouse, a signal indicative of a keytubmstruction from a keyboard and a first enabling signal from the secure controlle
second switching element is also associated with the first computer and is configured to receive a signal indicativeeof a mo!
instruction from the first switchinglement, a signal indicative of a keyboard instruction from the first switching element and &
enabling signal from the secure controller. Thefnsttsecond switching elements are configured to enable transmission of the
mouse and keyboatidstrudions therethrough if both the first and second enabling signals are respectively received. The firs
second computers are effectively isolated by the first and second switching elements and thereby effect assuranceattea hig
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2069/DELNP/2005 A
(19) INDIA
(22) Date of filing of Application :13/05/2005 (43) Publication Date : 24/07/2015

(54) Title of the invention : DISPOSABLE ABSORBENT ARILES HAVING MULTIPLE ABSORBENT CORE COMPONENT
INCLUDING REPLACEABLE COMPONENTS

(51) International classification “A61F13/15, (71)Name of Applicant :
A61F13/42 1)THE PROCTER & GAMBLE COMPANY

(31) Priority Document No :10/308430 Address of Applicant :ONE PROCTER & GAMBLE PLAZ
(32) Priority Date :03/12/2003 CINCINNATI, OH 45202 (US) U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)LAVON GARY DEAN

Filing Date ‘NA 2)BECK THEODORA
(87) International Publication No :PCT/US2003/0378%| 3)YOUNG GERALD ALFRED
(61) Patent of Addition to Application 4)HARDIE STEPHEN LEBEUF
Number :NA 5)HENRICH THOMAS

Filing Date ' 6)KLINE MARK JAMES
(62) Divisional to Application Number  :NA 7)MILBRADA EDWARD JOHN

Filing Date ‘NA
(57) Abstract :

A disposable absorbent article adapted to be worn about a lower torso of a human body and having a chassisg)eabtn
absorbent core component disposed in a crotch region of the chassis, and a replaceable absorbent core componentgitipog
liquid communication with the neremovable absorbent core component. The replaceable absorbent core component may b
and a like component may be substituted in place of the removed component without the removal of the absorbent ahiicle f
wearer. The replaceable absorbent core component may be disposed inside an openable chassis pocket, with accesalfant
replacement provided by an aperture in a backsheet, an openable end of an external pocket, or an openable end ploakente
formed at an area of a waist end edge where the backsheet and a topsheet may be separated. Additional replaceabieeabsc
components may also be incorporated.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1887/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : AUTOMATED PROCESSES FOR THE PRODUCTION OF POLYURETHANND TURBINE
BLADES

(51) International classification :B29C 70/16 (71)Name of Applicant :
(31) Priority Document No :61/239,885 1)BAYER MATERIALSCIENCE LLC
(32) Priority Date :04/09/2009 Address of Applicant :100 BAYER ROAD, PITTSBURGH
(33) Name of priority country :U.S.A. PA 152059741 U.S.A.
(86) International Application No :PCT/US2010/0023¢|(72)Name of Inventor :
Filing Date :01/09/2010 1)ROBERT A PYLES
(87) International Publication No ‘WO 2011/028271 2)JOEL MATSCO
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Thepresent invention provides processes for the production of polyurethane wind turbine blades and other large objects. T
inventive process involves forming a mold for the polyurethane wind turbine blade at a wind farm site, injecting an ésanglaanz
isocyanatereactive component with an automated reaction injection molding (RIM) machine into the mold, closing, pressing
heating the mold to cure the resulting polyurethane and installing the polyurethane blade in the wind turbine. Altettmatively,

process involves forming a mold for polyurethane wind turbine blade at a wind farm site, injecting an isocyanate, ateisocya
reactive component and long fibers with an automated long fiber injection (LFI) machine, closing, pressing and heatidgahe
cure the resulting polyurethane and installing the polyurethane blade in the wind turbine. Because the inventive mgnuiaos!
occurs at the wind farm site, transportation problems are obviated.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1888/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DISPLAY METHOD AND DISPLAY APPARATUS

(71)Name of Applicant :
(51) International classification :HO4N 7/173 1)SONY CORPORATION
(31) Priority Document No 2009210987 Address of Applicant -1, KONAN, MINATO-KU,
(32) Priority Date :11/09/2009 TOKYO, 1080075,JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2010/0644{[ 1)EIJIRO MORI
Filing Date :26/08/2010 2)YUSUKE SAKAI
(87) International Publication No ‘WO 2011/030674 | 3)KENICHI OKADA
(61) Patent of Addition to Application NA 4)HARUO OBA
Number :NA 5)SHINGO TSURUMI
Filing Date ' 6)YUICHI IIDA
(62) Divisional to Application Number ‘NA 7)SHINICHI HAYASHI
Filing Date :NA 8)ASAKO TADENUMA
9)JUNICHI TSUKAMOTO

(57) Abstract :

To provide a display method capable of displaying the original power saving effecbifitoring display of the power saving effe:
is not made when the monitoring display of the power saving effect is made. Provided is a display method includingarapturi
image in front of an image display surface included in a display apparatus giayslithe image and detecting presence of a mo
body positioned in front of the image display surface, deciding a power saving amount of the display apparatus inghadileg th
saving amount of the image display surface by using an analysis rethdtpresence or absence of a human face and a detecti
result of the moving body in the captured image, and deriving and displaying the actual power saving amount when 1sontksh
on the image display surface on the image display surface whematfon about the power saving amount is displayed on the i
display surface. Accordingly, when a monitoring display of a power saving effect is made, an original power savingeffect if
monitoring display of the power saving effect is made can béagisp.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1889/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DISPLAY APPARATUS AND CONTROL METHOD

(71)Name of Applicant :
(51) International classification :C09G 5/36 1)SONY CORPORATION
(31) Priority Document No 2009210988 Address of Applicant /-1 KONAN, MINATO-KU,
(32) Priority Date :11/09/2009 TOKYO, 1080075,JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2010/0623:[ 1)HARUO OBA
Filing Date :22/07/2010 2)YUSUKE SAKAI
(87) International Publication No ‘WO 2011/030624 | 3)EIJIRO MORI
(61) Patent of Addition to Application NA 4)KENICHI OKADA
Number :NA 5)KATSUNORI TANAKA
Filing Date ' 6)SHINICHI HAYASHI
(62) Divisional to Application Number ‘NA 7)TOMOHIKO GOTOH
Filing Date :NA 8)SHINGO TSURUMI
9)ASAKO TADENUMA

(57) Abstract :

A novel and improved display apparatus and a control method capable of preventigg ftem viewing an image in an impropet
viewing position are provided. Provided is a display apparatus including: an imaging unit that captures a moving image in a
predetermined range with respect to an image display direction; an image analyzer yaasahalmoving image captured by the
imaging unit, and calculates a position of a target that should be guided to a proper viewing position; and a displarytbanhtrol
causes a display unit to perform display in order to guide the target to the yieygi@g position when the target position calculat
by the image analyzer is at an improper viewing position.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/09/2010

(21) Application N0.2164/DEL/2010 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : AN IMPROVED PROCESS FOR THE SYNTHESIS OF BETA AMINO ACID DERIVATIVES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:C07D243/2¢
C07D243/14
‘NA
‘NA
‘NA
‘NA
‘NA
‘NA

(61) Patent of Addition to Application Number :NA

Filing Date
(62) Divisional to Application Number
Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :

1)PANACEA BIOTEC LIMITED

Address of Applicant :BL, EXTN./A-27, MOHAN CG

OPERATIVE, INDUSTRIAL ESTATE, MATHURA ROAD,
NEW DELHI-110044 India
(72)Name of Inventor :

1)JAIN, RAJESH

2)RAO, JAGADEESHWAR R

3)RAO, SIRIPRAGADA MAHENDER

(57) Abstract :

The present invention is related to an improved process and intermediate(s) for the synthesis of beta amino acid afdovative
I. The compounds of formula | act as DRPinhibitors and are useful in the treatment of Type 2 diabetes.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1930/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COLLAPSIBLE VEHICLE

(51) International classification :B23B (71)Name of Applicant :
(31) Priority Document No 200333 1)AndereggHolding BV
(32) Priority Date :05/08/2009 Address of Applicant :Reamurstraat 38.-1097 RH
(33) Name of priority country :Netherlands AmsterdamNetherlands
(86) International Application No :PCT/NL2010/0504¢|(72)Name of Inventor :

Filing Date :04/08/2010 1)Paul GOKKEL
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a vehicle with a collapsible body. With this constructiopersme vehicle can be folded togeth
to a very compact size with the dimensions of an average suitcase. The body comprises two halves: a front and backfpart.
these parts contains a lower and upper hollow section. Each upper hollow section carestidgitzlly in and out the lower hollo
sectionthus enlarging or reducing the length of the corresponding part. In the collapsed state both parts with all their sectio
nested into each other. A further reduction of the volume of the collapsedevednicbe achieved by using a chassis with two
retractable slidable frame parts.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1931/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND MACHINE FOR THE CONTINUOUS MANUFACTURE OF PACKAGES MADE
FROM FLEXIBLE MATERIAL AND RESULTING PACKAGE

(51) International classification :B60S (71)Name of Applicant :
(31) Priority Document No :P 200901722 1)VOLPAK S.A.U.
(32) Priority Date :04/08/2009 Address of Applicant :4calle Can VinyaletqPol. Ind. Can
(33) Name of priority country :Spain Vinyalets) 08130 SANTA PERPETUA DE MOGOD/ASpain
(86) International Application No :PCT/ES2010/0704!|(72)Name of Inventor :
Filing Date :01/07/2010 1)FONT LLETCHE Jordi
(87) International Publication No NA
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for continuously manufacturing containers made of a flexible material from a singbeisontii
laminar bandor from several continuous laminar bands which will be longitudinally attached to form a single continuous lan
band which will subsequently be transversely cut. In both casesstage of the production phase a single laminar lhaldgd over
itself along longitudinal fold liness obtainedthe crosssection of whichopen or closed according to the emboelnvariantforms
a planar figure in which there is distinguished the upper base of the contdiiadr in a variant of the method comprises a portiol
band previously provided with holes and corresponding spoaitapsed on one sidsaid single larimar band being susceptible of
being driven by means of two drive rollers.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2000/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR PREPARING BIPHENYL IMIDAZOLE COMPOUNDS

(51) International classification :C07D 233/68 (71)Name of Applicant :
(31) Priority Document No :61/246,608 1)THERAVANCE, INC
(32) Priority Date :29/09/2009 Address of Applicant :901 GATEWAY BOULEVARD,
(33) Name of priority country ‘U.S.A SOUTH SAN FRANCISCO, CALIFORNIA 94080,U.S.A.
(86) International Application No :PCT/US2010/0504¢| (72)Name of Inventor :
Filing Date :28/09/2010 1)WEIJIANG ZHANG
(87) International Publication No ‘WO 2011/041284 2)PIERRE-JEAN COLSON
(61) Patent of Addition to Application ‘NA 3)TIMOTHY FASS
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides processes for preparing intermediates useful for preparing compounds of the formula: or a sathérer
R1-3 are as defined in the specification.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2001/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention FREQUENCY DIVISION DUPLEXING AND HALF DUPLEX FREQUENCY DIVISION
DUPLEXING IN MULTIPHOP RELAY NETWORKS

(51) International classification :H04B 7/15 (71)Name of Applicant :
(31) Priority Document No :61/239,514 1)ROCKSTAR BIDCO, LP
(32) Priority Date :03/09/2009 Address of Applicant :1285 AVENUE OF THE AMERICA!
(33) Name of priority country U.S.A. NEW YORK, NEW YORK 10019%6064,USA
(86) International Application No :PCT/CA2010/0013E|(72)Name of Inventor :
Filing Date :03/09/2010 1)ISRAFIL BAHCECI
(87) International Publication No ‘WO 2011/026224 2)NIMAL SENARATH
(61) Patent of Addition to Application ‘NA 3)HANG ZHANG
Number :NA 4)PEIYING ZHU
Filing Date ' 5)DERKE YU
(62) Divisional to Application Number :NA 6)WEN TONG
Filing Date ‘NA

(57) Abstract :

A device is providd having a local oscillator (LO) configured to generate a first signal having timing information, frequency
information, phase information or combinations thereof. The device also includes a prioritizer comprising at least tveaahputs
input configuredo receive a respective second signal having timing information, frequency information, phase information ¢
combinations thereof. The prioritizer is configured to determine an accuracy of at least one second signal of thecasdeasictw
signals in elation to a second signal assigned to be a most accurate of the at least two second signals. The prioritizer is edg
to order the at least two second signals from most accurate to least accurate. The LO is disciplined to correct am offdet @
relative to a most accurate second signal that is available to the device, based on the order of the at least twoadecond sign
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(12) PATENT APPLICATION PUBLICATION (21) Application No.258/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :10/01/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ORAL CARE COMPOSITIONS WHICH COMPRISE STANNOUS AND POTASSIUM

(51) International classification :A61K 8/19 (71)Name of Applicant :
(31) Priority Document No :09166510.9 1)THE PROCTER & GAMBLE COMPANY
(32) Priority Date :27/07/2009 Address of Applicant :ONE PROCTER & GAMBLE PLAZ
(33) Name of priority country :EUROPEAN CINCINNATI, OHIO 45202,USA
UNION (72)Name of Inventor :

(86) International Application No :PCT/US2010/0424%| 1)ROSS STRAND

Filing Date :19/07/2010
(87) International Publication No ‘WO 2011/016983
(61) Patent of Addition to Application NA
Number :N A

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a single phase oral care composition comprising: a. a stannous salt delivering arstanaous
potassium salt delivering a potassium ion; c. a chelant; d. a fluoride ion source; e. less than 0.01% of an alkylrsaphiiig
ethoxylate sulphate; and f. a surfactant selected from a cationic, an amphoteric surfactant, a nonionic surfactans dhenedtjre
wherein the oral care composition provides a soluble fluoride ion level of greater than 50% of theotadal iten. The composition
of the invention has been found to allow prolonged contact between stannous ion and nitrate ion in a single dentiftitexigithc
effects or insoluble products. The invention further provides for the maintenance of anaidhedride ion level.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1908/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : POWER SUPPLY STARJP MECHANISM, APPARATUS, AND METHOD FOR CONTROLLING
ACTIVATION OF POWER SUPPLY CIRCUITS

(51) International classification :GO6F 1/26 (71)Name of Applicant :
(31) Priority Document No :09171083.0 1)ST-ERICSSON SA
(32) Priority Date :23/09/2009 Address of Applicant :CHEMIN DU CHAMIESFILLES
(33) Name of priority country :EPO 39, CH1228 PLANLES-OUATES (CH) Switzerland
(86) International Application No :PCT/EP2010/0640¢|(72)Name of Inventor :
Filing Date :23/09/2010 1)KALL, EMIL
(87) International Publication No ‘WO 2011/036227
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A power supply startip sequencing mechanism for controlling activation of a plurality of power supply circuits with a predete
timing is disclosed. The mechanism comprigésne value generator arranged to provide a time value signal; and for each of 1
power supply circuits, a logic circuit arranged to receive the time value signal and from the received signal provigdian acti
signal to the respective power suppiscuait, wherein the respective logic circuit is associated with a start timing value for the
respective power supply circuit such that the activation signal is provided when the associated start timing valuevdtintides
received time value signal.nfapparatus comprising such a mechanism, and a method for controlling activation of a plurality
supply circuits are also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1909/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR PREPARING PREGABALIN

(51) International classification :C07C 227/04 (71)Name of Applicant :
(31) Priority Document No :1614/DEL/2009 1)HELVETICA INDUSTRIES (P) LIMITED
(32) Priority Date :03/08/2009 Address of Applicant :AL, COMMUNITY CENTER,
(33) Name of priority country :India NARAINA INDUSTRIAL AREA, PHASE-II, NEW DELHI -
(86) International Application No :PCT/IN2010/00051(110 028 India

Filing Date :02/08/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/016052 1)PRADHAN, B.S.
(61) Patent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a process for preparing a compound of formula (1): wherein said process comprises hydrogenation
compound of formula (I1): under alkaline conditions, wherein R represents hydrogen or a labile group capable of beiad tmnm
hydrogen. The invention also relates to intermediates used in said process, to the use of said intermediates initreqgfreparat
pregabalin and to a process for resolving racemic compounds of formula (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.198/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :22/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A SYSTEM AND METHOD FOR ASSESSING AND IMPROVING THE EXAM SKILLS

(51) International classification :G09B7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)GOYAL JAI
(32) Priority Date :NA Address of Applicant :55, PRITHIVIRAJ NAGAR,
(33) Name of priority country ‘NA MAHARANI FARM, DURGAPURA, JAIPUR, 302018
(86) International Application No :NA Rajasthan India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)GOYAL JAI
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and system fassessing and improving the exam skills of one or more individual users via Unstructured Supplem:
Service Data (USSD) channel is provided. The question data set (QDS) is shared with one or more individual users dor a di
period of time. The respse of QDS is received from one or more individual usegithin the defined , period of time via USSD
channel. The received QDS response is evaluated based on the exam skill parameters, wherein the exam skill parameters
speed, accuracy, silly méte immunity (SMI) and question quality assessment (QQA).The independent pH index scores are
generated for one or more individual users based on the exam skill parameter values and the marks obtained in the @DS r
during said evaluation. The level @fie or more individual users is determined based on the pH Index scores. The recommen
message is provided to one or more individual users based on the level score.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2790/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : A PROCESS FOR PRODUCING HYDROCARBONS

(51) International classification :B01J 21/04 (71)Name of Applicant :
(31) Priority Document No :11/114,804 1)SUD-CHEMIE INC.,
(32) Priority Date :26/04/2005 Address of Applicant :1600 WEST HILL STREET,
(33) Name of priority country ‘U.S.A. LOUISVILLE, KENTUCKY 40210USA
(86) International Application No :PCT/US06/01102|(72)Name of Inventor :
Filing Date :27/03/2006 1)RAFAEL L. ESPINOZA,
(87) International Publication No ‘WO 2006/115668| 2)KANDASWAMY JOTHIMURUGESAN,
(61) Patent of Addition to Application ‘NA 3)YAMING JIN,
Number :NA 4)DALE J. ORTEGO, JR.,
Filing Date ) 5)KRISTI A. FJARE,
(62) Divisional to Application Number :7013/DELNP/200| 6)BEATRICE C. ORTEGO,
Filed on :11/09/2007
(57) Abstract :

The present invention relates to a process for producing hydrocarbons employing catalyst particles supported on aattdidize
support with an enhanced hydrothermal stability, comprising: reacting a feed gas comprising carbonenaabolxidirogen under
conversion promoting conditions in the presence of a supported catalyst comprising a stabilized support so as to produce &
hydrocarbon product, wherein the catalyst is prepared by a method comprising: preparing a stabilized patatybl/saumethod
comprising providing a crystalline hydrous alumina precursor comprising at least one crystalline boehmite or at leasakine ci
bayerite having an average crystallite size selected from a desired optimum range; contacting ithreedrydtaus alumina
precursor with at least one structural stabilizer or a compound thereof to generate a contacted alumina precursothehépéng
crystalline hydrous alumina precursor before or after the contacting step to form particlesitddaaesage particle size; and
subjecting the contacted alumina precursor in the presence of the at least one structural stabilizer or compoundttlearstade
heat treatment employing a temperature of about 450 °C or higher, in such a marssd thegpared stabilized catalyst support |
an enhanced hydrothermal stability; applying a catalytic metal or a compound thereof to said stabilized catalyst sappart to 1
catalyst precursor, wherein the catalytic metal is selected from the grosiptoanof cobalt, ruthenium, nickel, iron, and
combinations thereof; and calcining at a temperature of at least about 200 °C.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2792/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : BARRIER TRANSACTION IN INTERCONNECTS

(51) International classification :GO6F 13/16 (71)Name of Applicant :
(31) Priority Document No :0917946.6 1)ARM LIMITED
(32) Priority Date :13/10/2009 Address of Applicant :110 FULBOURN ROAD, CHERRY
(33) Name of priority country UK. HINTON, CAMBRIDGE CB1 9NJ, GREAT BRITAIN U.K.
(86) International Application No :PCT/GB2010/00182|(72)Name of Inventor :
Filing Date :28/09/2010 1)PETER, ANDREW RIOCREUX
(87) International Publication No ‘WO 2011/045556 2)BRUCE, JAMES MATHEWSON
(61) Patent of Addition to Application ‘NA 3)CHRISTOPHER, WILLIAM LAYCOCK
Number :NA 4)RICHARD, ROY GRISENTHWAITE
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Interconnect circuitry for a data processing apparatus is disclosed. The interconnect circuitry is configured to provitdesiaiza
which at least one initiator device may access at least one recipient device, said interconnegicoingpitsing: at least one input
for receiving transaction requests from said at least one initiator device; at least one outpypditiirautransaction requests to s
at least one recipient device; at least one path for transmitting said tramsaqtiests be—-tween said at least one input and said
least one output; control circuitry for routing said received transaction requests from said at least one input tastaichatdetput;
wherein said control circuitry is configured to respond tmarrier transaction request to maintain an ordering of at least some
transaction requests with respect to said barrier transaction request within a stream of transaction requests passngf skt
least one paths, by not allowing reorderin@bleast some transactions requests that occur before said barrier transaction req
said stream of transaction requests with respect to at least some transaction requests that occur after said baoierdgaeshdnh
said stream of transactioequests; wherein said barrier transaction request comprising an indicator indicating which of said
transaction requests within said stream of transaction requests comprise said at least some transaction requestsnghiege be
maintained.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2793/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention 2-OX0O-1-PYRROLIDINYL IMIDAZOTHIADIAZOLE DERIVATIVES

(51) International classification :C07D 513/04 (71)Name of Applicant :
(31) Priority Document No :09173912.8 1)UCB PHARMA S.A.
(32) Priority Date :23/10/2009 Address of Applicant :INTELLECTUAL PROPERTY
(33) Name of priority country :EPO DEPARTMENT, 60 ALLEE DE LA RECHERCHE, 8070
(86) International Application No :PCT/EP2010/0064:|BRUSSELSBELGIUM
Filing Date :21/10/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/047860 1)YANNICK QUESNEL
(61) Patent of Addition to Application ‘NA 2)LAURENT TURET
Number :NA 3)JOEL MERCIER
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates ta20-1-pyrrolidine imidazothiadiazole derivatives, processes for preparing them, pharmaceuti
compositions containing them and their use as pharmaceuticals.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2794/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : SYSTEM AND METHOD FOR MEASURING INJECTION PROCESSE& ICOMBUSTION
ENGINE

(51) International classification :FO2D 41/22 (71)Name of Applicant :
(31) Priority Document No :10 2009 043 718.5| 1)AVL LIST GMBH
(32) Priority Date :01/10/2009 Address of Applicant :HANS.IST-PLATZ 1, A-8020 GRAZ
(33) Name of priority country :Germany AUSTRIA
(86) International Application No :PCT/EP2010/0646:|(72)Name of Inventor :
Filing Date :01/10/2010 1)HERIBERT KAMMERSTETTER
(87) International Publication No ‘WO 2011/039343
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

System and method for meaisig injection processes in a combustion engine Precise measurements of fuel systems in term:
and time while the engine is running have previously not been known or are subject to serious errors. According tdahednve
processor (26), whicts connected to a device (22) disposed in a fuel line (4) for measuring temporally resolved volumetric fl
processes and to the pressure sensor (14) via data transmission lines (24), is used to precisely calculate injectishiledlbenes
engine is raning. The calculation is carried out by transmitting measured values of the pressure sensor (14) on the storage
(12) and measured values of the device (22) for measuring temporally resolved volumetric flow processes in the fuelthee (¢
processor (26) using the means for capturing the actuating times to deter-mine the actuating data, and by calculatsegofthe
injection of the injection valves (18) in the processor (26) by superposition of the storage contain-er flows chbsddted the
measured pressure curves of the pressure sensor (14) on the storage container (12) with the measured values of thiadevic
measuring temporally resolved volumetric flow processes in the fuel line (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.143/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :17/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : CLASBASED CARRIER RESELECTION

(51) International classification :HO4.|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ALCATEL LUCENT
(32) Priority Date :NA Address of Applicant :3, avenue Octave Grard 75007 Par
(33) Name of priority country :NA |France
(86) International Application No :NA |(72)Name of Inventor :
Filing Date :NA 1)KANUGOVI, Satish
(87) International Publication No :NA | 2)ROSSETTI, David
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Method for reselecting a carrier in a wireless communication system is described. The method includes receiving, atpamess
(UE) (106), system information from a serving carrier. The system information includes a plurality dfadadseselech
parameters for the serving carrier and at least one neighboring carrier. The plurality-baskdseselection parameters control
carrier reselection based on a class assigned to the UE (106), and the class is assigned to the UE (106) basquhosansetsis
subscribed by the UE (106). Upon receiving the system information, the UE (106) measures signal characteristics afesigahl
from the serving carrier and the at least one neighboring carrier. The measured signal characteristiasoanpaheh with a
plurality of classbased reselection parameter corresponding to the class assigned to the UE (106). Based on comparison, &
reselection from the serving carrier to the at least one neighboring carrier is performed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.169/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :21/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : FORTIFICATION OF STEVIA LEAVES ALONG WITH MORINGA LEAVES TO ENHANCE THE
MEDICINAL VALUE OF THE PRODUCTS.

(51) International classification :A61K36/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DR. SEEMA SONKAR
(32) Priority Date :NA Address of Applicant :104/18 SISAMAU KANPUR208012
(33) Name of priority country :NA UP, INDIA
(86) International Application No ‘NA 2)PREETI TIWARI
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)DR. SEEMA SONKAR
(61) Patent of Addition to Application Number  :NA 2)PREETI TIWARI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Stevia biscuit and Moringa biscuit product along with procedure of product development is innovative; still it is noedewekpy
other. Awareness about the medicinal and nutritional value of Stevia and Moringa leaves is required to developeduaedsintr
large scale. Biscuit were developed with Stevia and Moringa leaves introduced to the people, and these products atréibighl
along with their medicinal value, it is tasty and digestible which is helpful in joint pain and reducing ttheixao level for the
diabetic person.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1904/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : MOTOR DRIVE CONTROL

(51) International classification :HO2M 7/5387 (71)Name of Applicant :
(31) Priority Document No :0213098.7 1)TRW LIMITED
(32) Priority Date :07/06/2002 Address of Applicant :STRATFORD ROAD, SOLIHULL,
(33) Name of priority country UK. WEST MIDLANDS B90 4AX, GREAT BRITAIN U.K.
(86) International Application No :PCT/GB03/0246€| 2)TRW AUTOMOTIVE US LLC
Filing Date :05/06/2003 (72)Name of Inventor :
(87) International Publication No ‘WO 03/105329 1)WILLIAMS, CONNEL, BRETT
(61) Patent of Addition to Application ‘NA 2)COLES, JEFFREY, RONALD
Number :NA 3)SZABO, ADRIAN
Filing Date ' 4)LI, JIANG
(62) Divisional to Application Number :3916/DELNP/200| 5)FARDOUN, ABBAS, AHMAD
Filed on :10/12/2004 6)DIXON, CHRISTOPHER, DAVID

(57) Abstract :

A drive system for a three phase brushless AC motor is arranged to optimise the transistor switching pattern to improvgppo
whilst allowing current measurement in all of the phases using a single sensor. This is achieved by defining voltage derman
where more than two states are required to meet a minimum state time requirement determined by the single sensor methq
cdculating three or more state vectors which produce the demanded vector x whilst still allowing single current sensisg. Va
methods of optimising the PWM pattern so as to give maximum output whilst using single current sensing are also disclose
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1905/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CRYSTALINE SALTS OF METHYL 2((R)-(3-CHLORO PHENYL)((R}L-((S)-2-
(METHYLAMINO) -3((Ry TETRAHYDRO-2H-PYRAN-3-YL) PROPYLCARBAMOYL)

(51) International classification :C07D 405/12 (71)Name of Applicant :
(31) Priority Document No :61/231,860 1)VITAE PHARMACEUTICALS, INC.
(32) Priority Date :06/08/2009 Address of Applicant :502 WEST OFFICE CENTER DRI\
(33) Name of priority country :U.S.A. FORT WASHINGTON, PA 19034,U.S.A.
(86) International Application No :PCT/US2010/0445¢|(72)Name of Inventor :
Filing Date :05/08/2010 1)CLAREMON, DAVID, A.
(87) International Publication No ‘WO 2011/017533 2)SIMPSON, ROBERT, D.
(61) Patent of Addition to Application NA 3)JIA, LANQI
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Mucic acid salts of a compound represented by the following structural formula:(l) are disclosed. In particular, siatjieecryst
mucic acid salts of the compound represented by structural formula (I) are characterized by a variety of propertidsaind phy
measurements. Methods of producing the mucic acid salts, using the salts to antagonize one or more aspartic protetheels ¢
of treating a number of aspartic protease mediated disorders using the salts are described herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2801/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DISPENSING DEVICE

(51) International classification :B65D 51/28 (71)Name of Applicant :
(31) Priority Document No :0915541.7 1)MIXICAP LIMITED
(32) Priority Date :07/09/2009 Address of Applicant :EURO HOUSE, TEAM VALLEY,
(33) Name of priority country UK. GATESHEAD TYNE & WEAR NE11 ORQUNITED
(86) International Application No :PCT/GB2010/0514¢| KINGDOM

Filing Date :07/09/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/027177 1)AMRIK PANNU
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A dispensing device comprises a cap (1)clsdle to a container, the device being configured to dispense a liquid ingredient il
container, the device including at least one plunger (13) and at least one cylinder. The plunger arranged to slideénagsybst,
is substantially hollow &ving a closed end (15) and an open end (17), the open end (17) having a peripheral edge, and the |
edge being adapted such that the surface tension of the liquid in the region of the open end (17) is disrupted.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/03/2012

(21) Application No.1910/DELNP/2012 A

(43) Publication Date : 24/07/2015

(54) Title of the invention METHOD FOR THE DIAGNOSIS AND/OR PROGNOSIS OF ACUTE RENAL DAMAGE

(51) International classification :C12Q 1/68 (71)Name of Applicant :
(31) Priority Document No :P 200901825 1)FUNDACION PARA LA INVESTIGACION
(32) Priority Date :04/09/2009 BIOMEDICA DEL HOSPITAL UNIVERSITARIO RAMON
(33) Name of priority country :Spain Y CAJAL
(86) International Application No :PCT/ES2010/0705° Address of Applicant :CTRA. DE COLMENAR VIEJO, KN
Filing Date :03/09/2010 9,100, E28034 MADRID,Spain
(87) International Publication No ‘WO 2011/027019 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)GARCIA BERMEJO MARIA LAURA
Number :NA 2)AGUADO FRAILE ELIA
Filing Date ’ 3)LIANO GARCIA FERNANDO
(62) Divisional to Application Number  :NA 4)SAENZ MORALES DAVID
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for the diagnosis and/or prognosis of acute renal damage by analysing the levebafahatre
least one microRNA selected from miR7, miR126, miR210 and miRLO1.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1911/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHODS FOR TREATMENT OF A SARCOMA USING AN EPIMETABO SHIFTER
(COENZYMEQ10)

(51) International classification :A61K 31/122 (71)Name of Applicant :
(31) Priority Document No :61/236,845 1)CYTOTECH LABS, LLC
(32) Priority Date :25/08/2009 Address of Applicant :1845 ELM HILL PIKE, NASHVILLE
(33) Name of priority country :U.S.A. TN 37210,USA
(86) International Application No :PCT/US2010/04671|(72)Name of Inventor :
Filing Date :25/08/2010 1)SARANGARAJAN RANGAPRASAD
(87) International Publication No ‘WO 2011/031503 2)NARAIN NIVEN RAJIN
(61) Patent of Addition to Application ‘NA 3)MCCOOK JOHN PATRICK
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and formulations for treating a sarcoma in humans using an epimetabolic shifter, such as Coenzyme Q10, a duibd
CoQ10, a derivative of CoQ10, an analog of CoQ10, a metabolite of CoQ10, or an intermediate of the coenzyme biosynthe
pathway, are described. Methods for assessing the efficacy of treatment of, diagnosing, and prognosing sarcoma are also f
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1981/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : HUMANIZED ANTIBODIES SPECIFIC FOR AMINO ACID SEQUENCE RGD OF AN
EXTRACELLULAR MATRIX PROTEIN AND THE USES THEREOF

(51) International classification :C12N 15/09 (71)Name of Applicant :
(31) Priority Document No :61/272,438 1)GENE TECHNO SCIENCE CO., LTD.
(32) Priority Date :24/09/2009 Address of Applicant :1, KITRJONISHI 9-CHOME,
(33) Name of priority country ‘U.S.A CHUO-KU, SAPPORGSHI, HOKKAIDO 060-0002,JAPAN
(86) International Application No :PCT/IP2010/0670:|(72)Name of Inventor :
Filing Date :22/09/2010 1)KUMAR, SHANKAR
(87) International Publication No ‘WO 2011/037271 | 2)TSO, J. YUN
(61) Patent of Addition to Application NA 3)TSURUSHITA, NAOYA
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides humanized antibodies that immunospecifically recognize the RGD sequence. Some of thes
inhibit the biological functions of the RGD proteins, thereby exhibiting therapeutic effects on various disorders ortHetemses
associated with RGD proteins, including cancer, e.g., the growth and metastasis of a cancer cell, and inflammatony.disease
rheumatoid arthritis, osteoarthritis, hepatitis, endometriosis, bronchial asthma, fibrosis, diabetes, artespsuldtipk® sclerosis,
granuloma, an inflammatory bowel disease (ulcerative colitis and Crohn's disease), an autoimmune disease, and so forth.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1982/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : 'CONDUCTIVITY CONTROL OF INK COMPOSITION

(51) International classification :C09D 11/00 (71)Name of Applicant :
(31) Priority Document No :61/236,206 1)SUN CHEMICAL CORPORATION
(32) Priority Date :24/08/2009 Address of Applicant :35 WATERVIEW BOULEVARD,
(33) Name of priority country ‘U.S.A PARSIPPANY, NEW JERSEY 07054U.S.A.
(86) International Application No :PCT/US2010/0464%|(72)Name of Inventor :

Filing Date :24/08/2010 1)RICHARD M. JONES
(87) International Publication No ‘WO 2011/025773 2)YUEMEI ZHANG
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Systems and methods to control the pability of an ink comprising water are presented In exem-plary embodiments of the p
invention, monitoring the conductivity of the ink via a conductivity measure-ment device yields a signal which, for example,
decreases strongly and linearly as water is removed from the ink In exemplary embodiments of the present inventiomia dow
this signal can be set to control the turning on of a pump, and/or the opening of a valve to allow flow of a make tgp thaidinik In
exemplary embodiments of the present invention the makeup fluid can, for example, be comprised of water, a causticasubs
an in-hibitor Such a makap fluid can restore the lost compo-nent(s) and correct for damage due to ink baginegs Similarly, i
exemplary embodiments of the present in—vention, an upper limit on the conductivity signal can also be set to turmgdf the p
and/or close the valve, so as to prevent @agtition of the makeup fluid and avoid ink dilution andfmoluble phase formation
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1983/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : 5;8ICYCLIC HETEROARYL-CONTAINING UREA COMPOUNDS AS KINASE INHIBITORS

(51) International classification :C07D 471/04 (71)Name of Applicant :
(31) Priority Document No :61/236,274 1)ASCEPION PHARMACEUTICALS, INC.
(32) Priority Date :24/08/2009 Address of Applicant :BIOBAY, BUILDING A3, SUITE 10:
(33) Name of priority country ‘U.S.A. 218 XINGHU STREET, SUZHOU INDUSTRIAL PARK,
(86) International Application No :PCT/CN2010/0761¢|JIANGSU 215123CHINA
Filing Date :20/08/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/023081 1)SHAN JIANG
(61) Patent of Addition to Application ‘NA 2)XINGLONG XING
Number :NA 3)QISHAN WANG
Filing Date ' 4)REN KONG
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :
The present invention provides Hgyclic heteroarylcontaining urea compounds of Formula | or Il and use of the same for tre
conditions mediated by protein kinase such as VEGFR2t; PDGFRP «it, CSF1R, or EphA2.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2804/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention TREATING WATER INSOLUBLE NANOPARTICLES WITH HYDROPHILIC ALPHA
HYDROXYPHOSPHONIC ACID CONJUGATES, THE SO MODIFIED NANOPARTICLES AND THEIR USE AS CONTRAS
AGENTS

(51) International classification :A61K 49/18 (71)Name of Applicant :
(31) Priority Document No :12/609,799 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :30/10/2009 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country ‘U.S.A NEW YORK 12345, U.S.A.
(86) International Application No :PCT/EP2010/0664:|(72)Name of Inventor :
Filing Date :29/10/2010 1)BRIAN C. BALES
(87) International Publication No ‘WO 2011/051422 2)BRUCE ALAN HAY
(61) Patent of Addition to Application . 3)BINIL ITTY IPE KANDAPALLIL
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A composition comprising: a water insoluble nanoparticle/hich is adhered at least one aklftyaroxy phosphonate moiety havir
the formula: wherein S is a spacer, L is a linkage between S and R and R is a polymeric hydrophilic moiety and m ehdnuanr
and o are &.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1926/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention METHOD FOR OPERATING A FORCEIFLOW STEAM GENERATOR OPERATING AT A STEAI
TEMPERATURE ABOVE 650 C AND FORCEFLOW STEAM GENERATOR

(51) International classification :F02C (71)Name of Applicant :
(31) Priority Document No :102009036064.6 1)ALSTOM TECHNOLOGY LTD
(32) Priority Date :04/08/2009 Address of Applicant :BROWN BOVERI STRASSE 7, 54(
(33) Name of priority country :Germany BADEN, SWITZERLAND
(86) International Application No :PCT/DE2010/0009(|(72)Name of Inventor :
Filing Date :30/07/2010 1)BERNDT THORALF
(87) International Publication No ‘WO 2011/015185 2)CHEN, QIURONG
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for opera-ting a foftoed steam generator operating at variable pressure and at a steam
temperature above 650°C and redu-cing the minimum feftoedioad of the forcedlow steam generator, wherein the fordledv
steam generator is incorporated in the wéFamconducting working medium circuit of a power plant and the economizer of -
forcedflow steam generator comprises at least one-pigssure préeater and/oa heat transfer system for pre-heating the worl
medium, the at least one highessure préeater and/or the heat transfer system being arranged upstream as viewed in the w
medium circuit directi-on, wherein if a predetermined partial load pdift)is exceeded, the heat absorption of the working
medium wi-thin at least one higdressure préieater and/or the heat transfer system is reduced in such a way that the temper
the water/steam working medium at the outlet of the economizetds/tthe boiling point relative to the corre-sponding econom
outlet by a predetermined tempera-ture difference ( TD ), and a flosedteam generator for performing the method.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1927/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICE FOR REDUCING DIMENSIONS OF AIR BUBBLES IN DHSFUEL SUPPLIED TO
ENGINES

(51) International classification :FO2M 37/32 (71)Name of Applicant :
(31) Priority Document No :RE2009A000087 1)UFI FILTERS S.P.A
(32) Priority Date :08/09/2009 Address of Applicant :26 VIA EUROPA-46047, PORTO
(33) Name of priority country Jltaly MANTOVANO (MANTOVA) ITALY
(86) International Application No :PCT/EP2010/0617:|(72)Name of Inventor :
Filing Date :12/08/2010 1)GIRONDI, GIORGIO
(87) International Publication No ‘WO 2011/029689
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A filter for diesel fuel having at least an inlet conduit (4) and an outlet conduit (5) of the diesel, and being prokidétbasdt a
toroidal filter element (3) inserted on and supported by a cylindrical support element (13), the filter furthesingraptevice for
reducing dimensions of air bubbles present in the diesel fuel, wherein the device comprises at least an air convey(t@hamb
associated to the cylindrical support element (13), wherein the air conveyor chamber (10) is provideléagtiadnole (11) from
which the air accumulated in the filter can exit in order to enter, in a form of small bubbles, a flow of the dieselilet from the
filter, and wherein the air conveyor chamber is defined by a bulge of the cylindricalrsalgment (13), which protrudes towards
inside of the cylindrical support element (13).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1928/DELNP/2012 A
(19) INDIA
(22) Date of filirg of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : EIGENVALUE DECOMPOSITION AND SINGULAR VALUE DECOMPOSITION OF MATRICES
USING JACOBI ROTATION

(51) International classification :GO6F 17/16 (71)Name of Applicant :
(31) Priority Document No :PCT/US2005/0417¢| 1)QUALCOMM INCORPORATED
(32) Priority Date :15/11/2005 Address of Applicant :5775 MOREHOUSE DRIVE, SANC
(33) Name of priority country PCT DIEGO, CA 921211714,USA
(86) International Application No :PCT/US2005/0417¢|(72)Name of Inventor :
Filing Date :15/11/2007 1)JOHN W. KETCHUM
(87) International Publication No ‘WO 2006/053340 2)J.RODNEY WALTON
(61) Patent of Addition to Application NA 3)MARK WALLACE
Number :NA 4)STEVEN J HOWARD
Filing Date ' 5)HAKAN INANOGLU
(62) Divisional to Application Number  :3807/DELNP/2007
Filed on :22/05/2007
(57) Abstract :

An apparatus comprising: at least one processor configured to initialize a first matrix to an identity matrix, to aediand matr
to a Hermitian matrix of complex values, to perform a plurality of iterations of Jacobi rotation on the secondyniatming a
Jacobi rotation matrix of complex values for each iteration based on the second matrix, and updating the first and geesridrr
each iteration based on the Jacobi rotation matrix for the iteration, to provide the first matrixtes afregenvectors, and to
provide the second matrix as a matrix of eigenvalues; and a memory coupled to the at least one processor.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2807/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ARYEAND HETEROARYLCARBONYL DERIVATIVES OF HEXAHYDROINDENOPYRIDINE
AND OCTAHYDROBENZOQUINOLINE

(51) International classification :C07D 221/10 (71)Name of Applicant :
(31) Priority Document No :09175233.7 1)VITAE PHARMACEUTICALS, INC.
(32) Priority Date :06/11/2009 Address of Applicant :502 WEST OFFICE CENTER DRI\
(33) Name of priority country :EPO FORT WASHINGTON, PENNSYLVANIA 19034, U.S.A.
(86) International Application No :PCT/US2010/0555¢| 2)BOEHRINGER INGELHEIM INTERNATIONAL
Filing Date :05/11/2010 GMBH
(87) International Publication No ‘WO 2011/057054 |(72)Name of Inventor :
(61) Patent of Addition to Application . 1)ECKHARDT, MATTHIAS
Number :NA 2)PETERS, STEFAN
Filing Date ' 3)NAR, HERBERT
(62) Divisional to Application Number  :NA 4)HIMMELSBACH, FR ANK
Filing Date :NA 5)ZHUANG, LINGHANG

(57) Abstract :

The present invention relates to compoudefined by formula I, wherein the variables R1, R2, R3, R4, and m are defined as i
1, possessing valuable pharmacological activity. Particularly, the compounds are inhibitorsyafrbtysteroid dehydrogenase
(HSD) 1 and thus are suitable fordtment and prevention of diseases which can be influenced by inhibition of this enzyme, s
metabolic diseases, in particular diabetes type 2, obesity, and dyslipidemia.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1984/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : APTAMERS TO TISSUE FACTOR PATHWAY INHIBITORS AND THREUSE AS BLEEDING
DISORDER THERAPEUTICS

(51) International classification :A61K 48/00 (71)Name of Applicant :
(31) Priority Document No :61/234,939 1)BAXTER INTERNATIONAL INC.
(32) Priority Date :18/08/2009 Address of Applicant :ONE BAXTER PARKWAY,
(33) Name of priority country :U.S.A. DEERFIELD, IL 60015, U.S.A.
(86) International Application No :PCT/US2010/0457¢|(72)Name of Inventor :
Filing Date :17/08/2010 1)ROBERT G. SCHAUB
(87) International Publication No ‘WO 2011/022427 2)KATHLEEN MCGINNESS
(61) Patent of Addition to Application NA 3)JENNIFER NELSON
Number :NA 4)RYAN GENGA
Filing Date ' 5)EMILY WATERS
(62) Divisional to Application Number  :NA 6)JEFFREY C. KURZ
Filing Date :NA 7)JOHN L. DIENER

(57) Abstract :

The invention relates gener=ally to the field of nucleic acids and more particularly to aptamers that bind to TFPI, whéthl @e
therapeutics in and diag-nostidshteeding disorders and/or other diseases or disorders in which TFPI has been implicated. |
addition, the TFPI ap-tamers may be used before, during and/or af-ter medical procedures to reduce complica-tionsas sit
thereof. The invention furtheelates to materials and methods for the administration of aptamers that bind to TFPI.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1985/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : NITROGEMCONTAINING COMPOUNDS AND PHARMACEUTICAL COMPOSITIONS THEREQG
FOR THE TREATMENT OF ATRIAL FIBRILLATION

(71)Name of Applicant :
1)OTSUKA PHARMACEUTICAL CO., LTD.
Address of Applicant :9, KANDATSUKASAMACHI 2-
CHOME, CHIYODA-KU, TOKYO 1018535JAPAN
(51) International classification :CO7D 243/12 (712)):28%60082\;{6'32 '
(31) Priority Document No :61/235,973 2)SHUUJI MATSUMURA
(32) Priority Date :21/08/2009 3)HOKUTO YAMABE
(33) Name of priority country ‘U.S.A 4)NAOHIRO ISONO
(86) International Application No :PCT/IP2010/0645- 5)NORIAKI TAKEMURA
Filing Date :20/08/2010 6)SHINICHI TAIRA
(87) International Publication No ‘WO 2011/021726 7)TAKASHI OSHIYAMA
(61) Patent of Addition to Application .
Number :NA 8)YASUHIRO MENJO
Filing Date :NA 9)TSUYOSHI NAGASE
(62) Divisional to Application Number  :NA LO)MASATAKA UEDA
Filing Date ‘NA 11)YASUQ KOGA
12)SUNAO NAKAYAMA
13)KENJI TSUJIMAE
14)TOSHIYUKI ONOGAWA
15)KUNINORI TAI
16)MOTOHIRO ITOTANI
(57) Abstract :

The present invention provides a novel diazepine compound that blocks the Ikw current or the Kv1.5 channel potently and
selectively than other K+ channels. The present invention relates to a diazepine com-pound represented by General &oam
salt thereof; wherein R1, R2, R3, and R4 are each independently hydrogen, lower alkyl, cy-clo lower alkyl or lower aditoxy |
alkyl; R2 and R3 may be linked to form lower allene; Al is lower alkylene optionally substitut-ed with one or more substsrue
selected from the group consisting of hydroxyl and oxo; Y1 and Y2 are each indeperderdtyCH=; and R5 is group represen
by (2) wherein R6 and R7 are each independently éiypgen or organic group; R6 and R7 may be linked to form a ringhemeith
the neigh=boring groupXA-N-XB-; XA and XB are each independently a bond, lower alkylene, etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1986/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICE FOR ELECTRICALLY INTERCONNECTING CELLS IN A BATTERY PACK BY MEAN:
OF CELL CONNECTORS AND BATTERY PACK WITH SUCH CELL CONNECTORS

(71)Name of Applicant :
1)DIEHL STIFTUNG & CO. KG
Address of Applicant :STEPHANSTR. 49, 90478
(51) International classification :HO1M 2/10 NURNBERG,GERMANY
(31) Priority Document No :10 2009 043 670.7 |(72)Name of Inventor :
(32) Priority Date :01/10/2009 1)HARALD HECK
(33) Name of priority country :Germany 2)ANDREAS VOLEK
(86) International Application No :PCT/EP2010/0059¢| 3)RALF HOJDA
Filing Date :30/09/2010 4)UWE MARX
(87) International Publication No ‘WO 2011/038908 5)HARALD WICH
(61) Patent of Addition to Application . 6)ROLF PECHLOFF
:NA
Number ‘NA 7)NA
Filing Date ' 8)FRANK WARMUTH
(62) Divisional to Application Number  :NA 9)DIRK HOPSCH
Filing Date :NA 10)JORG SEYBOLD
11)HUBERTUS GOESMANN
12)PHILIPP PETZ
13)AXELLE HAUCK

(57) Abstract :

The present invention provides a novel diazepine compound that blocks the Ikw current or the Kv1.5 channel potently and
selectively than other K+ channels. The present invention relates to a diazepine com-pound represented by General &oam
salt thereof; wherein R1, R2, R3, and R4 are each independently hydrogen, lower alkyl, cy-clo lower alkyl or lower aditoxy |
alkyl; R2 and R3 may be linked to form lower allene; Al is lower alkylene optionally substitut-ed with one or more substsrue
selected from the group consisting of hydroxyl and oxo; Y1 and Y2 are each indeperderdtyCH=; and R5 is group represen
by (2) wherein R6 and R7 are each independently dispgen or organic group; R6 and R7 may be linked to form a ringhegetth
the neigh-boring groupXA-N-XB-; XA and XB are each independently a bond, lower alkylene, etc.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2813/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PACKING MATERIAL CONTAINING TUNGSTEN AND INTEGRATED PACKAGE

(51) International classification :HO1L 23/28 (71)Name of Applicant :
(31) Priority Document No :10-20090082956 1)PARK, YOUNG-WOONG
(32) Priority Date :03/09/2009 Address of Applicant :RNFECH CO., LTD. MTW 516HO
(33) Name of priority country :Republic of Korea |533 YONGSANDONG, YUSEONGGU DAEJEON 30500
(86) International Application No :PCT/KR2010/00597|(KR) Republic of Korea

Filing Date :03/09/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/028042 1)PARK, YOUNG-WOONG
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a packing material of an integrated package for protecting a semiconductor integrated circi
corresponding to a key component of electronic equipment from nuclear electromagnetic wave radiation. The presentanver
implement packing material which protects a semiconductor wafer from the electromagnetic wave radiation (figure 1) by us
tungsten compound as a main component of an epoxy molding compound (EMC), and can improve total performance of th
packaye material such as the closest thermal expansion coefficient to the semiconductor wafer (figure 2), the relativeljnaigh
conductivity in comparison with the silicon (figure 3) and the like.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2002/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TETRAARYLBORATE PROCESS FOR PRODUCING SUBSTITUTEDHERYLS

(51) International classification :C07C 201/12 (71)Name of Applicant :
(31) Priority Document No :09169039.6 1)BAYER CROPSCIENCE AG
(32) Priority Date :31/08/2009 Address of Applicant :ALFREENOBEL-STR. 50, 40789
(33) Name of priority country :EUROPEAN MONHEIM, GERMANY
UNION (72)Name of Inventor :
(86) International Application No :PCT/EP2010/0050¢| 1)WAHED AHMED MORADI
Filing Date :18/08/2010 2)NORBERT LUI
(87) International Publication No ‘WO 2011/023324 3)MICHAEL DOCKNER
(61) Patent of Addition to Application NA 4)THOMAS JAGUSCH
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process for the preparation of substituted biphenyls by reacting aryl halides witibrizteaan
the presence of palladium catalysts.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/03/2012

(21) Application No.2003/DELNP/2012 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND APPARATUS FOR SUPPORTING LOCATION SERVIGESH ROAMING

(51) International classification :H04Q 7/38 (71)Name of Applicant :
(31) Priority Document No :61/741,324 1)QUALCOMM INCORPORATED
(32) Priority Date :30/11/2005 Address of Applicant :INTERNATIONAL IP
(33) Name of priority country ‘U.S.A ADMINISTRATION, 5775 MOREHOUSE DRIVE, SAN
(86) International Application No :PCT/US2006/0614<|DIEGO, CALIFORNIA 921211714, U.S.A.
Filing Date :30/11/2006 (72)Name of Inventor :
(87) International Publication No ‘WO 2007/100401 1)GAURAV LAMBA
(61) Patent of Addition to Application ‘NA 2)KIRK ALLAN BURROUGHS
Number :NA 3)IE-HONG LIN
Filing Date ’ 4)SANJEEV KHUSHU
(62) Divisional to Application Number  :3606/DELNP/2008 | 5)ZHIMIN DU
Filed on :29/04/2008 6)YUFEI WANG
(57) Abstract :

Techniquedor supporting location services with roaming are described. A mobile station interacts with a home mobile positi
center (HMPC) in a home network for location services even when roaming. The mobile station communicates with a visite
for a dda session and receives a request for its location. The mobile station sends first information (e.g., SID and NID) afdic
its current network location to theeMPC. The HMPC determines a serving mobile positioning centeM&EC) in the visited
network based on the first information. TheMB?C determines a serving position determining entitfP[¥t) in the visited network
based on the first information. Depending on the selected positioning methodMRE Hnay receive an-BDE address or a positi
estimate of the mobile station from théV#C and may forward this information to mobile station. The mobile station may
communicate with the-BDE for positioning using the-BDE address.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2004/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND APPARATUS FOR SUPPORTING LOCATION SERVIGESH ROAMING

(51) International classification :H04Q 7/38 (71)Name of Applicant :
(31) Priority Document No :61/741,324 1)QUALCOMM INCORPORATED
(32) Priority Date :30/11/2005 Address of Applicant :INTERNATIONAL IP
(33) Name of priority country ‘U.S.A ADMINISTRATION, 5775 MOREHOUSE DRIVE, SAN
(86) International Application No :PCT/US2006/0614<|DIEGO, CALIFORNIA 921211714, U.S.A.
Filing Date :30/11/2006 (72)Name of Inventor :
(87) International Publication No ‘WO 2007/100401 1)GAURAV LAMBA
(61) Patent of Addition to Application ‘NA 2)KIRK ALLAN BURROUGHS
Number :NA 3)IE-HONG LIN
Filing Date ' 4)SANJEEV KHUSHU
(62) Divisional to Application Number  :3606/DELNP/2008 | 5)ZHIMIN DU
Filed on :29/04/2008 6)YUFEI WANG

(57) Abstract :

Techniques for supporting location services with roaming are described. A mobile station interacts with a home molnilegpos
center (HMPC) in a home network fdocation services even when roaming. The mobile station communicates with a visited
for a data session and receives a request for its location. The mobile station sends first information (e.g., SID atidatii2)dh
its current network locatin to the HMPC. The HMPC determines a serving mobile positioning centeMEC) in the visited
network based on the first information. Th&/®C determines a serving position determining entitf[¥t) in the visited network
based on the first informatio Depending on the selected positioning method, thA€ may receive an-BDE address or a positi
estimate of the mobile station from théV#C and may forward this information to mobile station. The mobile station may
communicate with the-BDE for p@itioning using the $DE address.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2816/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : APOGOSSYPOLONE DERIVATIVES AS ANTICANCER AGENTS

(51) International classification :A61K 31/12 (71)Name of Applicant :
(31) Priority Document No :61/249,982 1)SANFORD-BURNHAM MEDICAL RESEARCH
(32) Priority Date :08/10/2009 INSTITUTE
(33) Name of priority country :U.S.A. Address of Applicant :10901 NORTH TORREY PINES
(86) International Application No :PCT/US2010/0518¢|ROAD, LA JOLLA, CA 92037, U.S.A.
Filing Date :07/10/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 201/04375 1)PELLECCHIA, MAURIZIO
(61) Patent of Addition to Application ‘NA 2)WEI, JUN
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The disclosure provides compounds and methods of using Apogossypolone derivatives for treating diseases and disorders
particular, the disclosure provides compounds of Formula I: or a pharmaceutically acceptable salt, hydrate, or solyatedhere
provides methods for the preparation of compounds of Formula I; and methods for treating cancer, autoimmune diseases,
inflammation by administering a compound of Formula 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2817/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : LOW ETHER COMPOSITION AND DELIVERY APPARATUS

(51) International classification :A61K 9/70 (71)Name of Applicant :
(31) Priority Document No :61/249,788 1)MSD CONSUMER CARE, INC.
(32) Priority Date :08/10/2009 Address of Applicant :3030 JACKSON AVENUE,
(33) Name of priority country :U.S.A. MEMPHIS, TENNESSEE 38151U.S.A.
(86) International Application No :PCT/US2010/0512%|(72)Name of Inventor :

Filing Date :04/10/2010 1)DEVER, GERALD, R.
(87) International Publication No ‘WO 2011/044008 2)SU, ERIC CHEN-NAN
(61) Patent of Addition to Application ‘NA 3)ROGERS, WILLIAM SCOTT
Number :NA 4)JOHNSON, ROBERT, C.

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A low ether gel composition for application to skin comprising a keratolytic agent, in particular salicylic acid, andiograpris
nitrocellulose and one or more volatile ingredients, which forms a film on contact with skin adequate to form a protgetiferbe
the keratolytic agent for a period of time necessary to provide treatment to the skin; methods of treating using sutiorsrapo:
dispensers containing such compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.107/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :13/01/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : INFORMATION PROCESSING DEVICE, MOBILE TERMINAL, AND NGNRANSITORY
RECORDING MEDIUM

(51) International classification :GO6F3/00 | (71)Name of Applicant :
. :2014 1)TOYOTA JIDOSHA KABUSHIKI KAISHA

(31) Priority Document No 004474 Address of Applicant :1, Toyoteho Toyotashi, Aichi-ken,
(32) Priority Date :14/01/201.|471-8571,JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)SUZUKI Koichi

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

An information processing device that receives and processes postingatifor,nas well as position information, from a mobile
terminal. The position information includes first position information, which indicates a first position of the mobilatevhén a
user enters an information posting intention into the mobile tediraimd second position information which indicates a second
position of the mobile terminal when the user enters an information posting instruction into the mobile terminal. Theanforme
processing device determines position information to be asseiétethe posting information, based on at least one of a differt
between the first position and the second position and a difference between a first-poiatat which the mobile terminal is
positioned at the first position and a second puwititme at which the mobile terminal is positioned at the second position.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2005/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : USE OF INDOLE DERIVATIVES AS NURRACTIVATORS FOR THE APPLICATION THEREOF
AS A MEDICAMENT FOR THE TREATMENT OF PARKINSON'S DISEASE

(51) International classification :C07D 209/10 (71)Name of Applicant :
(31) Priority Document No :0956259 1)LABORATOIRES FOURNIER SA
(32) Priority Date :11/09/2009 Address of Applicant :28 BOULEVARD CLEMENCEAU -}
(33) Name of priority country :France 21000 DIJONFRANCE
(86) International Application No :PCT/FR2010/0518¢|(72)Name of Inventor :
Filing Date :10/09/2010 1)JEROME AMAUDRUT
(87) International Publication No ‘WO 2011/030068 2)BENAISSA BOUBIA
(61) Patent of Addition to Application ‘NA 3)MARIA JOHANNA PETRONELLA VAN DONGEN
Number :NA 4)FABRICE GUILLIER
Filing Date ' 5)OLIVIA POUPARDIN -OLIVIERE
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The present invention relates to a compound derived from indole, notably useful in therapeutics, characterized setbatdtlis
from i) the compounds of formula: ii) the pharmaceutically acceptable salts of said compounds of formula (I); RIRR2RB3R€
R8, R9 and Cy being as defined in Claim 1. Application: The invention finds application in the pharmaceutical fielddatrtient
of neurodegenerative diseases and in particular Parkinson's disease.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2006/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : HIGH CURRENT CONTACT AND CORRESPONDING METHOD FOR PRODUCING A HIGH
CURRENT CONTACT ASSEMBLY

(51) International classification :HO1R 4/28 (71)Name of Applicant :
(31) Priority Document No :10 2009 047 763.2 | 1)ROBERT BOSCH GMBH
(32) Priority Date :10/12/2009 Address of Applicant :POSTFACH 30 02 20, 70442
(33) Name of priority country :Germany STUTTGART,GERMANY
(86) International Application No :PCT/EP2010/0680¢|(72)Name of Inventor :
Filing Date :24/11/2010 1)HAU, WOLFGANG
(87) International Publication No ‘WO 2011/069823 2)SILBERBAUER, ACHIM
(61) Patent of Addition to Application NA 3)HUEHNER, STEFAN
Number :NA 4)DILLMANN, ADOLF
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Described herein is a high current contact (1) comprising a contact pin (10), which has at least one contact openéhg ¢bbtaa
terminal (20), which has at least one contact limb (24), wherein at least one contact limb (24) of the contac{28jrisrinnecte:
to a corresponding contact opening (15) of the contact pin (10) on at least one joint region (14) to produce an eteatticaidto
receive mechanical forces. In an embodiment, manufacturing of the electrical contact betweptatti@ico(10) and the contact

terminal (20) is largely isolated from the receiving of mechanical forces, wherein the electrical contact between therc@i@act
and the contact terminal (20) is produced by a first connection type (7) and the mddbesgsaare received by a second connec

type (5).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2823/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : POWER GENERATION APPARATUS

(51) International classification :H02J 7/14 (71)Name of Applicant :
(31) Priority Document No :12/572,512 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :02/10/2009 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country :U.S.A. NEW YORK, 12345USA
(86) International Application No :PCT/US2010/0507%|(72)Name of Inventor :

Filing Date :29/09/2010 1)KUMAR AJITH KUTTANNAIR
(87) International Publication No ‘WO 2011/041425
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to ApplicatiorNumber ‘NA

Filing Date ‘NA
(57) Abstract :

An apparatus including an alternator that is drivable by an engine for producing a first AC electric current, a redétigidal
communication with the alternator for producing a DC electric current, an inverter in electrical communication neittifiaefor
producing a second AC electric current where the second AC electric current having an acceptable frequency and/odvibiag
inverter in electrical communication with one or more electric loads responsive to the second AC eleatiticarwati@n energy
storage device that is able to electrically couple to the alternator, rectifier, and/or inverter.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2824/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : RELAY SERVER AND RELAY COMMUNICATION SYSTEM

(51) International classification :HO4L 12/56 (71)Name of Applicant :
(31) Priority Document No 2009230604 1)MURATA MACHINERY, LTD.
(32) Priority Date :02/10/2009 Address of Applicant :3, MINAMI OCHIAICHO,
(33) Name of priority country :Japan KISSHOIN, MINAMI-KU, KYOTO-SHI, KYOTO 6018326,
(86) International Application No :PCT/JP2010/0056¢| JAPAN

Filing Date :17/09/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/039967 | 1)TANIMOTO YOSHIFUMI
(61) Patent of Addition to Application .

‘NA

Numbe ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A virtual network is dynamically created in the event of constructing a relay communication sistemeen a first relay server ar
a second relay serverVa AN device information sharing unit shares VLAN device information including interface information
client terminals capable of functioning as VLAN devices in a relay gréugLAN group information creation unit edits the VLAM
device information, theby creating VLAN group information formed by grouping the client terminals indicated in the VLAN ¢
information. A VLAN group information sharing unit shares the VLAN group information among the first relay server, the se
relay server, the clieiérminal connected to the first relay server, and the client terminal connected to the second relay serve
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/01/2014

(21) Application No.166/DEL/2014 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : USER INTERFACE FOR TOUCH DEVICES

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAMSUNG INDIA ELECTRONICS PVT. LTD.,
(32) Priority Date :NA Address of Applicant :Logix Cyber Park Tower C 8th to 1(
(33) Name of priority country :NA |Floor, Tower D Ground to 10th Floor, Plot No. G-28, Sector
(86) International Application No :NA |62, Noida 201301 Uttar Pradesh India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)AGRAWAL, Pulkit
(61) Patent of Addition to Application Number ‘NA 2)MALIK, Lovlesh
Filing Date ‘NA 3)SHARMA, Tarun
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Methods and devices for dynamically reconfiguration of user interface on a touch device (100) are described. The to(l®0je
includes a touciscreen (108) to receive a user swipe input (202) from a user. Thereafter, the touch device (100) datesaines
touchable area based on the user swipe input (202). Based on a reconfiguration setting, the user interface is recahégoreyh

screen (108) within the usesuchable area.

No. of Pages : ZNo. of Claims : 2

The Patent Office Journal 24/07/2015 45678



(12) PATENT APPLICATION PUBLICATION (21) Application No.166/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :19/01/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : RECHARGEABLE BATTERY PACK

(51) International classification :h01m (71)Name of Applicant :

o :10-2014 1)SAMSUNG SDI CO., LTD.,
(31) Priority Document No 0006878 Address of Applicant :15Q0, Gongse&o, Giheunggu,
(32) Priority Date :20/01/201.| Yongintsi, Gyeonggido 446902, Republic of Korea

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)MAN-SIK-CHO

(86) International Application No ‘NA 2)KUM -YUL -HWANG
Filing Date ‘NA

(87) International Publication No i NA

(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A rechargeable battery pack including: a cellder configured to accommodate unit battery cells; a lower case configured to
accommodate the cell holder; an upper case attached to an opening of the lower case and covering the cell holder lzattetye
cells; a tab having an end portion drawrn ofua throughhole of the upper case to be on an outer surface of the upper case whi
coupling the unit battery cells; and a 10 terminal electrically coupled to the end portion of the tab while overlappiith thate
attached to the upper case whiterering the througthole.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2010/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR THE SYNTHESIS OF FLUORINATED ETHERS OF AROMATIC ACIDS

(51) International classification :C07C 51/367 (71)Name of Applicant :
(31) Priority Document No :61/239,194 1)E. I. DU PONT DE NEMOURS AND COMPANY
(32) Priority Date :02/09/2009 Address of Applicant ;1007 MARKET STREET,
(33) Name of priority country ‘U.S.A WILMINGTON, DELAWARE 19898,USA
(86) International Application No :PCT/US2010/04762|(72)Name of Inventor :
Filing Date :02/09/2010 1)RITTER, JOACHIM, C.
(87) International Publication No ‘WO 2011/028866 2)MOLOY, KENNETH, G.
(61) Patent of Addition to Application ‘NA 3)POLLINO, JOEL, M.
Number :NA 4)MAHAJAN, SURBHI
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Fluorinated ethers of aromatic acids are produced from halogenated aromatic acids in a reaction mixture containind) aicopg
copper (1) source and a diketone ligand that coordstd copper. The fluorinated ethers of aromatic acids made using the prc
described herein can be applied to, e.g., fibers, yarns, carpets, garments, films, molded parts, paper and cardsraidilstune,
impart soil, water and oil resistance. Bigorporating the fluorinated ethers of aromatic acids, or diesters thereof, into polymer
backbones, more lasting soil, water and oil resistance, as well as improved flame retardance, can be achieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2826/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : NOVEL DOSING REGIMEN AND METHOD OF TREATMENT

(51) International classification :A61K 39/00 (71)Name of Applicant :
(31) Priority Document No :61/253,804 1)IMMUNOGEN, INC.
(32) Priority Date :21/10/2009 Address of Applicant :830 WINTER STREET, WALTHAM
(33) Name of priority country :U.S.A. MASSACHUSETTS 02451JSA
(86) International Application No :PCT/US2010/05357|(72)Name of Inventor :
Filing Date :21/10/2010 1)LAMBERT JOHN
(87) International Publication No ‘WO 2011/050180 2)O'LEARY JAMES J.
(61) Patent of Addition to Application ‘NA 3)SCHINDLER JOANNE ELIZABETH SARAH
Number :NA 4)WEITMAN STEVEN
Filing Date ' 5)QIN ALBERT
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

This invention relates to a method of treatment and dosing regimen for treating disease, such as cancer and mammalian tu
wherein therapy with a cytotoxic drug is suitable, by the administration of an antilxidyconjugate, such as a maytansinoidrtp
by infusion at an initial infusion rate of 1 mg/min or lower on a schedule selected from the group consisting of: (1haofaahou
least about 90 mg/m2 on day 1 and day 8, every three weeks; (2) at least an amount of about 30 mg/m2 on daydldaa3 2
every three weeks; (3) at least an amount of about 45 mg/m2 on day 1, day 8, and day 15, every 4 weeks; and (4)nab leasif
about 45 mg/m2 on day 1, day 8 and day 15, every 3 weeks.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2827/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : VEHICLE DOOR DRIVING APPARATUS

(51) International classification :EO5F 15/14 (71)Name of Applicant :
(31) Priority Document No 12009262291 1)AISIN SEIKI KABUSHIKI KAISHA
(32) Priority Date :17/11/2009 Address of Applicant :1, ASAHMACHI 2-CHOME,
(33) Name of priority country :Japan KARIYA -SHI, AICHI-KEN 448-8650,JAPAN
(86) International Application No :PCT/JP2010/0703:|(72)Name of Inventor :

Filing Date :15/11/2010 1)ISHIDA TOSHIHIKO
(87) International Publication No ‘WO 2011/062144 | 2)YASUHARA MASAYOSHI
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a vehicle door driving apparatus provided with a driving mechanism and a rope member. The driving mecixadi:
to an inner section of a vehicle door which opens and closes a door opening formed in a vehicle body, the driving mechani:
including a motor and a drum which is rotationally driven by the motor. The rope member is wound around the drum andhe
vehicle body, and rotation of the drum is transmitted to the vehicle body by way of the rope member which causes ttheovedi
open and close. The drum is disposed in the inner section of the vehicle door in such a way as to at least partiafiyaoverlap
dimensional space in the vehicle width direction defined by the external shape of the motor. The driving mechanigtfadsnpth:
a first smalldiameter gear linked to the rotary axis of the motor in such a way that the firstismnaditer gear rotates together wit
the rotary shaft of the motor; a transmission gear rotatable around the axis extending in the vehidieestibn; a sun gear
rotatable around the axis extending in the vehicle width direction; a ring gear disposed on the same axis as the sua cgraiera
which has a planet gear that engages with the sun gear and the ring gear, and whicht@stliekeédum in such a way that the car
rotates together with the drum.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1033/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : NOMCONTACT MAGNETIC PARTICLE INSPECTION APPARATUS

(51) International classification :GO1N (71)Name of Applicant :
(31) Priority Document No :13/083907| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :11/04/201 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country US.A NEW YORK 12345, U.S.A.
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)BERGMAN ROBERT WILLIAM
(87) International Publication No ‘NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Numdr ‘NA

Filing Date ‘NA
(57) Abstract :

A non-contact magnetic particle inspection apparatus (2) includes a test article support and manipulation system (34) Haraith
(38) that extends along a first axis, a second rail (39) that extends along the first axis, and a third railef@@nttsat second axis
The third rail (70) includes a first end (41, 47, 72) that extends to a second end (42, 48, 73) through an intermeaid#3 pa&j
74). The first end (41, 47, 72) is mounted to the first rail (38) and the second end (43),i48ndunted to the second rail (39). A
mounting fixture (90) is mounted to the third rail (70). The mounting fixture (90) includes a test article mounting systamd €
test article orientation system (95). The test article orientation system (@Bifigured and disposed to selectively manipulate a
article (114) within a magnetic field (25).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2011/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR THE SYNTHESIS OF FLUORINATED ETHERS OF AROMATIC ACIDS

(51) International classification :C07C 51/367 (71)Name of Applicant :
(31) Priority Document No :61/239,103 1)E. I. DU PONT DE NEMOURS AND COMPANY
(32) Priority Date :02/09/2009 Address of Applicant :1007 MARKET STREET,
(33) Name of priority country ‘U.S.A WILMINGTON, DELAWARE 19898,USA
(86) International Application No :PCT/US2010/0475¢|(72)Name of Inventor :
Filing Date :02/09/2010 1)RITTER, JOACHIM, C.
(87) International Publication No ‘WO 2011/028852 2)MOLOY, KENNETH, GENE
(61) Patent of Addition to Application ‘NA 3)POLLINO, JOEL, M.
Number :NA 4)MAHAJAN, SURBHI
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Fluorinated ethers of aromatic acids areduced from halogenated aromatic acids in a reaction mixture containing a copper (|
copper (ll) source and an amino acid ligand that coordinates to copper. The fluorinated ethers of aromatic acids ntede usin
process described herein can be apgle@.g., fibers, yarns, carpets, garments, films, molded parts, paper and cardboard, st
tile to impart soil, water and oil resistance. By incorporating the fluorinated ethers of aromatic acids, or diestergtbgretyiner
backbones, more lasg soil, water and oil resistance, as well as improved flame retardance, can be achieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2012/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : MAC LAYER ARCHITECTURE FOR SUPPORTING ENHANCED UPLINK

(51) International classification :HO4B 7/005 (71)Name of Applicant :
(31) Priority Document No :60/568,944 1)INTERDIGITA LTECHNOLOGY CORPORATON
(32) Priority Date :07/05/2004 Address of Applicant :3411 SILVERSIDE ROAD,
(33) Name of priority country ‘U.S.A CONCORD PLAZA, SUITE 105, HAGLEY BUILDING,
(86) International Application No :PCT/US2005/01487|WILMINGTON, DELAWARE 19810,USA
Filing Date :29/04/2005 (72)Name of Inventor :
(87) International Publication No ‘WO 2005/115021 1)TERRY, STEPHEN, E.
(61) Patent of Addition to Application ‘NA 2)ZHANG, GUODONG
Number :NA 3)DICK, STEPHEN, G.
Filing Date ’
(62) Divisional to Application Number  :7342/DELNP/2006
Filed on :05/12/2006
(57) Abstract :

A medium access control (MAC) layer architecture and functionality for supporting enhanced uplink (EU). A MAC entity for
(i.e., a MAGe entity) (120, 220, 320), is incorporated into a wireless transmit/receive unit (WTRU) (100),-8 Xz@f® and a m@dio
network controller (RNC) (300), respectively. The WTRU M&@ntity (120) handles hybri8tltomatic repeat request-&RQ)
transmissions and retransmissions, priority handling MA@ultiplexing, and transport format combination (TFC) selection. Thi
Node-B MAC-e entity (220) handlesHARQ transmissions and retransmissionf)EH (102) scheduling and MA€ de
multiplexing. The RNC MAGe entity (320) provides in sequence delivery and handles combining of data from differer@$Node
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2013/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROCESS FOR THE SYNTHESIS OF FLUORINATED ETHERS OF AROMATIC ACIDS

(51) International classification :C07C 65/21 (71)Name of Applicant :
(31) Priority Document No :61/239,107 1)E. I. DU PONT DE NEMOURS AND COMPANY
(32) Priority Date :02/09/2009 Address of Applicant ;1007 MARKET STREET,
(33) Name of priority country ‘U.S.A WILMINGTON, DELAWARE 19898,USA
(86) International Application No :PCT/US2010/0475¢|(72)Name of Inventor :
Filing Date :02/09/2010 1)RITTER, JOACHIM, C.
(87) International Publication No ‘WO 2011/028851 2)MOLOY, KENNETH, GENE
(61) Patent of Addition to Application ‘NA 3)DRYSDALE, NEVILLE, EVERTON
Number :NA 4)POLLINO, JOEL, M.
Filing Date ’ 5)MAHAJAN, SURBHI
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

New fluorinated ethers of aromatic acids and diesters arlesist These compositions can be applied to, e.g., fibers, yarns, cs
garments, films, molded parts, paper and cardboard, stone, and tile to impart soil, water and oil resistance. By igabwporatin
fiuorinated ethers of aromatic acids, or diesteeseof, into polymer backbones, more lasting soil, water and oil resistance, as
improved flame retardance, can be achieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2840/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : INDICATOR APPARATUS

(51) International classification :B60N 2/36 (71)Name of Applicant :
(31) Priority Document No :10 2009 056 155.2 | 1)KEIPER GMBH & CO. KG
(32) Priority Date :25/11/2009 Address of Applicant :HERTELSBRUNNENRING 2, 6765
(33) Name of priority country :Germany KAISERSLAUTERN,GERMANY
(86) International Application No :PCT/EP2010/0070¢|(72)Name of Inventor :

Filing Date :22/11/2010 1)VOLKER WINDECKER
(87) International Publication No ‘WO 2011/063920 2)STEFAN HABER
(61) Patent of Addition to Application ‘NA 3)DENISE SCHMITT
Number :NA 4)KADIR YASAROGLU

Filing Date ’ 5)BERND HEIMANN
(62) Divisional to Application Number  :NA 6)TOBIAS BRAUN

Filing Date :NA 7)PETER MULLER

(57) Abstract :

The invention relates to an indicator apparatus for signalling that a foldable backrest of a seat in particular areaneéat i
vehicle, is not locked, having a handle (9) which can he pivoted between a losk&mhpnd an unlocked position alh@upivot axis
(12) and by means of which a catch (4) of a locking apparatus can be carried along between a blocked position and d@n unt
position and, via a transmission element, an indicator element (18) which is guided in a guide (19) betwéedi@ation position,
in which it is recessed in the guide, and an indication position, in which it projects outward partially out of the guads (® dri
ven in a displaceable manner. In this case, the indicator element (18) can be moved agamngstoacspinto its nosindication
position by the applicatin of force to its outer end region, which projects out of the guide (19), when the handle (9) is in the
position. The transmission element is a spring element which is fixedly conbethetd the handle (9) and to the indicator eleme
(18).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1034/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ELEVATOR

(51) International classification :F16B (71)Name of Applicant :
. :P201% 1)TOSHIBA ELEVATOR KABUSHIKI KAISHA

(31) Priority Document No 087172 Address of Applicant 27, KITASHINAGAWA 6-CHOME,
(32) Priority Date :11/04/201 |SHINAGAWA-KU, TOKYO, JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)ASAMI IKUO

Filing Date ‘NA
(87) International Publication No ‘NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

There are provided cage doors (2) in a freely openable/closable fashion in a passenger cage (1) that ascends/desdends in
provided in a building; first frictional members (10) on said cage doors; and second frictional members (13) on thieeside of t
building; and the first frictional members (10) and second frictional members (13) are arranged in mutually facing poditidres
said cage doors (2) are fully open the first frictional members (10) and second frictional members (13) are prdsreid toget
slidable fashion.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.160/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :20/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A METHOD AND APPARATUS FOR SIMILARITY DETECTION FOR DOCUMENTSBASED O
CONTENTS INCLUDING TEXTS TABLES FLOWCHARTS AND EQUATIONS

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)THE DIRECTOR, INDIAN INSTITUTE OF
(32) Priority Date ‘NA | INFORMATION TECHNOLOGY, ALLAHABAD
(33) Name of priority country :NA Address of Applicant :DEOGHAT, JHALWA, ALLAHABAIL
(86) International Application No ‘NA ([-211012, UTTAR PRADESH, INDIA.

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)SIDDHARTH
(61) Patent of Addition to Application Number :NA 2)TRIPATHI, RAMESH CHANDRA

Filing Date ‘NA 3)TIWARI, MURLI DHAR
(62) Divisional to Application Nmber ‘NA

Filing Date ‘NA
(57) Abstract :

Information overload through the internet and advent of software tools for easy manipulaticontérets a¢ making it an arduous
task to detect plagiarism; an offence under copyright laws. The present invention relates to a éopjautemted method and
apparatus which obtains textual content from a compegatable format comprising all popular file forsduly detecting and
storing separately the textual parts, tables, equations and flowcharts/block diagrams of the concerned documents. Stepsne!
comprises extraction of text from the document in computadable format, removal of special symbotstf the textual part of
documents, whereby its output is only the words and numerical digits present in documents that have to be checkedyaftan
due removal of connectors, stop words to work, only upon the words left which have significaimogairity detection, removal of
suffixes for the normalization of words by changing them to their root form (stemming), hashing the root words to madadje
for comparing, searching the similarity of every phrase in query document with every ipfsaspect documents repository using
software tools for manipulation of textual content of text and comprising of query as well as repository.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1890/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICE FOR SUPPORTING A TURBINE RING, TURBINE HAVING SUCH A DEVICE, AND
TURBINE ENGINE HAVING SUCH A TURBINE

(51) International classification :FO1D 11/24 (71)Name of Applicant :
(31) Priority Document No 10956049 1)TURBOMECA
(32) Priority Date :04/09/2009 Address of Applicant :¥64510 BORDESFRANCE
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2010/0629:| 1)CHRISTOPHE-OLIVIER MORAINES
Filing Date :02/09/2010 2)FREDERIC PHILIPPE JEAN - JACQUES PARDO
(87) International Publication No ‘WO 2011/026921
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a device for supporting a. ring (5) of gas turbine (1), the ring (5) being suitable for sumoaisitérigjades
(3) of the turbine (1) which, are driven by a gas stream (G) flowing upstream to downstream. The device congastenat
upstream hook (12) facing upstream, to be housed ban upstream groove (8) of the ring (5), opened toward the downstnean
and at least one downstream hook (13) facing downstream, to be housed in a downstream groove (10) of theemed(®ward
the upstream direction. The hooks (12, 13) are thus protected and the clearances at the apexes of the blades (3)ilgre more
controlled. The device comprises, upstream from the upstream hook (12), means (16) for injecting coolingpbtsetomstream
hook (12) and/or comprises, downstream from the downstream hook (13), means (17, 18) for injecting a cooling gas to coa
downstream hook (13).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2858/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : MULTIPOINITO-MULTIPOINT SERVICE FOR A COMMUNICATIONS NETWORK

(51) International classification :HO4L 12/46 (71)Name of Applicant :
(31) Priority Document No :09172854.3 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :13/10/2009 Address of Applicant :SH64 83 STOCKHOLM (SE)
(33) Name of priority country :EPO Sweden
(86) International Application No :PCT/EP2009/0637(|(72)Name of Inventor :
Filing Date :20/10/2009 1)CORTI, ANDREA
(87) International Publication No ‘WO 2011/044957 2)FIORONE, RAOUL
(61) Patent of Addition to Application ‘NA 3)MARTINOTTI, RICCARDO
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A multipoint-to-multipoint service is provided between a set of edge noddB3EYof a communications network (10). The netwol
(10) comprises at least two subnetworks-{#) and an intermediate nodeRE) at a boundary between subnetworks. For each |
of edge nodes (PE) comprising an edge node in a first of the-setworks and an edge node in a second of thanstworks, a
multi-segment pseudowire connection (20) is configured between the pair of edge nB#s The pseudowire connection pagsi
via at least one intermediate nodeRE). At the intermediate node-BE) forwarding data is configured which specifies a forwar
relationship between pseudowire segments corresponding to thesegntent pseudowire connections. A topology of Label
Switched Paths (LSP) carry the mutegment pseudowires. Edge node$@) within a sulnetwork (11, 12, 13) can be connecte
with a mesh topology or a htamdspoke topology.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.181/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :20/01/2015 (43) Publication Date : 24/07/2015

(54) Title of the invention : VANE COMPRESSOR

(51) International classification :fO4c (71)Name of Applicant :
. :2014 1)KABUSHIKI KAISHA TOYOTA JIDOSHOKKI

(31) Priority Document No 008561 Address of Applicant : 24, Toyodacho, Kariyashi, Aichi-ken,
(32) Priority Date :21/01/201.|JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Tsubasa Mitsui

Filing Date ‘NA 2)Shinichi Sato
(87) International Publication No " NA 3)Satoshi Koumura
(61) Patent of Addition to Application Number :NA 4)Kazuo Kobayashi

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The vane compressor includes a cylinder block, a rotary shaft and a rotor. The rotor has a plurality of vanes andwizere shats
vanes are slidably received. A plurality of backpressure chambers is formed between the bottom of each vane arsitfee@ot
its associated vane slot. The rotor is mounted on the rotary shaft for rotation therewith in the cylinder block. Theprassarom
further includes a plurality of compression chambers, a discharge chamber and backpressure feeding passagetthtie
backpressure chambers to the discharge chamber. The backpressure feeding passage includes a first passage, secthird pe
passage, a first chamber, a second chamber and a rotating passage provided in the rotary shaft. The conbetwmestithe first
passage and the second passage and the communication between the second passage and the third passage is perfogime
the rotating passage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2852/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND APPARATUS FOR DETECTING UMTS TERMINAL

(51) International classification :HO4W 64/00 (71)Name of Applicant :
(31) Priority Document No :200910172910.7 1)ZTE CORPORATION
(32) Priority Date :03/09/2009 Address of Applicant :ZTE PLAZA, KEJI ROAD SOUTH,
(33) Name of priority country :China HI-TECH INDUSTRIAL PARK, NANSHAN DISTRICT,
(86) International Application No :PCT/CN2010/07635|SHENZHEN, GUANGDONG PROVINCE 518057, P.RHINA
Filing Date :25/08/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/026405 1)ZHIGUO ZHAN
(61) Patent of Addition to Application ‘NA 2)YANG LI
Number :NA 3)BIN DAI
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a method and an apparatus for detecting a Universal Mobile Telecommunications System
terminal. The method comprises: composing the Transaction Detail Record (TDR) of a Radio Access Network Application |
(RANAP) ata packet switch domain interface and a circuit switch domain interface; acquiring an International Mobile Subsc
Identity (IMSI) and an International Mobile Equipment Identity (IMEI) from the TDR, and establishing the correspondiag rel:
between théMSI and the IMEI; analyzing and obtaining operation information of terminal corresponding to each IMEI accor
the TDR, and determining the IMEI of an abnormal terminal according to the operation information obtained by analyzing;
determining the INBI code used by the abnormal terminal according to the corresponding relation between the IMEI and the
the method and the apparatasd the detailed information of the terminal can be understood in detalil.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2853/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention REDUCED LATENCY BARRIER TRANSACTION REQUESTS IN INTERCONNECTS

(51) International classification :GO6F 13/16 (71)Name of Applicant :
(31) Priority Document No :0917946.6 1)ARM LIMITED
(32) Priority Date :13/10/2009 Address of Applicant :110 FULBOURN ROAD, CHERRY
(33) Name of priority country UK. HINTON, CAMBRIDGE CB1 9NJUNITED KINGDOM
(86) International Application No :PCT/GB2010/00181|(72)Name of Inventor :
Filing Date :28/09/2010 1)PETER ANDREW RIOCREUX
(87) International Publication No ‘WO 2011/045555 2)BRUCE JAMES MATHEWSON
(61) Patent of Addition to Application ‘NA 3)CHRISTOPHER WILLIAM LAYCOCK
Number :NA 4)RICHARD ROY GRISENTHWAITE
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Interconnect circuitry (10) is configured to respond to a barrier transaction request to maintain an ordering of akelé¢@stssmtior
requests with respect to said barrier transaction request within a stream of transaction requests byngatsatideving of at least
some of said transactions request that occur before said barrier transaction request in said streantiofitragsests with respec
at least some of said transaction requests that occur after said barrier transactionregigestream of transaction requests; it al
comprises a response signal generator, said response signal generator being resporeipedisadd barrier transaction request
issue a response signal, said response signal indicating to upstoe&imdtircuitry (90) that any transaction requests delayed it
response to said barrier transaction request can be transmitted further.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2854/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : NICKE{PLATED STEEL SHEET FOR MANUFACTURING PIPE HAVING CORROSION
RESISTANCE AGAINST FUEL VAPORS, PIPE WHICH USES THE STEELEH, AND FUEL SUPPLY PIPE WHICH USE¢
THE STEEL SHEET

(51) International classification :C25D 5/50 (71)Name of Applicant :
(31) Priority Document No 2009216606 1)TOYO KOHAN CO., LTD.
(32) Priority Date :18/09/2009 Address of Applicant :22, YONBAN-CHO, CHIYODA-KU,
(33) Name of priority country :Japan TOKYO 102-8447,JAPAN
(86) International Application No :PCT/IP2010/0056|(72)Name of Inventor :

Filing Date :16/09/2010 1)TATSUO TOMOMORI
(87) International Publication No ‘WO 2011/033774 | 2)KOH YOSHIOKA
(61) Patent of Addition to Application .\ 3)HIDEYUKI MINAGI
Number :N A

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided is a steel sheet for manufacturing a pipe having corrosion resistance against fuel vapor of fuel such agbasdline, |
bioethanol or biediesel fuel, and a pipe and a fuel supply pipe. In the steel sheet for manufacturing a piNed#fision layer anc
a softened Ni layer which is provided on theNhaiffusion layer are formed on a surface of a steel sheet, and a thickness of tt
softened Ni layer is set to a value which falls within a range of 0. 9 to 8.1um thus having corrostangesigainst fuel vapor. In
pipe and the fuel supply pipe, a-Rediffusion layer and a softened Ni layer which is provided on thbliFgffusion layer are
formed on an inner surface of a pipe formed of a steel sheet, and a thickness of thd Blofayer is set to a value which falls
within a range of 0.9 to 8.1um. In a fuel supply pipe 20 for supplying fuel to a fuel tank 23, the fuel supply pipe indardes:
diameter pipe portion 21 through which the fuel passes; and adiamaiter pipgortion 22 which makes an upper portion of the
largediameter pipe portion and a lower portion of the ladgemeter pipe portion communicate with each other for ventilation, a
Fe-Ni diffusion layer and a softened Ni layer which is provided on thbliFgffusion layer are formed on an inner surface of at e
the smalldiameter pipe portion, and a thickness of the softened Ni layer is set to a value which falls within a range of 0.9 to
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1899/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : WATER ANALYSIS MEASUREMENT ARRANGEMENT

(51) International classification :GO1N 27/333 (71)Name of Applicant :
(31) Priority Document No :09169372.1 1)HACH LANGE GMBH
(32) Priority Date :03/09/2009 Address of Applicant :KONIGSWEG 10D, 14163 BERLIN
(33) Name of priority country ‘EUROPEAN GERMANY
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2010/0614:| 1)MICHAEL KUSSMANN

Filing Date :05/08/2010 2)LOTHAR HEIDEMANNS
(87) International Publication No ‘WO 2011/026707 3)ANDREAS JONAK
(61) Patent of Addition to Application NA 4)MARKUS HAHN
Number :NA 5)HEINZ RUDDE

Filing Date ' 6)CLAUDIA RIEGER
(62) Divisional to Application Number  :NA 7)AXEL LEYER

Filing Date ‘NA
(57) Abstract :

The invention relates to a water analysis measurement arrangement 10 for de=termining ions and/or ionic compoundstLis a
medium 18. The water analysis measurement arrangement 10 comprises a closed buffer solution hous-ing 2MHHavfifey a
solution 24 connected to an aqueous medium 18 by means of a electrolyte bridge 22, wherein the concentration of ionig an
compounds in said medium 18 is to be determined. The reference electrode 16 disposed in the buffer soluti@d hmatiached
a highimpedance am-plifier 53, wherein a capacitive element 57 is connected between the reference electrode 16 and the
ground. The amplifier ground is thereby present at a ground electrode 12 directly contacting the acdieou4 8nd he water
analysis measurement arrangement 10 further comprises a measurement elec-trode 14 directly contacting the aqueous m
and an AC voltage genera-tor 50 present between the amplifier ground and the ground electrode 12. Theysiatare@msalremer
arrangement 10 further comprises a redundant unit 30 comprising a separmpéulance redundant electrode 32 in the pH buf
solution 24 in the closed buffer solution housing 20, and aimgledance re-dundant electrode amplifier @d¢ihg a capacitive
element 36 to the amplifier ground.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.197/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :22/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : INTEGRATED OPTICAL CHIP FOR FIBER OPTIC GYROSCOPE

(51) International classification :G01C19/0/|(71)Name of Applicant :
(31) Priority Document No :NA 1)DIRECTOR GENERAL, DEFENCE RESEARCH &
(32) Priority Date :NA DEVELOPMENT ORGANISATION
(33) Name of priority country :NA Address of Applicant :Ministry of Defence, Govt of India,
(86) International Application No :NA Room No 348, BNing, DRDO Bhawan, Rajaji Marg, New Del
Filing Date ‘NA 110105 India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Uma Shanker Tripathi
Filing Date ‘NA 2)Ajay Mishra
(62) Divisional to Application Number ‘NA 3)Ashok Nath Kaul
Filing Date ‘NA 4)Arun Kumar Gupta
(57) Abstract :

The present invention relates to an Integrated Optical Chip (IOC) having improved Polarization Extinction Ratio (PER{jaHl a1
signal being embedded within Fiber Optic Gyroscope (FOG).The FOG comprising at least one optical waveguide embedde
chamical substrate; the optical waveguide is in the form of polarizer, splitter and electrodes for phase modulation. TRO@ER
has been enhanced by providing bending at the input optical waveguide and by grinding the side wall of the IOC. A proces:
determining angular velocity by using an 10C having enhanced Polarization Extinction Ratio (PER) integrated with Fiber Og
Gyroscope (FOGQG) is also disclosed. The process, disclosed herein, comprising sending an optical signal by a lighbedaugcie
split optical signal received from the coupler to pass through the IOC and a loop of fiber; receiving the optical sighalldrby
the coupler and combining the same; and detecting the combined optical signal by an optical detector in ondein tthetangule
velocity. [

No. of Pages : 1No. of Claims : 1’

The Patent Office Journal 24/07/2015 45697



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2866/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ELECTRIC MACHINE, HYDRAULICS UNIT

(51) International classification :HO2K 5/124 (71)Name of Applicant :
(31) Priority Document No :10 2009 045 797.6 | 1)ROBERT BOSCH GMBH
(32) Priority Date :19/10/2009 Address of Applicant :POSTFACH 30 02 20, 70442 S
(33) Name of priority country :Germany STUTTGART,GERMANY
(86) International Application No :PCT/EP2010/0621¢|(72)Name of Inventor :

Filing Date :20/08/2010 1)ISEL, ALAIN -BERNARD
(87) International Publication No ‘WO 2011/047903
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An electric machine (2) coprising at least one rotor shaft (3) that is rotatably mounted in a housing (4) by at least one rolling
bearing (5), wherein at least one commutator (14) is arranged in a rotationally fixed manner on the rotor shaft (3hddiwe et
centrifugal disc (16) is arranged in a rotationally fixed manner on the rotor shaft (3) on a side of the rolling body bearingi(g)
to the commutator (14).

No. of Pages : 1No. of Claims : 1

The Patent Office Journal 24/07/2015 45698



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2867/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : FUEL INJECTION DEVICE WITH QUANTITY DIFFERENCE CONTROL FOR AN ELECTRIC P
SUPPLY PUMP

(51) International classification :FO2M 59/34 (71)Name of Applicant :
(31) Priority Document No :102009047376.9 1)ROBERT BOSCH GMBH
(32) Priority Date :02/12/2009 Address of Applicant :POSTFACH 30 02 20, 70442
(33) Name of priority country :Germany STUTTGART,GERMANY
(86) International Application No :PCT/EP2010/0647:|(72)Name of Inventor :

Filing Date :04/10/2010 1)BOECKING, FRIEDRICH
(87) International Publication No ‘WO 2011/067008
(61) Patent of Addition to Application NA
Number :N A

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Described herein is a fuel injection device (10) for an internal combustion engingigsioga fuel presupply pump (13), which
delivers fuel from a fuel tank (11) via a delivery line (18) on a pressideeto a higfpressure fuel pump (12). The fuel feapply
pump (13) comprises a drive (13a), in particular electric drive, which ipéamiient of the highressure pump (12); and the delive
line (18) on the pressure side is connected to a fuel return line (17) via an electrically actuated quantity differef@de hakieg ai
adjustable valve crossection.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2788/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention A METHOD FOR MAKING A CATALYST PRECURSOR WITH AN ENHANCED
HYDROTHERMAL STABILITY

(51) International classification :B01J 21/04 (71)Name of Applicant :
(31) Priority Document No :11/114,804 1)SUD-CHEMIE INC.,
(32) Priority Date :26/04/2005 Address of Applicant :1600 WEST HILL STREET,
(33) Name of priority country U.S.A. LOUISVILLE, KENTUCKY 40210USA
(86) International Application No :PCT/US06/01102|(72)Name of Inventor :
Filing Date :27/03/2006 1)RAFAEL L. ESPINOZA,
(87) International Publication No ‘WO 2006/115668| 2)KANDASWAMY JOTHIMURUGESAN,
(61) Patent of Addition to Application ‘NA 3)YAMING JIN,
Number :NA 4)DALE J. ORTEGO, JR.,
Filing Date ' 5)KRISTI A. FJARE,
(62) Divisional to Application Number :7013/DELNP/200| 6)BEATRICE C. ORTEGO,
Filed on :11/09/2007
(57) Abstract :

The present invention relates to a method for making a catalystrgoeevith an enhanced hydrothermal stability, comprising: a)
shaping a material comprising a crystalline hydrous alumina precursor to form a shaped alumina precursor material of the 1
particles with a desired average particle size, wherein the ltinstaydrous alumina precursor comprises at least one crystalline
boehmite having an average crystallite size from about 4 nm to about 30 nm or comprises at least one crystalline bayerite;
optionally, treating the shaped alumina precursor materiatemperature not exceeding about 350°C so as to retain a substan
portion of the crystalline hydrous alumina precursor; c) contacting the shaped alumina precursor material containiteglihe cr
hydrous alumina precursor with at least one structiadtilizer or a compound thereof; d) calcining the shaped alumina precurs
material in the presence of the at least one structural stabilizer or compound thereof under suitable conditionseéaeffeetsion
of the crystalline hydrous alumina presar to a stabilized aluminum oxide structure and to generate a stabilized catalyst supy
e) applying a catalytic metal or a compound thereof to said stabilized catalyst support to form the catalyst precuisdhevhere
catalytic metal comprises@roup 8 metal, Group 9 metal, Group 10 metal, or combinations thereof.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/04/2012

(21) Application No.2789/DELNP/2012 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : A METHOD FOR MAKING A CATALYST PRECURSOR

(51) International classification :B01J 21/04 (71)Name of Applicant :
(31) Priority Document No :11/114,804 1)SUD-CHEMIE INC.,
(32) Priority Date :26/04/2005 Address of Applicant :1600 WEST HILL STREET,
(33) Name of priority country ‘U.S.A. LOUISVILLE, KENTUCKY 40210USA
(86) International Application No :PCT/US06/01102|(72)Name of Inventor :
Filing Date :27/03/2006 1)RAFAEL L. ESPINOZA,
(87) International Publication No ‘WO 2006/115668| 2)KANDASWAMY JOTHIMURUGESAN,
(61) Patent of Addition to Application ‘NA 3)YAMING JIN,
Number :NA 4)DALE J. ORTEGO, JR.,
Filing Date ) 5)KRISTI A. FJARE,
(62) Divisional to Application Number :7013/DELNP/200| 6)BEATRICE C. ORTEGO,
Filed on :11/09/2007
(57) Abstract :

Thepresent invention relates to a method for making a catalyst precursor with enhanced hydrothermal stability, compriding
a material comprising a crystalline hydrous alumina precursor, wherein the crystalline hydrous alumina precursor colegsise
one crystalline boehmite having an average crystallite size selected from an optimum range from about 4 nm to about 30 n
comprises at least one crystalline bayerite; contacting the material with at least one structural stabilizer or a toenpofijnd

shaping the contacted material in the presence of the compound of the at least one structural stabilizer so as toddratuangtiea
precursor material in the form of particles of a desired average particle size, wherein the shaped alunsoa megerial comprise
the crystalline hydrous alumina precursor and the at least one structural stabilizer or compound thereof; calcining dila e
precursor material under suitable calcination conditions to effect the conversion of thdirmeyisyalrous alumina precursor to a
stabilized aluminum oxide structure and to generate a stabilized catalyst support; and applying a catalytic metal ona twmren
to said stabilized catalyst support to form a catalyst precursor, wherein théicatayal comprises a Group 8 metal, a Group 9
metal, a Group 10 metal, or combinations thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2871/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : HETEROBICYCLEBSUBSTITUTED AZOLYL BENZENE FUNGICIDES

(51) International classification :C07D 405/04 (71)Name of Applicant :
(31) Priority Document No :61/255,996 1)E. I. DU PONT DE NEMOURS AND COMPANY
(32) Priority Date :29/10/2009 Address of Applicant ;1007 MARKET STREET,
(33) Name of priority country ‘U.S.A WILMINGTON, DELAWARE 19898,USA. .
(86) International Application No :PCT/US2010/05227| (72)Name of Inventor :

Filing Date :12/10/2010 1)ANDREASSI Il JOHN LAWRENCE
(87) International Publication No ‘WO 2011/059619 2)TAGGI ANDREW EDMUND
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are compounds of Formula 1, including all sterecisomers, N oxides, and salts thereof, whereim&nbargd, fully or
partially unsaturated heterocyclic ring containing 2arbon atoms and2nitrogen atoms as ring members, the ring suhsttwith
Z on a ring member atom connected through an adjacent single ring member atom to the ring member atom attaching the |
ring to the phenyl ring of Formula 1, and optionally further substituted with up to 2 substituents independetely Selm R5 on
carbon atom ring members and from R6 on nitrogen atom ring members; Z-j9arl8 or 11-membered fused heterobicyclic rir
system containing ring members selected from carbon atoms and 1 to 4 heteroatoms independently selectedf©nupgo 2 S
and up to 4 N atoms, wherein up to 3 carbon atom ring members are independently selected from C(=0) and C(=S), and tt
atom ring members are independently selected from S(=0O)u(=NR7)z, the ring system optionally substitutbdtititbrds
independently selected from R8 on carbon atom ring members and from R9 on nitrogen atom ring members; and R1, R2, |
R6, R7, R8, R9, u and z are as defined in the disclosure. Also disclosed are compositions containing the compoomda bfahd
methods for controlling plant disease caused by a fungal pathogen comprising applying an effective amount of a compount
composition of the invention.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/04/2012

(21) Application No.1038/DEL/2012 A

(43) Publication Date : 24/07/2015

(54) Title of the invention : COAL WATER SLURRY AND METHODS FOR MAKING THE COAL WATER SLURRY

(51) International classification :Co7C
(31) Priority Document No ;201110085720
(32) Priority Date :07/04/2011
(33) Name of priority country :China
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No ‘NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)GENERAL ELECTRIC COMPANY
Address of Applicant :1 RIVER ROAD, SCHENECTADY,

NEW YORK 12345USA
(72)Name of Inventor :

1)WANG, MINGMIN
2)XUE, JUNLI
3)WANG, DEJIA
4)L1, SHIGUANG

Filing Date ‘NA 5)HU, LISHUN
(62) Divisional to Application Number ‘NA 6)BI, XIJING
Filing Date ‘NA 7)LI, WENHUA
8)CHEN, WEI
(57) Abstract :

A coal water slurry comprises smaller and larger coal particles.

The smaller coal particles are in a range of from &bdoiERow

90wt% of the coal in the coal water slurry and comprise a mean particle size smaller than 25um. The larger ceadgaiticle
range of from about 10wt% to about 80wt% of the coal in the coal water slurry and comprise a mean particle size infaormng:
50um to 200um. A method for making a coal water slurry is also presented.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1894/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMMUNICATDN SYSTEM, COMMUNICATION APPARATUS, COMMUNICATION METHOD,
AND COMPUTER PROGRAM

(51) International classification :GO6F 21/00 (71)Name of Applicant :
(31) Priority Document No 2009208688 1)SONY CORPORATION
(32) Priority Date :09/09/2009 Address of Applicant /-1 KONAN, MINATO-KU,
(33) Name of priority country :Japan TOKYO 1080075JAPAN
(86) International Application No :PCT/IP2010/0612.|(72)Name of Inventor :
Filing Date :01/07/2010 1)TOSHIHARU FUKUI
(87) International Publication No ‘WO 2011/030605 | 2)TERUHIKO KORI
(61) Patent of Addition to Application NA 3)TAKEHIKO NAKANO
Number :NA 4)ATSUKO OGASAWARA
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

To securely transmit content through remote accesarnvexternal network, such as a WAN, while exceeding restrictions of an
and a TTL. A way of handling a flag for controlling remote access of content is explicitly defined, and an authentichatidrismet
explicitly defined when a content using deviefprms remote access. Thus, also in remote access, similarly to access of the
art in a household, a copyright protection environment of content based on thelBT&fnstructed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1895/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : FORWARDING FRAMES IN A COMMUNICATIONS NETWORK

(51) International classification :G10L 19/14 (71)Name of Applicant :
(31) Priority Document No :200694 1)DIALOGIC NETWORKS (ISRAEL) LTD.
(32) Priority Date :02/09/2009 Address of Applicant :43 HASIVIM STREET, 49517
(33) Name of priority country Israel PETACH TIKVA, ISRAEL
(86) International Application No :PCT/IL2010/00060|(72)Name of Inventor :
Filing Date :29/07/2010 1)DAVID MATAS
(87) International Publication No ‘WO 2011/027340 | 2)GIL LEVY
(61) Patent of Addition to Application ‘NA 3)AMIR ILAN
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method and device are pnaded for conveying an encoded signal along a communication path in a packet switched net-w
method comprising the steps of: providing a plurality of encoded communica-tion frames belonging to the encoded syimg;
one or more parameterssasiated with at least one of the plurality of encoded communication frames; and for at least one er
communication frame that is to be dis-carded, forwarding information associated with that at least one communicatiavafit@s
its destination ash discarding that frame, and wherein the forwarded information relates to the retrieved one or more parame
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2553/DELNP/2010 A
(19) INDIA
(22) Date of filing of Application :13/04/2010 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMPOSITIONS FOR ELICITING AN IMMUNE RESPONSE AGAINST MYCOBACTERIUM
AVIUM SUBSPECIES PARATUBERCULOSIS

. . :C07K14/00, (71)Name of Applicant :

(51) International classification AG1K38/16 1)CORNELL UNIVERSITY
(31) Priority Document No :60/979,822 Address of Applicant :395 Pine Tree Ro&dite 310Ithaca
(32) Priority Date :13/10/2007 NY 14850USA..
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2008/0794%] 1)CHANG Yung-Fu

Filing Date :09/10/2008
(87) International Publication No :NA
(61) Patent of Addition to Application NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Provided are compositions and methods fonglating an immune response against Mycobacterium avium subspecies
paratuberculosis (MAP). The compositions include a recombinant polypeptide that contains fraeritémis to Germinus a €
terminal fragment of MAP protein Map3527, a Map1519 praé@nino acid sequence, followed by artéMminal portion of
Map3527. The method comprises administering the composition to an animal in an amount effective to stimulate an immur
response against MAP bacteria. The method is of benefit to any ansnapsible to MAP infection, but is particularly beneficial 1
ruminants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2861/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : FORMULATION FOR HIGH AND RHIGH COMBINATION

(51) International classification :A61K 9/19 (71)Name of Applicant :
(31) Priority Document No :61/261,859 1)IPSEN PHARMA S.A.S.
(32) Priority Date :17/11/2009 Address of Applicant :65, QUAL GEORGES GORSE, F
(33) Name of priority country ‘U.S.A 92100 BOULOGNEBILLANCOURT, FRANCE
(86) International Application No :PCT/EP2010/0069¢|(72)Name of Inventor :
Filing Date :17/11/2010 1)GOPINATH, ENONA
(87) International Publication No ‘WO 2011/060922 2)PARK, SUSAN
(61) Patent of Addition to Application ‘NA 3)ARAKAWA, TSUTOMU
Number :NA 4)RICHARD, JOEL
Filing Date ' 5)FAIS, FABIO
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to pharmaceutical coitipas. More particularly, the invention relates to formulations of growth
hormone (GH) and insulitike growth factor (IGFL) combination compositions which provide stable pharmaceutical compositi
without aggregation formation at a desirable pH, anatéoesses of preparation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2862/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CONCIERGE REGISTRY AUTHENTICATION SERVICE

(51) International classification :HO4N (71)Name of Applicant :
(31) Priority Document No :12/613,784 1)CISCO TECHNOLOGY, INC.
(32) Priority Date :06/11/2009 Address of Applicant :170 WEST TASMAN DRIVE SAN
(33) Name of priority country ‘U.S.A JOSE, CALIFORNIA 951341706, US U.S.A.
(86) International Application No :PCT/US2010/0430(|(72)Name of Inventor :
Filing Date :23/07/2010 1)KRISCHER, MARK
(87) International Publication No ‘WO 2011/056272 2)BURNS, JAMES EDWARD
(61) Patent of Addition to Application ‘NA 3)CAM-WINGET, NANCY
Number :NA 4)TORRES, ESTEBAN RAUL
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In an example embodiment described herein is an apparatus comprising a transceiver configured to send and receiugidata
coupled to the transceiver. The logic is configured to determine from a beacon received by the wireless transceivem whethe
associated wireless device sending the beacon supports a protocol for advertising available services from the asdesgted v
device. The logic is configured to send a request for available services from the associated wireless device via thrangceliess
responsive to determining the associated wireless device supports the protocol. The logic is configured to receiveta tespon
request via the wireless transceiver, the response comprising a signature. The logic is configured tthealdgense by
confirming the signature comprises network data cryptographically bound with service data.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2786/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : SYSTEM AND METHOD FOR ACQUIRING AND PROCESSING MYOELECTRIC SIGNALS IN
ORDER TO CONTROL A PROSTHETIC ARM

(51) International classification AB1F 2/72 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)BRAVO CASTILLO, LUIS ARMANDO
(32) Priority Date :NA Address of Applicant :IGNACIO ZARAGOZA NO. 15, CO
(33) Name of priority country ‘NA SAN FELIPE IXTACALA, 54160 TLALNEPANTLA,MEXICO
(86) International Application No :PCT/MX2009/00009|(72)Name of Inventor :
Filing Date :02/09/2009 1)BRAVO CASTILLO, LUIS ARMANDO
(87) International Publication No ‘WO 2011/028027
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a system for acquiring and processing myoelectric signals in order to control a prosthetic @gimgram
pair of electrodes positioned in a muscle in the residual limb of an arm that has been amputated in order to detsdcreigrells;
an electrode positioned at a distance from said pair of electrodes, which acts as an earth system; a myoelectric tsogiad) conc
means; and a prosthesis controlling and processing means which receives conditioned signals fromaningome&ns. Accordir
to the invention, the prosthesis controlling and processing means includes: a comparison means for comparing a mugmbe ci
time and a muscle contraction voltage with a threshold time and a threshold voltage, respecties\gaivdtion means for
activating at least one motor which produces a predetermined movement of the prosthesis in response to an activation sigr
transmitted from the aforementioned comparison means. The electrodes provide the myoelectric sigivatifoy ddterent
movements of the prosthesis, without the electrodes having to be changed to another muscle.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2787/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TOWER BARREL, WIND TOWER AND WIND POWER PLANT FOR WIND ELECTRIC POWEI
GENERATION

(51) International classification :FO3B (71)Name of Applicant :
(31) Priority Document No :200910236600 1)SINOVEL WIND GROUP CO., LTD.
(32) Priority Date :27/10/2009 Address of Applicant :19F, CULTURE BUILDING, NO. 5¢
(33) Name of priority country :China ZHONGGUANCUN STREET, HAIDIAN DISTRICT, BEIJING
(86) International Application No :PCT/CN2010/0016¢|100872,CHINA
Filing Date :25/10/2010 (72)Name of Inventor :
(87) International Publication No ‘NA 1)LU, JIZHUANG
(61) Patent of Addition to Application ‘NA 2)ZHANG, QIN
Number :NA 3)CHEN, FANG
Filing Date ' AHE, HUIMIN
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A tower barrel for wind electric power generation includes a barrel wall (11) for supporting a wind generator set, @atiesion
directionchanging means (12) which is placed in the tower barrel and fixed on the barrel wall for holding the cablen(t® fro
wind generator set and restraining the torsion of the cable, and a cable clamp (15) which is placed under the torsiecticable
changing means and connects to the barrel wall for securing the cable. The torsion cable-diractjorg means ahudes a beam
and two supports for the beam, the supports are fixed on the barrel wall. The torsion cable-@inacijimg means in the tower
barrel improves the safety of the cable, and so improves the safety of the wind generator set.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2869/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : HUMANIZED ANTIBODIES SPECIFIC FOR HSRBERIVED PEPTIDE6 METHODS AND USES
THEREOF

(51) International classification :A61K 39/00 (71)Name of Applicant :
(31) Priority Document No :61/240,218 1)PROTAB LTD.
(32) Priority Date :06/09/2009 Address of Applicant :P.0.B. 12000, JERUSALEM, 9112(
(33) Name of priaty country :U.S.A. ISRAEL
(86) International Application No :PCT/1L2010/00073|(72)Name of Inventor :
Filing Date :06/09/2010 1)NAPARSTEK, YAAKOV
(87) International Publication No ‘WO 2011/027349 | 2)YAIR, SHIRA
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional b Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to humanized antibodies that specifically bind a polypeptide comprising @eptideoted by SEQ
NO. 15, that is an HSP65 derived peptide. More specifically, the invention relates to humanipegtiohi6 antibodies,
compositions, methods and uses thereof for the treatment of irmmalaned disorders, specifically, inflammatory disorders such
arthritis, IBD, psoriasis, diabetes and MS. The invention futher provides combined compositions and kit combining thedhum
antibodies of the invention and at least one-enfitammatory agent, as well as uses of the humanized antibodies in diagnostic
methods.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2870/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND SYSTEM FOR DEPOSITION OF PATTERENED ORGANIC THIN FILMS

(51) International classification :C23C 14/12 (71)Name of Applicant :
(31) Priority Document No :61/240,638 1)UNIVERSAL DISPLAY CORPORATION
(32) Priority Date :08/09/2009 Address of Applicant :375 PHILLIPS BLVD. EWING, NEV
(33) Name of priority country :U.S.A. JERSEY 08618,U.S.A.
(86) International Application No :PCT/US2010/0477¢|(72)Name of Inventor :
Filing Date :03/09/2010 1)BURROWS, PAUL E.
(87) International Publication No ‘WO 2011/031631 2)SIL VERNAIL, JEFFREY
(61) Patent of Addition to Application ‘NA 3)BROWN, JULIE J.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

High-throughput OVJP systems and methods are provided that may use multiple flow paths having different conductances
deposition with relatively short lag times. A higiiroughput OVJP system may include a flow tube having a-sexstonal area
much larger than the diameter of one or more apertures through which source material may be expelled during deposisanh
a configuration may allow for deposition with reduced lag times.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1996/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICE AND METHOD FOR CONTROLLING AZIMUTH BEAMWIDTHBROSS A WIDE
FREQUENCY RANGE

(51) International classification :HO01Q 3/01 (71)Name of Applicant :
(31) Priority Document No :61/237,060 1)AMPHENOL CORPORATION
(32) Priority Date :26/08/2009 Address of Applicant :358 HALL AVENUE,
(33) Name of priority country :U.S.A. WALLINGFORD, CT 06492, U.S.A.
(86) International Application No :PCT/US2010/0468:|(72)Name of Inventor :
Filing Date :26/08/2010 1)JIMMY HO
(87) International Publication No ‘WO 2011/028616 2)SIMON CHRISTOPHER R. MUNDAY
(61) Patent of Addition to Application . 3)CHARANJIT SAILOPAL
Number :NA 4)DAVID HAROLD BOARDMAN
Filing Date ' 5)BARRY JOHN TALBOT
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A system and method for providing a compact azimuth beamwidth in a wide band antenna. The system comprises a first re
element disposed above a ground plane and one or more parasitic elements disposed proximate to and/or asotemdidtindi
element. Each of the parasitic elements has a slot formed therein that is configured to control beamwidth acrossragpauifjc
range. In one embodiment, the parasitic elements and the slots can be configured to control beamwiditiemerdgsequency
ranges. And in another embodiment, another parasitic element is disposed within the slots to control beamwidth across ant
frequency range.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2798/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COMMUNICATION SHEET STRUCTURE AND INFORMATION MANAGEMENT SYSTEM

(51) International classification :HO04B 13/00 (71)Name of Applicant :
(31) Priority Document No 2009231622 1)TEWJIN FIBERS LIMITED
(32) Priority Date :05/10/2009 Address of Applicant :&, MINAMIHOMMACHI 1 -
(33) Name of priority country :Japan CHOME, CHUGKU, OSAKA-SHI, OSAKA 5410054JAPAN
(86) International Application No :PCT/JP2010/0673!|(72)Name of Inventor :

Filing Date :04/10/2010 1)MACHIKO OOUCHIDA
(87) International Publication No ‘WO 2011/043305 | 2)SEWNIITO
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

To provide a communication sheet structure that is used in combination with an IC tag, has stable read rate and can be ea:
introduced and installed on an existing shelf, and also an information management system using the same. A commuriicati
structure comprises at least three layers of a conductor layer A, a base member layer and a conductor layer B descriligdhbe
are laminated in order, wherein the size of the communication sheet structure in the direction of width thereof atesghitiatigt

direction in which the transmitted electromagnetic waves travel in a plane thereof is nearly equal to a natural nunelsesfairtam
half the wavelength of the transmitted electromagnetic waves so as to establish a resonating statectiothefdivielth: conductor
layer A: a layer in which continuous, conducting portions A and nonconducting portions A are present, the conducting porti
having an el ectri c r elsbasetmamberéyen & layerofta resiramolgaeitor atfibeastructlire laving
relative dielectric constant of 1.0 to 5.0 at a frequency of 800 MHz to 10 GHz; conductor layer B: a layer in which angonduct
portion B is present over not less than 90% of the area thereof, the conducting portiamgBahaelectric resistance of not larger t
1 g/
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2799/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication @te : 24/07/2015

(54) Title of the invention : METHOD AND APPARATUS FOR DYNAMICALLY ADJUSTING VOLUME

(51) International classification :HO4N 5/60 (71)Name of Applicant :
(31) Priority Document No :200910188806.7 1)TENCENT TECHNOLOGY (SHENZHEN) CO., LTD.
(32) Priority Date :10/12/2009 Address of Applicant :ROOM 403, EAST BLOCK 2, SEG
(33) Name of priority country :China PARK, ZHENXING ROAD, FUTIAN DISTRICT, SHENZHEN
(86) International Application No :PCT/CN2010/07341|CITY, GUANGDONG PROVINCE, PRCCHINA

Filing Date :01/06/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/069357 1)HUANDE ZHENG
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for dynamically adjusting volume is disclosed, which includes: determining dynamic adjustment step size | of out
volume according to the preset time interval T of fading volume, the preset frequency F of fading volume, and the tiétsveac
the preset output volume V2 and the present output volume V1, and determining dynamic adjustment mode based on the ¢
determining the dynamic adjustment period of the present output volume in terms of the preset frequency F of fading volun
dynamically adjusting the present output volume to the preset the output volume V2 according to dynamic adjustmentastelp
the dynamic adjustment mode when every dynamic adjustment period arrives. Correspondingly, an apparatus for dynamic:
adjustng volume is also disclosed. The invention enables the fade effect of the output volume during playing, pausing, stop
dragging music etc. and the smooth effect of the volume transition during switching music or adjusting volume, makirg the
play smoother and mellower.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2883/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND ARRANGEMENT IN A TELECOMMUNICATION SYSTEM FOR ESTIMATING
FREQUENCY DEPENDENT RESISTANCE

(51) International classification :HO4B 3/48 (71)Name of Applicant :
(31) Priority Document No :61/256,415 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :30/10/2009 Address of Applicant :SH64 83 STOCKHOLM (SE)
(33) Name of priority country :U.S.A. Sweden
(86) International Application No :PCT/EP2009/0677:|(72)Name of Inventor :
Filing Date :22/12/2009 1)BERG, MIGUEL
(87) International Publication No ‘WO 2011/050863 2)BORJESSON, PER OLA
(61) Patent of Addition to Application . | 3)CEDERHOLM, DANIEL
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Method and arrangement in a telecommunication system for estimating frequency dependent resistance of a transmission
Insertion loss per length unit of the transmission line asaffequency is determined. Thereupon a first resistance per length u
based on the determined insertion loss per length unit of the transmission line is calculated. Effective resistand¢eyer & =gt
second frequency based on the calculatest fasistance is calculated. The calculated effective resistance could be used wher
estimating the insertion loss for the second frequency and all frequencies of interest.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2046/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :19/07/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND SYSTEM FOR MIGRATING DATA BETWEEN SYSTEMS WITHOUT DOWNTI!

(51) International classification :GO6F3/06 | (71)Name of Applicant :
(31) Priority Document No :61/856,40.| 1)Sears Brands, LLC
(32) Priority Date :19/07/201: Address of Applicant :3333 Beverly Road, Hoffman Estatt
(33) Name of priority country US.A Illinois 60179,USA
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)ZACHRISEN, Espen
(87) International Publication No " NA 2)AFEEF, Tariq
(61) Patent of Addition to Application Number ‘NA 3)VENKATACHALAM, Ganesh
Filing Date ‘NA 4)HEGDE, Vinayak Subray
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Methods and systems are provided for migrating data between systems without do@atamigration may be performed by
selecting one or more data records for migration from a first record system to a second record system, and copyingrtbezone
datarecords from the first record system to the second record system in manner where the data record remains accessible
available during the migratiofThe migrating may comprise verifying each copied data record, and when the data record is
successfullyerified, marking it as available on the second record system, and updating user interaction related functions to
of the data record in the second record system when handling interactions by a user associated with the dasaréuer.ctns
may be handled adaptively during data migration by verifying the availability of data records in the first record sythensesuahc
record system.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2795/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND DEVICE FOR FEEDING INTO A SMELTING UNIT

(51) International classification :F27D 3/00 (71)Name of Applicant :
(31) Priority Document No :A1636/2009 1)SIEMENS VAI METALS TECHNOLOGIES GMBH
(32) Priority Date :16/10/2009 Address of Applicant : TURMSTRASSE 44, 4031 LINZ,
(33) Name of priority country :Austria AUSTRIA
(86) International Application No :PCT/EP2010/0648¢|(72)Name of Inventor :
Filing Date :06/10/2010 1)THOMAS EDER
(87) International Publication No ‘WO 2011/045212 2)ROBERT MILLNER
(61) Patent of Addition to Application ‘NA 3)JAN-FRIEDEMANN PLAUL
Number :NA 4)NORBERT REIN
Filing Date ’ 5)ANDREAS SCHERNEY
(62) Divisional to Application Number  :NA 6)KARL ZEHETBAUER
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process and to a device for charging a primary product for pig iron into a sm&it pnoites
and device are characterized in that some of the primary product which has been formed by redliciimgrogarriers is stored in
the hot state in a reservoir tank before being supplied into the storage device (11) or charging device which is diestty tornh
smelting unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2796/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : WORKPIECE POSITIONING DEVICE AND METHOD, AND AWORKRIE POSITIONING
DEVICE FOR BUTT WELDING

(51) International classification :B23K 37/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)IHI CORPORATION
(32) Priority Date :NA Address of Applicant AL, TOYOSU 3CHOME, KOTOKU,
(33) Name of priority country :NA TOKYO 1358710,JAPAN
(86) International Application No :PCT/IP2009/0676!|(72)Name of Inventor :
Filing Date :09/10/2009 1)JUN MAENO
(87) International Publication No ‘WO 2011/042988 | 2)NISHIMI AKIHIRO
(61) Patent of Addition to Application NA 3)IIMURA KENJI
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

There are provided a support member (86) having a sucking section (88) that sucks workpiece (A); an operating member (!
supports the support member so that the support member is pivotable around an axis perpendicular to a plate surfakpieteh
and can displace the support member in a direction parallel to the plate surface of the workpiece and perpendiculge td the ¢
workpiece; and a controller (48) that displaces the workpiece by activating the operating member so that thheedgekpiece
comes into contact with the stopper due to pressing force.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2797/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : GATE VALVE

(51) International classification :F16K 13/10 (71)Name of Applicant :
(31) Priority Document No 2009235040 1)NIPPON STEEL & SUMITOMO METAL
(32) Priority Date :09/10/2009 CORPORATION
(33) Name of priority country :Japan Address of Applicant : 4, MARUNOUCHI 2CHOME,
(86) International Application No :PCT/JP2010/0677!{CHIYODA-KU, TOKYO 100-8071,JAPAN
Filing Date :08/10/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/043463 | 1)NOBUAKI ITO
(61) Patent of Addition to Application ‘NA 2)KIMIHITO SUZUKI
Number :NA 3)KENICHIRO FUJIMOTO
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A gate valve for the inside of a higamperature furnace includes: a granular sealant that is made to flow in a temperature rai
room temperature to 900°C; a valve casing wherein the seslstoréd at a bottom portion thereof; a first duct which is connect
the valve casing and through which a gas flows in from the outside toward the inside of the valve casing; a second tuct wh
connected to the valve casing and through which tedlgas out from the inside toward the outside of the valve casing; and a
body which lowers down to a valve body lowering position where the valve body is at least partially buried in the seallacksan
the flow of the gas from the first duct tavd the second duct, and rises to a valve body rising position where the valve body is
arranged above the surface of the sealant and allows the gas to flow in from the first duct toward the second duct.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2880/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CENTRIFUGAL CEILING FAN

(51) International classification :F04D 25/08 (71)Name of Applicant :
(31) Priority Document No :61/257,594 1)SECTAR SOLUTIONS INC.
(32) Priority Date :03/11/2009 Address of Applicant :8400 PONTMAIN, MONTREAL,
(33) Name of priority country US.A QUEBEC H1R 2R7, CANADA
(86) International Application No :PCT/CA2010/00174|(72)Name of Inventor :

Filing Date :01/11/2010 1)SECCARECCIA, ALESSANDRO
(87) International Publication No ‘WO 2011/054093
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present document describes a centrifugal ceiling fan. The fan comprises a casing, a motor and a centrifugal peayzeiag
comprises an upper surface comprising an air inlet and a lower surface comprising an air outlet. In an embodimesmtsthréatma
has a round bowlike shape including a plurality of openings defining the air outlet. The propeller comprises a shaft and a pl
blades provided around the shaft. The blades may be curved to push the air in all directions betweknectirs substantially
perpendicular to the rotation shaft and a second direction substantially parallel to the rotation shaft in order tongélegelyhee
room. The fan may include a heating element for heating the air as it exits from the fan.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2791/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : BURING NOZZLE AND ASSEMBLY OF SUCH A POURING NOZZLE WITH AN INNER NOZZI

(51) International classification :B22D 41/22 (71)Name of Applicant :
(31) Priority Document No :09173696.7 1)VESUVIUS GROUP S.A.
(32) Priority Date :21/10/2009 Address of Applicant :RUE DE DOUVRAIN, 17,-B011
(33) Name of priority country :EUROPEAN GHLIN, BELGIUM
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2010/0064:| 1)FABRICE SIBIET

Filing Date :20/10/2010
(87) International Publication No ‘WO 2011/047850
(61) Patent of Addition to Application NA
Number :N A

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a pouring nozzle 30 comprising at its upstream end 32 a generally rectangular shaped platef34 wit
surface 16 and a bottom surface. The nozzle 30 also comprises a tube 38 the axis 40 of which is substantially orthegopal t
surface 16 of the plate 34. The tube 38 extends from the bottom surface of the plate 34 to the downstream end 36efThe nc
nozzle comprises a pouring channel consisting of the inlet orifice 18 formed through the surface 16 of plate 34 tlebplate 34,
a bore 50 in the tube 38; the downstream end 36 of the tube is closed and the pouring channel emerges close to theatwsf
through outlets 46, 46 formed in the lateral walls of the tube 38. The orifice of the plate 34, thefloeeplate and of the tube an
the outlets being in fluid connection. The outlets 46, 46 are disposed symmetrically on either side of the axis 4Cd38hé teb
centres of the outlets 46, 46 on either side of the axis 40 define an axis 48 utféteesubstantially orthogonal to the axis 40 of tt
tube 38. The axis of the outlets is substantially parallel to a pair of sides of the plate 34. The orifice 18 is oblang amaidr axis
42 and a minor axis 44. The minor axis 44 of the orificeslarallel to the axis 48 of the outlets. According to another of its obj
the present invention also relates to an assembly of such a nozzle with an inner nozzle. This nozzle as well as itsitssa@mbly
inner nozzle are used for the continuougingsof steel from a tundish towards a continuous casting mould.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2874/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ELASTOMERIC DENTAL FLOSS

(51) International classification :A61C 15/04 (71)Name of Applicant :
(31) Priority Document No :61/258,411 1)COLGATE -PALMOLIVE COMPANY
(32) Priority Date :05/11/2009 Address of Applicant :300 PARK AVENUE, NEW YORK,
(33) Name of priority country :U.S.A. NEW YORK 10022USA..
(86) International Application No :PCT/US2010/0556%|(72)Name of Inventor :
Filing Date :05/11/2010 1)FONTANA JOSE EDER
(87) International Publication No ‘WO 2011/057095 2)LEMOS EDILBERTO
(61) Patent of Addition to Application ‘NA 3)PERNA FERNANDO
Number :NA 4)FOCASSIO PAULO
Filing Date ’
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

A composition comprising a blend of polypropylene and an elastomeric block copolymer, and a plasticizer useful as amirgyal
device. The elastomeric composition may be used as a dental floss.
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.2875/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : MULTACHAMBERED CONTAINER

(51) International classification :B65D 35/22 (71)Name of Applicant :
(31) Priority Document No :12/612,391 1)COLGATE -PALMOLIVE COMPANY
(32) Priority Date :04/11/2009 Address of Applicant :300 PARK AVENUE, NEW YORK,
(33) Name of priority country :U.S.A. NEW YORK 10022USA..
(86) International Application No :PCT/US2009/06337|(72)Name of Inventor :
Filing Date :05/11/2009 1)GREER LES
(87) International Publication No ‘WO 2011/056173 2)WORTHINGTON BRIAN
(61) Patent of Addition to Application ‘NA 3)CUMMINGS BRUCE
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A multi-chambered container for storing and dispensing flowable substances and method for using the same. The containe
plurality of individual chambers each containing a flowable substance. Each chamber is in fluid communittatiatischarge val
assembly. The valve assembly selectively dispenses a single one of the flowable substances in response to one of theirta
pressed or squeezed by a user without simultaneously dispensing the remaining substancesednepnbfaiirments, the containe
includes at least two, and more preferably three or more chambers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2876/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : MODULATORS OF G PROTEBIOUPLED RECEPTOR 88

(71)Name of Applicant :
1)BRISTOL-MYERS SQUIBB COMPANY
Address of Applicant :ROUTE 206 AND PROVINCE LINE
ROAD, PRINCETON, NEW JERSEY 0854800,USA

(51) International classification :CO7D 333/24 2)LEXICON PHARMACEUTICALS INC.
(31) Priority Document No :61/249,465 (72)Name of Inventor :
(32) Priority Date :07/10/2009 1)BI YINGZHI
(33) Name of priority country ‘U.S.A 2)DZIERBA CAROLYN DIANE
(86) International Application No :PCT/US2010/05157| 3)BRONSON JOANNE J.
Filing Date :06/10/2010 4)CARSON KENNETH
(87) International Publication No ‘WO 2011/044195 5)CIANCHETTA GIOVANNI
(61) Patent of Addition to Application ‘NA 6)DONG LI
Number :NA 7)FINK CYNTHIA
Filing Date ' 8)GREEN MICHAEL
(62) Divisional to Application Number  :NA 9)KIMBALL DAVID
Filing Date :NA 10)MACOR JOHN E.

11)KWON SOOJIN
12)WANG JIANCHENG
13)ZHANG YULIAN
14)ZIPP GREG

(57) Abstract :
The present disclosure is generally directed to compounds which can modypletei@ coupled receptor 88, compositions
comprising such compounds, and methods for modulatipgo&in coupled receptor 88.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2877/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : VEHICLE HEAEEXCHANGE MODULE

(51) International classification :F04D 29/38 (71)Name of Applicant :
(31) Priority Document No 2009240385 1)MITSUBISHI HEAVY INDUSTRIES, LTD.
(32) Priority Date :19/10/2009 Address of Applicant :1:6, KONAN 2-CHOME, MINATO-
(33) Name of priority country :Japan KU, TOKYO 1088215,JAPAN
(86) International Application No :PCT/JP2010/0656:|(72)Name of Inventor :
Filing Date :10/09/2010 1)TSUYOSHI EGUCHI
(87) International Publication No ‘WO 2011//048884 | 2)ATSUSI SUZUKI
(61) Patent of Addition to Application ‘NA 3)YOSHINAO KOMATSU
Number 'NA 4)SEIJI SATO
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In a vehicle heaéxchange module in which a fan unit (4) is provided at the downstream side of a rectangular heat exchange
fan unit (4) is provided with a shroud (5) having a+{mediuth (9) and an annular opening (10), a propeller fan (8)glthsposed in
the annular opening (10), and a fan motor that rotationally drives the propeller fan (8), the fan unit (4) is a unitdirgliataa
configuration in which motor input power is at a predetermined level or less, and the propeller$ard8idied with two sets of
winglets (26 and 27) that are respectively constructed upright, with a prescribed gap therebetween in the radial kingctian, a
circumferential direction on both a pressure surface and a suction surface of the rootredsaafes (16).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2800/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : NANOMOLECULAR SOLID STATE ELECTRODYNAMIC THRUSTER

(51) International classification :F23R 3/42 (71)Name of Applicant :
(31) Priority Document No :61/239,446 1)GAME CHANGERS, LLC
(32) Priority Date :03/09/2009 Address of Applicant :41 EAST 31ST STREET, NEW
(33) Name of priority country :U.S.A. YORK, NEW YORK 10016, U.S.A.
(86) International Application No :PCT/US2010/0024z| (72)Name of Inventor :

Filing Date :03/09/2010 1)JASON SANCHEZ
(87) International Publication No ‘WO 2011/028287 2)PIOTR A. GARBUZ
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A solid-state device that is capable of imparting a directional momentum via thermoelectric microelements. High surface ar
to enhance the efficiency of heat transfer. The device can be operated in adiabatic mode in order to minimize théomsl emis
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2886/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention COORDINATE MEASURING DEVICE HAVING POSITIONAL CHANGE SENSORS

(51) International classification :G06C (71)Name of Applicant :
(31) Priority Document No :10 2009 049 534.7 | 1)CARL ZEISS INDUSTRIELLE MESSTECHNIK GMBH
(32) Priority Date :06/10/2009 Address of Applicant :CaiZeissStrasse 2273447
(33) Name of priority country :Germany OberkochenGERMANY
(86) International Application No :PCT/EP2010/0648¢|(72)Name of Inventor :

Filing Date :06/10/2010 1)ENGEL Thomas
(87) International Publication No NA
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

According to a first aspect, the present invention relates to a coordinate measuring machine (12) having a sensora@8@jrfgran
object (40), and having a housing structure (28, 42, 44, 46, 48) for holding and positioning the sensor (36, 37p pbstiEn
change sensor (54, 56, 58, 60, 72, 74) is provided in order to detect a change in position of the sensor (36, 37hausimg the
structure (28, 42, 44, 46, 48). According to a second aspect, the invention relates to a method (88)dordsiéiction of a
coordinate measuring machine (12). According to a third aspect, the invention relates to a method (96) for correctmgetaar
(37), measuring in a contactless fashion, in particular an optical sensor (37), of a coordinategneastine (12). The method
according to the second and the third aspects can be executed on a coordinate measuring machine according to the first a
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(12) PATENT APPLICATION PUBLICATION (21) Applicaticn No.2887/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND SYSTEM FOR SENDING AND TRANSMITTING MBMS PAGING INDICATION
SIGNALING

(51) International classification :HO4N (71)Name of Applicant :
(31) Priority Document No :200910178915.0 1)ZTE CORPORATION
(32) Priority Date :29/09/2009 Address of Applitant :ZTE PlazaKeji Road SouthHi-Tech
(33) Name of priority country :China Industrial ParkNanshanShenzhenGuangdong518057 CHINA
(86) International Application No :PCT/CN2010/0717¢|(72)Name of Inventor :
Filing Date :15/04/2010 1)MAO Lei;
(87) International Publication No " NA 2)MA Zijiang;
(61) Patent of Addition to Application ‘NA 3)Al Jianxun;
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and system for sending and transmitting a Multimedia Broadcast Multicast Service (MBMS) paging indicating afg
disclosedA network side assigns bit resource which bearing an Multipoint Control Channel (MCCH) modification indicatit
MCCH according to the available resource of paging indicating signaling and the maximum number of MCCHSs supported k
and configures mapping information of each MCCH maodification indication on the paging indicating signaling; the network
makes the MCCH modification indication corresponding to the configured MCCH included in the paging indicating signaling
transmitting the paging indicating signaliriche subject application can be applied to a cell having a plurality of MCCHs aod is
suffered from the number change of the MCCHs. The application can be easily carridteaplication can be easily carried ot
and the UE determines whether the content of the MCCH has changed only according to the MCCH modification indicatior
corresponding to the MCCH concerned by the UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2888/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD&NBSP; DEVICE AND SYSTEM FOR IMPLEMENTING DATA SYNCHRONIZATION
BETWEEN SOURCE DATABASE AND TARGET DATABASE

(51) International classification :HO4N (71)Name of Applicant :
(31) Priority Document No :200910236502.3 1)ZTE CORPORATION
(32) Priority Date :23/10/2009 Address of Applicant :ZTE Plaz&eji Road SouthHi-Tech
(33) Name of priority country :China Industrial ParkNanshanShenzhenGuangdong518057 CHINA
(86) International Application No :PCT/CN2010/07172|(72)Name of Inventor :
Filing Date :13/04/2010 1)DING Qipeng;
(87) International Publication No *NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The disclosure discloses a method for implementing data synchronization between a source database and a sgehizdtaba
includes:a synchronization device acquires at least one first Logical Change Record (LCR) and a keyword of the first LCR 1
source databast)e synchronization device determines whether there is a second LCR with a keyword as sakeyastief the
first LCR in the synchronization device itsalie synchronization device processes the first LCR to generate a processed LCF
according to the determination result, so that the synchronization device stores only one LCR containing theokélyavéirst

LCR; and the synchronization device sends the processed LCR to the target dé&tedasingly, the disclosure also discloses a
device and system for implementing data synchronization between a source database and a targeT atdbessure can reduc
the data transmission load when implementing the synchronization between the source database and the target database.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.153/DEL/201A
(19) INDIA
(22) Date of filing of Application :20/01/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : MANUFACTURING OF SYNCHRONIZER RING WITH A COMBINATION OF BRASS AND STE

. e :C08G [(71)Name of Applicant :

(51) International classification HO1R | 1)CHANG YUN INDIA LTD
(31) Priority Document No :NA Address of Applicant :77, IDC, MEHARAULI ROAD,
(32) Priority Date :NA [GURGAON122001 Haryana India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SUDHIR SRIVASTAVA

Filing Date :NA 2)RAJESH DONGARE
(87) International Publication No *NA 3)RAVIT DHAMA
(61) Patent of Addition to Application Number ‘NA 4)SIMANTA ROY

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention describes the manufacturing process of a stogke hybrid synchronizer ring made of brass and steel rings comk
into one. The inner mating surface is that of brass as in the prior art but the outer layer is that of steel providiegstdetiual
stability to the innovative product. The synchronizer ring of this invention is at par with the performance and effidiea@yaduct
of prior art and offers considerable cgstvings on account of reduced consumption of brass.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2843/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention NICKEL-PLATED STEEL SHEET FOR MANUFACTURING PIPE HAVING CORROSION
RESISTANCE AGAINST FUEL VAPORS, PIPE WHICH USES THE STEEL SHEET, AND FUEL SUPPLY PIPE WHICH U
THE STEEL SHEET

(51) International classification :C25D 5/26 (71)Name of Applicant :
(31) Priority Document No 12009216526 1)TOYO KOHAN CO., LTD.
(32) Priority Date :18/09/2009 Address of Applicant :22, YONBAN-CHO, CHIYODA-KU,
(33) Name of priority country :Japan TOKYO 102-8447,JAPAN
(86) International Application No :PCT/IP2010/0056|(72)Name of Inventor :

Filing Date :15/09/2010 1)TATSUO TOMOMORI
(87) International Publication No ‘WO 2011/033772 | 2)KOH YOSHIOKA
(61) Patent of Addition to Application .\ 3)HIDEYUKI MINAGI
Number :N A

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided is a nickeplated steel sheet for manufacturing a pipe havimgosion resistance against fuel vapor of fuel suepeasline
light oil, bioethanol or biadiesel fuel, and a pipe and a fuel supply pipe. In the njgleeéd steel sheet for manufacturing a pipe,
nickel plating layer having a plating thickness & t 10um is formed on a surface of a steel sheet thus having corrosion resis
against fuel vapor. In the pipe and the fuel supply pipe, a nickel plating layer having a plating thickness of 0.5 tdotted tn
an inner surface of a pipe formedan$teel sheet thus having corrosion resistance against fuel vapor. In the fuel supply pipe 2
of a steel sheet for supplying fuel to a fuel tank 23, the fuel supply pipe includes:-di&argger pipe portion 21 through which th
fuel passes; andsanalldiameter pipe portion 22 which makes an upper portion of the-thegmeter pipe portion and a lower port
of the largediameter pipe portion communicate with each other for ventilation, and a nickel plating layer having a plating thi
0.5to 10um is formed on an inner surface of at least the sifieiheter pipe portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2844/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD OF NORMALIZING IMPLANT STRAIN READINGS TO ASSESS BONE HEALING

(51) International classification :A61B 17/80 (71)Name of Applicant :
(31) Priority Document No :61/253,583 1)SYNTHES GMBH
(32) Priority Date :21/10/2009 Address of Applicant :EIMATTSTRASSE 3, CA436
(33) Name of priority country :U.S.A. OBERDORF,SWITZERLAND
(86) International Application No :PCT/US2010/05351|(72)Name of Inventor :
Filing Date :21/10/2010 1)CARL DEIRMENGIAN
(87) International Publication No ‘WO 2011/050149 2)GEORGE MIKHAIL
(61) Patent of Addition to Application ‘NA 3)GLEN PIERSON
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device for treating bone in a living body includes (a) comprises an implant configured forrettaidh, a bone; (b) a first sensol
measuring a strain on a first portion of the implant, the first portion of the implant being configured to be mechanjdelijtoa
wealened portion of a bone when the implant is coupled to the bone in a targetnpiostombination; and (c) a second sensor
measuring strain in a nemeakened portion of the bone.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2845/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : VARIABLE ANGLE LOCKING BUTTRESS PINS

(51) International classification :A61B 17/86 (71)Name of Applicant :
(31) Priority Document No :61/261,974 1)SYNTHES GMBH
(32) Priority Date :17/11/2009 Address of Applicant :EIMATTSTRASSE 3, CA436
(33) Name of priority country :U.S.A. OBERDORF,SWITZERLAND
(86) International Application No :PCT/US2010/0568:|(72)Name of Inventor :

Filing Date :16/11/2010 1)ADAM HASHMI
(87) International Publication No ‘WO 2011/062896 2)DIRK KERSTAN
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A buttress pin for fixing an implant to a bone, comprises a head at imnatand, the head comprising a rounded outer profile ar
including first threading and a shaft extending distally from the head, the shaft including second threading extenditegastvar a
portion of a length thereof, a ptish of a proximal end ote second threading along the shaft being spaced from a distal end «
first threading by a distance equal to a distan¢edsen a proximal end of a hole in an implant to be anchored to a bone via the
buttress pin and a surface of the bone when thé&imhs in a target position on the bone.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2846/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PROTECTION SLEEVE RETENTION DEVICE

(51) International classification :A61B 17/17 (71)Name of Applicant :
(31) Priority Document No :61/251,935 1)SYNTHES GMBH
(32) Priority Date :15/10/2009 Address of Applicant :EIMATTSTRASSE 3, CA436
(33) Name of priority country :U.S.A. OBERDORF,SWITZERLAND
(86) International Application No :PCT/US2010/0516%|(72)Name of Inventor :

Filing Date :06/10/2010 1)SEAN POWELL
(87) International Publication No ‘WO 2011/046784
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system for inserting an implant into a bone comprises a base, a first arm coupled to and extending away from thiérftadie ir
rection, a distal end of the first arm configured to removably attach to an implant so that the base is in a detitih ggkxtive
thereto. The syem also comprises a second arm extending away from the base maalignith a target structure of the implant ¢
including a first aiming hole through which the target structure is to be accessed. The systemmises<arprotection sleeve anc
first aiming hole configured such that, in a first orientation, the protection sleeve is frictionally locked within thenfingthole anc
when rotated therewithin to a second configuration, the protection sleevetis fnese therethrough.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2847/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ANTITHEFT DEVICE FOR THE STEERING COLUMN OF A VEHICLE HAVING SUPER
LOCKOUT PROVIDED BY AN INTERMEDIATE ROCKER BAR

(51) International classification :B60R 25/02 (71)Name of Applicant :
(31) Priority Document No :0905363 1)VALEO SECURITE HABITACLE
(32) Priority Date :06/11/2009 Address of Applicant :76 RUE AUGUSTE PERRET
(33) Name of priority country :France EUROPARC, F94046 CRETEIL CEDEXFRANCE
(86) International Application No :PCT/EP2010/0658:|(72)Name of Inventor :
Filing Date :20/10/2010 1)FREDERIC MALTAVERNE
(87) International Publication No ‘WO 2011/054673 2)CHRISTOPHE PERRIN
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an autotheft device (2) for the steering column of a vehicle, comprising: a locking portiog imd¢latifor
locking the steering column, drm mobile member capable of controlling the lockimgosition of the bolt; and an access portion
including a latch, wherein said device includes a rocker arm for converting a movement of the mobile control membeeledsd
of a supetlockout elenent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2848/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention MANIFOLD FOR A FLUIDIC CARTRIDGE

(51) International classification :BO1L 3/00 (71)Name ofApplicant :
(31) Priority Document No :09173604.1 1)BIOCARTIS SA
(32) Priority Date :21/10/2009 Address of Applicant :QUARTIER INNOVATION EPFG,
(33) Name of priority country :EUROPEAN CH-1015 LAUSANNE,SWITZERLAND
UNION (72)Name of Inventor :
(86) International Application No :PCT/CH2010/0002€¢| 1)RONALD DE GIER
Filing Date :20/10/2010 2)ARTHUR R. VAN ES
(87) International Publication No ‘WO 2011/047494 3)PETER WILNAUER
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a manifold system comprising a manifold housing and a manifold core. Means of using an oldigue
inside of the manifold housing onto which a manifold core is to be inserted and by adapting a fluidic channel in thehoasiifglc
the corresponding way, such a manifold housing is producible by manifold casting without having an undercut. Thus, the u¢
sliders during production of such a manifold housing is avoided. Any need for applying external forces (e.g. by anth&irume
obtaining a seal between the manifold housing and the manifold core is obviated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2849/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHODS OF REDUCING PLANTS STRESS

(51) International classification :AO1H 1/00 (71)Name of Applicant :
(31) Priority Document No :61/246,453 1)FBSCIENCES HOLDINGS, INC.
(32) Priority Date :28/09/2009 Address of Applicant :153 N. MAIN STREET, SUITE 100,
(33) Name of priority country :U.S.A. COLLIERVILLE, TN 38017, U.S.A.
(86) International Application No :PCT/US2010/0505Z|(72)Name of Inventor :

Filing Date :28/09/2010 1)BRIAN B. GOODWIN
(87) International Publication No ‘WO 2011/038389
(61) Patent of Adition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method of regulating plant genes is provided. The method provides improved drought stresgyostsalis for plants. The meth
comprises treating a part of a plant or the locus thereof with a composition of matter, the composition of matter camprising
agriculturally acceptable mixture of compounds of natural organic material of defined cthomposi
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3316/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :17/11/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : ATUATOR FOR MEDIUM VOLTAGE SWITCHGEAR

(51) International classification :HO1H3/54 |[(71)Name of Applicant :
(31) Priority Document No :13005415.8| 1)ABB TECHNOLOGY AG
(32) Priority Date :18/11/2013 Address of Applicant :Affolternstrasse 44, 8050 Zurich,
(33) Name of priority country ‘EUROPEAN SWITZERLAND
UNION (72)Name of Inventor :
(86) International Application No ‘NA 1)CHRISTIAN REUBER
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The invention relates to an actuator for medium voltage switchgear, with a core which consists of a packagéeofamriayers
made of magnetic material, and permanent magnets between the core elements, fixed with screws with screwheads, aeno
made of magnetic material, a movable plate in order to open or close a magnetic circuit to the core, anggletitraoig
surrounded by the core elements, and a central actuator rod. In order to avoid the mechanical infringement of the eaf/itwn
actuator byprominent screw heads, without weaken the magnetic force, the scews for mechanical connégtioorefalement
layers and the permanent magnets are oriented perpendicular to the plane of stacking of the core element layerseastibthat
for the screws are implemented through the core element layers and the permament magnets, andehetdlessemd in diamete
extended openings, so that the screwheads and/or the screwnuts are positioned sunken into these diameter extended ope
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(12) PATENT APPLICATION PUBLICATION (21) Application No.280DDELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DISPLAY UNIT

(51) International classification :B60K 35/00 (71)Name of Applicant :
(31) Priority Document No :10 2009 048 055.2 | 1)JOHNSON CONTROLS GMBH
(32) Priority Date :02/10/2009 Address of Applicant :INDUSTRIESTRASSE -30, 51399
(33) Name of priority country :Germany BURSCHEID,GERMANY
(86) International Application No :PCT/EP2010/0059¢|(72)Name of Inventor :
Filing Date :01/10/2010 1)ANDREAS DEUBZER
(87) International Publication No ‘WO 2011038922 2)REMI PELZMAN
(61) Patent of Addition to Application ‘NA 3)STEPHANE BERGOT
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a display unit for a vehicle, wherein the display unit is configured for displaying f@otaiion
in dependence of a driving state information of the vehicle, wherein the driving state information is referrirgiteetitéuel
consumption of the vehicle, wherein the colour information comprises a coloured symbol. The present invention furtherarele
vehicle comprising such a display unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2803/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention DEVICE FOR FILTERING THE INTAKE AIR OF AN INTERNAL COMBUSTION ENGINE
HAVING VENTILATION MEANS

(51) International classification :F02C 7/052 (71)Name of Applicant :
(31) Priority Document No 10957208 1)TURBOMECA
(32) Priority Date :14/10/2009 Address of Applicant :#64510 BORDES, FRANCE,
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2010/0653¢| 1)OLIVIER PIERRE DESCUBES
Filing Date :14/10/2010
(87) International Publication No ‘WO 2011/045363
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a devicefiftering the intake air of an internal combustion engine, including at least one filteri
element (8) having an inlet for air being treated, a first clean air outlet toward the engine and a second air outleé towaide,
and a ventilation means@Lfor driving the air from said second air outlet. Thefittiering device is characterized in that the
ventilation means includes a fan wheel (20) driven by a turbine (24) set into motion by a gas flow taken from the engine.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3268/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :12/11/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : PLANT MONITORING CONTROL SYSTEM

(51) International classification :g05b (71)Name of Applicant :
. 2013 1)HITACHI, LTD.
(31) Priority Document No 236043 Address of Applicat :6-6, Marunouchi ichome, Chiyod&u,
(32) Priority Date :14/11/201:| Tokyo, JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)NHJIIMA Y oshiaki
Filing Date ‘NA 2)OOSAKI Nobuhisa
(87) International Publication No *NA 3)WATAHIKI Hiroaki
(61) Patent of Addition to Application Number :NA 4)KAWASUMI Shigeaki
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

There is disclosed a plant monitoring control system havingetibn of restoring a database that manages the operational dat:
a manufacturing plant. The control system has a controller (3) connected with a server (2) via a network (4). If antgmuoums|
in the network (4), operational data obtainedrfra subject monitored by the controller (3) is stored in the controller (3). If the
network (4) is restored to its normal state, operational data items which correspond to operational data items tonbe dédabes
(23) of the server (2) during agped of time from the date and time of the occurrence of the abnormality in the network (4) to 1
recovery date and time of the network (4) are extracted from the operational data stored in the controller (3). Theprtatted
data items are seat backup data from the controller (3) to the server (2) via the network (4). The server (2) stores the recei
backup data in the database (23) and restores the database (23) to its normal state.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3363/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :01/11/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : APPARATUS AND METHOD FOR CONTROLLING EMISSIONS IN AN INTERNAL
COMBUSTION ENGINE

(51) International classification :B67B (71)Name of Applicant :
(31) Priority Document No :13/314427| 1)GENERAL ELECTRIC COMPANY
(32) Priority Date :08/12/201 Address of Applicant :1 RIVER ROAD, SCHENECTADY,
(33) Name of priority country U.S.A NEW YORK 12345USA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MANN, SCOTT K.
(87) International Publication No *NA 2)WENTZ, JARED J.
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Certain embodiments of methods and systems for operating an internal combustion engine over a range of operatingeond
disclosed. One embodiment of a method includes operating the engine at an initial 02 feodtetpoint; and automatically adjustil
the 02 voltage setpoint to a new 02 voltage setpoint to reduce emissions. In certain embodiments a control systenlirfigr cont
emissions in an internal combustion is provided. The control system includest atriegsubsystem that controls an 02 voltage
setpoint; at least one subsystem that measures NOx emissions in the engine exhaust; and at least one subsystena tlaam it
sweep to determine an optimal 02 voltage setpoint.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3364/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :01/11/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : STEAM TURBINE, BLADE, AND METHOD.

(51) International classification :B65D (71)Name of Applicant :
(31) Priority Document No :CO2011A00006| 1)NUOVO PIGNONE S.P.A.
(32) Priority Date :12/12/2011 Address ofApplicant :FELICE MATTEUCCI, 2 50127
(33) Name of priority country Jltaly FLORENCE IT ltaly
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)GRILLI, MARCO
(87) International Publication No NA 2)GIUSTI, ENRICO
(61) Patent of Addition to Application NumbeNA 3)IMPARATO, ENZO
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A stator blade ring for the last stage of a msttige steam turbiriacludes a plurality A of stator blade modules defining an annt
chamber, each stator blade module including an elongated blade portion. The elongated blade portion further includdimal lo
passageway and an inner portion brazed to a first latigaliend of the blade portion, the inner portion including a through hole
forming a portion of the annular chamber and an inner passageway extending from the through hole to the longitudinaypas
An outer portion is brazed to a second longituderal of the blade portion and engaged to the steam turbine. The outer portiol
includes an outer passageway open to a surface of the steam turbine and the longitudinal passageway.

No. of Pages : ZNo. of Claims : 1

The Patent Office Journal 24/07/2015 45744



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2835/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention FORCEDFLOW STEAM GENERATOR FOR BURNING DRY BROWN COAL

(51) International classification :FO1D (71)Name of Applicant :
(31) Priority Document No :10 2009 040 249.7 | 1)ALSTOM TECHNOLOGY LTD.
(32) Priority Date :04/09/2009 Address of Applicant :BROWN BOVERI STRASSE 7/699
(33) Name of priority country :Germany CH-5401 BADEN,SWITZERLAND
(86) International Application No :PCT/DE2010/0009¢|(72)Name of Inventor :
Filing Date :20/08/2010 1)BERNDT, THORALF
(87) International Publication No ‘WO 2011/026462 2)CHEN, QIURONG
(61) Patent of Addition to Application ‘NA 3)NA
Number :NA 4)STAMATELOPOULOS, GEORG -NIKOLAUS
Filing Date ’ 5)WEISSINGER, GERHARD
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a forcéldw steam generator for burning dry brown coal without assistance from recirculated waste ¢
the combustion chamber thereof. Said forflet steam generator (1) comprises a combustion chamber (2) and a waste gas f
connected to the upper end thereof, and peripheral walls (4) surromsding said flue. Said walls (4) are formed fromltsilgb)ar \
the tubes thereof guiding the wategfstn working medium. The combustion chamber (2) comprises at least one burner (6), ar
downstream heating surfaces (7) are arranged in the waste gas flue (3). Part of the peripheral walls (4) is covergdniofhibee
combustion chamber (2) by at lease bulkhead heating surface (8), the size of which on the surface side being determined !
the heat absorption of the peripheml walls (4) and therefore the temperature thereof are reduced to a value enablaigtheffo
the peripheral wall§4) from modified, heatesistant 2.22.5% chrome steel that does not require any heat aftertreatment follo
the welding treatment thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2836/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : FORCEIBLOW STEAM GENERATOR FOR USING AT STEAM TEMPERATURES OF ABOVE
650°C.

(51) International classification :FO1D (71)Name of Applicant :
(31) Priority Document No :10 2009 040 250.0 | 1)ALSTOM TECHNOLOGY LTD.
(32) Priority Date :04/09/2009 Address of Applicant :BROWN BOVERI, STRASSE 7/69¢
(33) Name of priority country :Germany CH-5401 BADEN,SWITZERLAND
(86) International Application No :PCT/DE2010/0009¢|(72)Name of Inventor :
Filing Date :20/08/2010 1)BERNDT, THORALF
(87) International Publication No ‘WO 2011/026461 2)CHEN, QIURONG
(61) Patent of Addition to Application ‘NA 3)STAMATELOPOULOS, GEORG -NIKOLAUS
Number :NA 4)WEISSINGER, GERHARD
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a forcéldw steam generator for using steam temperatures of above 650°C. Saidffoncetbam generat
(1) comprises a combustion chamber (2) and a waste gas flue (3) connected to the upper end thereto, and peripheral walls
surrounding said flue. Said walls (4) are formed from tubular walls (5), the tubes thereof guiding the water/steam waitkimg
The combustion chamber (2) comprises at least one burner (6), and downstream heating surfaces (7) are arrangedgasiliieie
(3) . Part of the peripheral walls (4) is covered in the region of the combustion chamber (2) by at least one bulkhgadrfesain
(8), the size of which on the surface side being determined such that the heat absorption of the perish@ehmdtherefore the
temperature thereof are reduced to a value enabling the formation of the peripheral walls (4) from modiiesisteait2.22.5%
chrome steel that does not require any heat aftertreatment following the welding treatmeht thereo
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2837/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention A CYANOVIRIN N MUTANT, MODIFIED DERIVATIVE AND USES THEREOF

(51) International classification :CO7K 14/405 (71)Name of Applicant :
(31) Priority Document No :200910192063.0 1)JINAN UNIVERSITY
(32) Priority Date :04/09/2009 Address of Applicant :ROAD 601, HUANGPU DADAOXI
(33) Name of priority country :China GUANGZHOU, GUANGDONG 510632CHINA
(86) International Application No :PCT/CN2010/0731z|(72)Name of Inventor :
Filing Date :24/05/2010 1)XIONG, SHENG
(87) International Publication No ‘WO 2011/026351 2)CHEN, WEI
(61) Patent of Addition to Application ‘NA 3)QIAN, CHUIWEN
Number :NA 4)WANG, YIFEI
Filing Date ) 5)KITAZATO, KAIO
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

A cyanovirin N (CVN) mutant, its PEG modified derivative and their uses in pharmaceutical preparations. The cyanovirimt N
consists of a sequence A and a sequence B, in which the sequencenkés pdptide with hydrophilicity and flexibility, and the
sequence B is a codon optimized sequence of the cyanovirin N. The cyanoviein N mutantiedifi€al to obtain a derivative. TF
mutant and the derivative thereof both exhibit good-Hii activity, and have prospect of being used in pharmaceutical prepar
for anti-HIV or for other viral microorganisms.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5761/DELNP/2009 A
(19) INDIA
(22) Date of filing of Application :07/09/2009 (43) Publication Date : 24/07/2015

(54) Title of the invention : PNEUMATICALLY DAMPING MOUNT

(51) International classification :F16F 13/08 (71)Name of Applicant :
(31) Priority Document No :10 2007 012158.| 1)TRELLEBORG AUTOMOTIVE GERMANY GMBH,
(32) Priority Date :12/03/2007 Address of Applicant :BERGSTRASSE 6326203 HOHR
(33) Name of priority country :Germany GRENZHAUSEN, GERMANY.
(86) International Application No :PCT/EP08/0527¢|(72)Name of Inventor :
Filing Date :07/03/2008 1)MANFRED HOFMANN,
(87) International Publication No ‘WO 2008/11050¢| 2)ARNDT GRAEVE,
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a pneumatically damping mount, in particular an engine mount for motor vehicles, comprising a be
spring (12) of an elastomeric material for supporting a mount core (13) and delimiting a working chamber (11). The veoriiac
(11) is filled with a gas, in particular air, and communicates with the ambience via a nozzle opening (18). To enable further
deformation of the mount after closing of the working chamber (11), a progression element (17) of an elastomeric matgdeat!
which is arranged opposite the bearing spring (12) and delimits the working chamber (11) together with the former.
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.1025/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : COPOLYMER DISPERSION FOR WATER WHITENING RESISTANT COATINGS

(51) International classification :Co7C (71)Name of Applicant :
(31) Priority Document No :2011/10114190| 1)ROHM AND HAAS COMPANY
(32) Priority Date :18/04/2011 Address of Applicant :100 INDEPENDENCE WALL WES'
(33) Name of priority country :China PHILADELPHIA 19106, U.S.A.
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)JIANMING XU
(87) International Publication No ‘NA 2)CATHERINE LIU
(61) Patent of Addition to Application Numbe:NA 3)TINGKE ZHANG

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides an aqueous copolymer dispersion comprising a copolymer and a polyamine, the copolynet
as copolymerized units, at least one nonionic monomectsel from (meth)acrylate @622 alkyl ester or Versatic vinyl ester;
wherein the amount of the nonionic monomer ranges from 15% to less than 50% and wherein the amount of the polyamine
from 0.1 to 2%, by dry weight percentage based on the dry iveighe copolymer. The copolymer dispersion is suitable for use
coating compositions such as stone paints with significant improvement of water whitening resistance.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1050/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :04/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : CONNECTION ELEMENT FOR LUBRICANT

(51) International classification :F16B (71)Name of Applicant :
(31) Priority Document No :11169139.| 1)WARTSILA SCHWEIZ AG
(32) Priority Date :08/06/2011 Address of Applicant :ZURCHERSTRASSE 12, @401
(33) Name of priority country :EPO WINTERTHUR, SWITZERLAND.
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)DANIEL, STRODECKE
(87) International Publication No ‘NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A piston engine includes an engine housing (25) and a lubricant storage tank (23) and a connection element (24) fay thenne
enginehousing to the lubricant storage tank. The connection element has a pipe piece (26) which has a first end (27) which
connected in a fluidight manner to the engine housing. A compensation element (29) is provided at the lubricant storage tal
enabé changes in the spacing between the engine housing and the lubricant storage tank on assembly. The compensation
contains a sealant (45) in which a second end (28) of the pipe piece is at least partly received so thghadtndection cand
established between the second end of the pipe piece and the lubricant storage tank.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1871/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :18/06/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : IMPROVED THROUGHPUT SOLAR STILL

. e :HO1L31/18, [(71)Name of Applicant :

(51) International classification HO1L31/022/ 1)BEN, DOR SHIMON
(31) Priority Document No 213709 Address of Applicant :KFAR ADUMIM 90618SRAEL
(32) Priority Date :21/06/2011 | 2)RONALD, SILVER
(33) Name of priority country :Israel (72)Name of Inventor :
(86) International Application No ‘NA 1)BEN, DOR SHIMON

Filing Date ‘NA 2)RONALD, SILVER
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention is directed to high efficiency solar still assemblies and their components, and more particldasyilla so
capable of absorbing direct sunlight and redirected sunlight using a mobile heliostat configligedthe atill evaporator, the
heliostat and a counteurrent heat exchanger with the sun.

No. of Pages : 1No. of Claims : 1’

The Patent Office Journal 24/07/2015 45751



(12) PATENT APPLICATION PUBLICATION (21) Application No.6368/DELNP/2009 A
(19) INDIA
(22) Date of filing of Application :06/10/2009 (43) Publication Date : 24/07/2015

(54) Title of the invention : FUNGICIDAL COMPOSITIONS

(51) International classification :AO1N 43/56 (71)Name of Applicant :
(31) Priority Document No :07008370.4 1)SYNGENTA PARTICIPATIONS AG.
(32) Priority Date :25/04/2007 Address of Applicant :SCHWARZWALDALLEE 215, CH
(33) Name of priority country :EUROPEAN 4058 BASEL SWITZERLAND.
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2008/0032°| 1)TOBLER HANS

Filing Date :23/04/2008 2)WALTER HARALD
(87) International Publication No ‘WO 2008/131901 3)HAAS ULRICH JOHANNES
(61) Patent of Addition to Application NA
Number :N A

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a control system, a method and arrangement for motors aconpoéssors, designed for
operation in a wide voltage range of the feed netwbhle control system, method and arrangement for motors and-motor
compressors basically consist in associating an electronic control (10) capable of regulating the voltage suppliedwgtla moto
windings and a magnetic core suitably dimensioned so aflyarfeet the start and operation torques in the minimum voltage
expected for the electric energy network, the electronic control (10) incorporating the method of limiting the effecive tau
motor windings so as to keep its capability of meetimgrtiinimum torques specified for the application, independently of the ri:
the network voltage to values higher than the minimum voltage expected for the network.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2808/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TURBOMACHINE

(51) International classification :F02C 6/12 (71)Name of Applicant :
(31) Priority Document No :0917513.4 1)CUMMINS LTD.
(32) Priority Date :06/10/2009 Address of Applicant :ST. ANDREWS ROAD,
(33) Name of priority country UK. HUDDERSFIELD HD1 6RA(GB) U.K.
(86) International Application No :PCT/GB2010/0018¢|(72)Name of Inventor :
Filing Date :05/10/2010 1)ROBERTS, TOM J.
(87) International Publication No ‘WO 2011/042691 2)MCEWEN, JAMES ALEXANDER
(61) Patent of Addition to Application ‘NA 3)HOLROYD, ROBERT L.
Number :NA 4)DENHOLM, TIM
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A variable geometry turbine comprising a turbine wheel mounted for rotation about a turbine axis within a housing, tihe hou:
defining an annular inlet surrounding the turbine wheel and defined between first and second inlet sidewalls; and & dglavayric
axially movable across the annular inlet to vary the size of a gas flow path through the inlet; wherein the annubdividést isto a
first annular inlet portion and a second annular inlet portion axially offset from the first inlet porkvaines extending axially in
each of the first and second inlet portions, the inlet vanes defining axially adjacent inlet passages; wherein the @moofigheat
inlet vanes extending into the first inlet portion differs from the configurationeoifillt vanes extending into the second inlet pol
in that the vanes extending into the first inlet portion are circumferentially offset from the vanes extending into thmlstcon
portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2809/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD AND APPARATUSOR PERFORMING INTERFREQUENCY AND/OR INTERRADIO
ACCESS TECHNOLOGY (RAT) MEASUREMENTS IN A MULTRECEIVER WIRELESS TRANSMIT/RECEIVE UNIT
(WTRU)

(51) International classification :HO4W 36/00 (71)Name of Applicant :
(31) Priority Document No :61/247,628 1)INTERDIGITAL PATENT HOLDINGS, INC.
(32) Priority Date :01/10/2009 Address of Applicant :3411 SILVERSIDE ROAD,
(33) Name of priority country ‘U.S.A CONCORD PLAZA SUITE 105, HAGLEY BUILDING,
(86) International Application No :PCT/US2010/0510¢|WILMINGTON, DELAWARE 19810,USA
Filing Date :01/10/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/041662 1)CAVE, CHRISTOPHER R.
(61) Patent of Adition to Application NA 2)LEVY, JOSEPH, S.
Number :NA 3)COMSA, VIRGIL
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Techniques for performing intérequency and/or interadio access technology (RAT) measurements are disclosed. Arengiver
wireless transmit/receive unit (WTRU) may receive downlink transmissions via a plurality of downlink carriers simultafi&eus
WTRU may perform intefrequency and/or inteRAT measurements using an inactive receiver without measurement gaps if ¢
one receiver is inactive. If the WTRU receives a measurement order on a disabled carrier, the WTRU may perform measur
the disabled carrier without measurement gaps using an inactive receiver while maintaining a status of the disabledisalbried
The WTRU may perform the measurements autonomously if a trigger condition is met and at least one receives.i#f ialctiv
receivers are active, the WTRU may perform the measurements using measurement gaps, that may be configured on a dc
carrier, or alternatively, on an unpaired downlink carrier, or alternatively, on a subset of associated downlink uglirgadatri
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3368/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :01/11/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DEVICE FOR IMAGING THE INNER SURFACE OF A CAVITY IN A WORKPIECE

(51) International classification :HO4N (71)Name of Applicant :
. :10 2011 1)HOMMEL -ETAMIC GMBH

(31) Priority Document No 117 618.0 Address of Applicant :Alte Tuttlinger Strasse Z8056
(32) Priority Date :04/11/201 | Villingen-SchwenningenGERMANY
(33) Name of priority country :Germany |(72)Name of Inventor :
(86) International Application No ‘NA 1)RUDOLF MICHAEL

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a device (2) for imaging the inner surface (4) of a cavity (6) in a workpiece (8). The de\doap{R)sh@d 0)
with a panoramic view, which has an image transmission connection with an image sensor (12) and a downstreamadaxdtieat
(14) . The device (2) also has an illumination system (16) with a light source (18) for illuminating an imaging regiagmef the
surface (4) imaged by the optics (10) . According to the invention, at least orertigting and/or lighdeflecting component (20,
20) of the illumination system (16) is provided on a lens (22), in particular a front lens (24), of the optics (10).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.650/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : METHOD OF MANUFACTURING NORRIENTED ELECTRICAL STEEL SHEET

(51) International classification :B640|(71)Name of Applicant :
(31) Priority Document No :NA 1)NIPPON STEEL CORPORATION
(32) Priority Date :NA Address of Applicant :4, MARUNOUCHI 2CHOME,
(33) Name of priority country :NA [CHIYODA-KU, TOKYO 1008071,JAPAN
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)YOSHIAKI NATORI
(87) International Publication No ‘NA 2)KENICHI MURAKAMI
(61) Patent of Addition to Application Number ‘NA 3)TAKAHIDE SHIMAZU

Filing Date ‘NA AH)TAKUYA MATSUMOTO
(62) Divisional to Application Number ‘NA 5)SHUNSUKE TAKEUCHI

Filing Date ‘NA
(57) Abstract :

First, a slab having a composition satisfying a predetermined condition is heated to from 1100°C ta Ne&®°® hot rolling, an
outlet side temperature of a rolling pass through which a steel sheet having five times or more thickness of an obtdiaddteat
sheet is rolled to five times or less thickness is set to a transformation temperatunedAtiereby deterioration in sheet shape at
fracture are prevented, and a finishing temperature of the hot rolling is set to the transformation tempere&0f€ Aol the
transformation temperature Arl, and thereby grain refining of a crystal isriegke
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2855/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :07/10/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : A CLEANSING SYSTEM AND METHOD FOR DRINKING CONTAINERS

(51) International classification :CO2F (71)Name of Applicant :
(31) Priority Document No :61/929,03| 1)AQUALAYER, INC.
(32) Priority Date :18/01/201. Address of Applicant :3450 EI CAMINO REAL, #111,
(33) Name of priority country ‘U.S.A. SANTA CLARA, CALIFORNIA 95051, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MALLINATH SURALIKAL
(87) International Publication No *NA 2)BHARATHI SURALIKAL
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A cleaner inserts into an unsanitary drinking container to clean the container. The cleaner comprises a cleaning ablesbi®n
exterior surface or brush on said cleaner. The cleaning composition can be dispensed from within the at least anermantpatt
container for cleaning.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2855/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : SURGICAL STAPLER HAVING A CLOSER MECHANISM

(51) International classification :A61B 17/072 (71)Name of Applicant :
(31) Priority Document No :61/250,377 1)ETHICON ENDO -SURGERY, INC.
(32) Priority Date :09/10/2009 Address of Applicant :4545, CREEK ROAD, CHINCINNA
(33) Name of priority country :U.S.A. OH 45242 USA
(86) International Application No :PCT/US2010/05127|(72)Name of Inventor :
Filing Date :04/10/2010 1)JAMES J BEDI
(87) International Publication No ‘WO 2011/044020 2)JOHN P MEASAMER
(61) Patent of Addition to Application ‘NA 3)CHESTER O. BAXTER, llI
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A surgical stapler comprising a first handle portion comprising a staple cartridge channel configured to receive aritigeenelr:
second handle portion comprising an anvil. The stapler further comprises a rotatable latch &ngrajéatiion, wherein the latch is
rotatably coupled to one of the first handle portion and the second handle portion and wherein the latch projectioroextbeds
other of the first handle portion and the second handle portion. The latch is confmereghge the latch projection to move the f
handle portion and the second handle portion toward one another. In various embodiments, the latch projection conapaiskes
bearing wherein the latch is configured to contact the rotatable bedremgthe latch engages the latch projection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2856/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : AEROSOL GENERATOR INCLUDING MULT@OMPONENT WICK

(51) International classification :A61M 11/04 (71)Name of Applicant :
(31) Priority Document No :12/576,951 1)PHILIP MORRIS PRODUCTS S.A.
(32) Priority Date :09/10/2009 Address of Applicant :QUAI JEANRENAUD 3, GB200
(33) Name of priority country :U.S.A. NEUCHATEL (CH) Switzerland
(86) International Application No :PCT/EP2010/0061¢|(72)Name of Inventor :

Filing Date :11/10/2010 1)YANG, ZUYIN
(87) International Publication No ‘WO 2011/042212 2)WRENN, SUSAN E.
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An aerosol generator includes a composite conduit (1, 2, 3, 4) to transport multiple liquids (5,6) to a heating elenflemt (Z)ems
such that the liquids arrive at the heating element in desirable concentrétiertgeating element volatilizes the liquids to form
volatilized fluid, which mixes with ambient air to form an aerosol with desirable concentrations of the multiple liquids.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2857/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : TURBOMACHINE

(51) International classification :FO1D 5/14 (71)Name of Applicant :
(31) Priority Document No :0917513.4 1)CUMMINS LTD.
(32) Priority Date :06/10/2009 Address of Applicant :ST. ANDREWS ROAD,
(33) Name of priority country UK. HUDDERSFIELD HD1 6RA (GB) U.K.
(86) International Application No :PCT/GB2010/0018t|(72)Name of Inventor :

Filing Date :04/10/2010 1)ROBERTS, TOM J.
(87) International Publication No ‘WO 2011/042686 2)MCEWEN, JAMES ALEXANDER
(61) Patent of Addition to Application ‘NA 3)HOLROYD, ROBERT L.
Number :NA 4)DENHOLM, TIM

Filing Date ) 5)PARKER, JOHN F.
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A variable geometry turbine comprisirgyturbine wheel mounted for rotation about a turbine axis within a housing. The housi
defines an annular inlet surrounding the turbine wheel and defined between first and second inlet sidewalls. A cytiedeidis| sl
axially movable across the annuialet to vary the size of a gas flow path through the inlet. The annular inlet is divided into ax
adjacent annular portions by at least one annular baffle which is axially spaced from the first and second inlet sitltwalted
extend axially amss at least two of said annular portions defined by the or each baffle so as to divide said annular inlet into
two axially offset inlet passages. The configuration of the inlet vanes extending into one of the inlet portions diffiies from
configuration of the inlet vanes extending into another of the inlet portions and the inner diameter of the sleeve is gréwer th
outer diameter of the inlet passages.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6586/DELNP/2009 A
(19) INDIA
(22) Date of filing of Application :15/10/2009 (43) Publication Date : 24/07/2015

(54) Title of the invention : NEW 4;BIPHENYL-POLYAZANAPHTHALENE DERIVATIVES

(51) International classification :C07D 471/04 (71)Name of Applicant :
(31) Priority Document No :P200701132 1)ALMIRALL, S.A.
(32) Priority Date :26/04/2007 Address of Applicant :RONDA DEL GENERAL MRE,
(33) Name of priority country :Spain 151, 08022 BARCELONASpain
(86) International Application No :PCT/EP2008/0033!|(72)Name of Inventor :

Filing Date :25/04/2008 1)WENCESLAO, LUMERAS AMADOR
(87) International Publication No ‘WO 2008/131922 2)PAUL ROBERT EASTWOOD
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

This invention is directed to new inhibitors of the p38 mitegetivated protein kinase having the general formula (I) to process
their preparation; to pharmaceutical compositions comprising them; and to their use in therapy.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.6587/DELNP/2009 A
(19) INDIA
(22) Date of filing of Application :15/10/2009 (43) Publication Date : 24/07/2015

(54) Title of the invention INTEGRATED PROCESS AND APPARATUS FOR PRODUCING COMBIASED JET FUEL,
DIESEL FUEL, AND DISTELLATE FUELS

(51) International classification :C10G 1/00 (71)Name of Applicant :
(31) Priority Document No :60/907,882 1)THE PENN STATE RESEARCH FOUNDATION
(32) Priority Date :20/04/2007 Address of Applicant :304 OLD MAIN UNIVERSITY PARI
(33) Name of priority country :U.S.A. PA 16802 USA
(86) International Application No :PCT/US08/05657|(72)Name of Inventor :
Filing Date :12/03/2008 1)HAROLD H. SCHOBERT
(87) International Publication No ‘WO 2008/13074¢
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Coalbased jet fuel, diesel fuel and/or distillate fuels are produced by selectively introducingbasedhproduct directly into the
petroleum refinery process flow to thereby create an integrated refinery process for produdisigjittie fuels.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2805/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : PHARMACEUTICAL COMPOSITON, PHARMACEUTICAL DOSAGE FORM, PROCESS FOR
THEIR PREPARATION, METHODS FOR TREATING AND USES THEREOF

(51) International classification :A61K 9/20 (71)Name of Applicant :
(31) Priority Document No :09172081.3 1)BOEHRINGER INGELHEIM INTERNATIONAL
(32) Priority Date :02/10/2009 GMBH
(33) Name of priority country :EUROPEAN Address of Applicant :BINGER STRASE 173, 55216
UNION INGELHEIM AM RHEIN, GERMANY
(86) International Application No :PCT/EP2010/0646:|(72)Name of Inventor :
Filing Date :01/10/2010 1)PETER SCHNEIDER
(87) International Publication No ‘WO 2011/039337 2)WOLFRAM EISENREICH
(61) Patent of Addition to Application . 3)NANTHARAT PEARNCHOB
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to pharmaceutical compositions comprising fixed dose combinations oRar8@lifbr drug and a
partner drug, processes for the preparation thereof, and their use to treat certain diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2806/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : ORGANIC PHOTOSENSITIVE OPECECTRONIC DEVICES

(51) International classification :HO1L 27/30 (71)Name of Applicant :
(31) Priority Document No :0915501.1 1)UNIVERSITY OF WARWICK
(32) Priority Date :04/09/2009 Address of Applicant :UNIVERSITY HOUSE, COVENTR®
(33) Name of priority country UK. CV4 8UW,UNITED KINGDOM
(86) International Application No :PCT/GB2010/00167|(72)Name of Inventor :

Filing Date :03/09/2010 1)JONES, TIMOTHY
(87) International Publication No ‘WO 2011/027124 2)HATTON, ROSS
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A photosensitive optoelectronic device (1) comprisphigality of organic semiconductor sudells (10, 11, 12, 13) arranged in a
stack between electrodes (3, 5), eachaibcomprising donor material (14, 16, 23, 25) and acceptor material (15, 17, 24, 26)
providing a heterojunction. There is a recombimatayer (19, 22, 28) between adjacent-salls. The suleells are arranged in twa
groups (20, 29). The sedells (10, 11; 12, 13) within a group (20; 29) are responsive over substantially the same part of the |i
spectrum. The groups (20, 29) diffetbstantially from each other in respect of the parts of the light spectrum over which their
respective sufgells are responsive.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2890/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :03/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : WIND OR WATER ENERGY INSTALLATION

(51) International classification :FO3B (71)Name of Applicant :
(31) Priority Document No :09 075 430.0 1)VENPOWER GMBH
(32) Priority Date :17/09/2009 Address of Applicant :Auf der Plantage 34835 R¥4thnick
(33) Name of priority country :EPO GERMANY
(86) International Application No :PCT/EP2010/0056(|(72)Name of Inventor :
Filing Date :30/08/2010 1)Peter HEIN
(87) International Publication No NA
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a wind or water energy installation (10) for generating electrical sa&tgystallation comprising at leas
one propeller (30) and at least one generator (60) comprising a rotor (110) and a stator (500pgNrctre inventionthe stator is
formed by at least two mechanically and electrically independent stator modules (100japetate respectively with the roteact
of the stator modules respectively comprising at least one mathéeent magnet @0) and at least one coil (140) through which
least part of the magnetic flux of the magnet floarsd each of the stator modules forms a moethtierent magnet circuit (120) wit
the rotor.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3354/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :01/11/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : DRESS GUARD FOR SMALL VEHICLE

(51) International classification A47] (71)Name of Applicant :
. 12012 1)SUZUKI MOTOR CORPORATION

(31) Priority Document No 240824 Address of Applicant :300, TAKATSUKACHO, MINAMI -
(32) Priority Date :02/11/201 |KU, HAMAMATSU -SHI, SHIZUOKA-KEN 432-8611,JAPAN
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)SATO SHOTA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

A dress guard for a small vehicle such as a motorcycle is used for a small vehicle which includes a body frame anedfagualr
right seat rails coupled to a rear portion of the body frame and extending rearward, and the dress guard is detatieably att
least one of the body frame and the seat rails. The dress guard includes a guard body disposed along a flank of & \aéhfate £
small vehicle and a bracket joined to an upper end portion of the guard body and detachably coupledydriradodthe seat
rails, wherein the upper end portion of the guard body is bent inward in a body width direction, and an upper end fgueardf thi
body is turned inward in the body width direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7192/DELNP/2010 A
(19) INDIA
(22) Date of filing of Application :11/10/2010 (43) Publication Date : 24/07/2015

(54) Title of the invention : A CATAXYST SYSTEM AND A PROCESS FOR THE PRODUCTION OF POLYETHYLENE IN T
PRESENCE OF THIS CATALYST SYSTEM

(51) International classification :C08F4/651 (71)Name of Applicant :
(31) Priority Document No :08004764.0 1)SAUDI BASIC INDUSTRIES CORPORATION
(32) Priority Date :14/03/2008 Address of Applicant :P.O. Box 51011422 RiyadhSaudi
(33) Name of priority country :EPO Arabia
(86) International Application No :PCT/EP2009/0017¢|(72)Name of Inventor :
Filing Date :10/03/2009 1)FRIEDERICHS Nicolaas Hendrika
(87) International Publication No *NA 2)GERLOFSMA Raymond
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a catalyst system comprising I. a solid reaction product obtained by reaction of: (a) a hydohtéwhon
comprising (3) an organic oxygen containing magnesium oaoimgp or a halogen containing magnesium compound and (4) an ¢
oxygen containing titanium compound and (b) a mixture comprising a metal compound having the formula MeRreX8in X is ¢
halogenide, Me is a metal of Group Il of Mendeleevs Periodate®y of Chemical Elements, R is a hydrocarbon radical contair
- 10 carbon atoms and O = n = 3 and a silicon compound of formula Rm@i@GMerein 0 = m = 2 and R is a hydrocarbon radic
containing 1- 10 carbon atoms .
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2814/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention BACTERIAL STRAINS AND VARIANTS THEREOF THAT CAN DEGRADE POLYLACTIC ACID,
AND USES OF SAME

(51) International classification :C12R 1/41 (71)Name of Applicant :
(31) Priority Document No :09 56898 1)CENTRE NATIONAL DE LA RECHERCHE
(32) Priority Date :02/10/2009 SCIENTIFIQUE -CNRS -
(33) Name of priority country :France Address of Applicant :3, RUE MICHEL ANGE -F016
(86) International Application No :PCT/FR2010/0520%|PARIS,FRANCE
Filing Date :01/10/2010 2)UNIVERSITE DE POITIERS
(87) International Publication No ‘WO 2011/039489 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)FERREIRA, THIERRY
Number :NA 2)AUCHER, WILLY
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to strains of bacteria of the genus Ochrobactrum, that dedegylactic acid. The invention also relates
an enzyme that can degrade polylactic acid, characterized in that it is produced by said bacteria strains accordirntiothd re
invention also relates to the applications of said bacteria Staaith said enzyme that can degrade polylactic acid.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2815/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :02/04/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : MANAGING RESOURCES TO FACILITATE ALTERING THE NUMBER OF ACTIVE
PROCESSORS

(51) International classification :GO6F 1/32 (71)Name of Applicant :
(31) Priority Document No :61/240,872 1)ADVANCED MICRO DEVICES, INC.
(32) Priority Date :09/09/2009 Address of Applicant :ONE AMD PLACE,SUNNYVALE,
(33) Name of priority country :U.S.A. CA 94088, U.S.A.
(86) International Application No :PCT/US2010/0480¢| 2)ATI TECHNOLOGIES ULC
Filing Date :08/09/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/031732 1)GOTWALT, DAVID
(61) Patent of Addition to Application . 2)KHODORKOVSKY, OLEKSANDR
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of managing resources is provided. The method includes identifying a resource associated with a processotaesy
impending transition, and copyingetidentified resource from a memory associated with the GPU or to the memory associate
the GPU.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3288/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :14/11/2014 (43) Publication Date : 24/07/2015

(54) Title of the invention : POLYESTER COMPOSITIONS

(51) International classification :c08;j (71)Name of Applicant :
(31) Priority Document No :131946637.| 1)LANXESS DEUTSCHLAND GMBH
(32) Priority Date :27/11/2013 Address of Applicant :Kennedyplatz 1;30569 Koeln,
(33) Name of priority country :EUROPEAN GERMANY
UNION (72)Name of Inventor :

(86) International Application No ‘NA 1)TIMO IMMEL

Filing Date :NA 2)JOCHEN ENDTNER
(87) International Publication No NA 3)MATTHIAS BIENMUELLER
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The invention relates to compositions comprising polyethylene terephthalate (PET), mylglddexanedimethanol terephthalate]
(PCT) and titanium dioxide, to the use of 5 these compositions for productioodafgbs resistant to heat distortion for short peric
and to a process for producing polyediased products resistant to heat distortion for short periods, preferably electric or elec
polyesterbased products, especially polyedtesed optoeleainic products.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.653/DEL/2012 A
(19) INDIA
(22) Date of filing of Application :06/03/2012 (43) Publication Date : 24/07/2015

(54) Title of the invention : A SOCIAL COMPUTING SYSTEM.

(51) International classification :GO6M|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)MAHATTA, PUSHKAR
(32) Priority Date :NA Address ofApplicant :E10/6, VASANT VIHAR, NEW
(33) Name of priority country :NA |DELHI India
(86) International Application No :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)MAHATTA, PUSHKAR
(87) International Publication No ‘NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a social computing system which comprises an input channel to receive data from asel:
server to store a plurality of data, a processing device to compute said data into a set of output operations. Ttpusepefation:
comprise a floating motion of a plurality of users in a network, a means for linking one or more users to a point ahisgédest
network, a means for linking at least two users in said network and a means for following and platsichiigg at least one user
said network. The present invention also relates to a method of social computing.
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